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LOK SABHA

Thursday, November 28, 1963/Agra-
hayana 7, 1885 (Saka)

‘The Lok Sabha met at Eleven of the
Clock.

[MR. SpEAKER in the Chair]
‘'ORAL ANSWERS TO QUESTIONS

Shri Vishram  Prasad:
No, 241.

The Minister of Irrigation and
Power (Dr, K. L. Rao): 255 may also
be taken up.

Question

Shri Ranga: One is general; the
other is about something in particular.

Mr. Speaker; In that case they
may be taken up separately.

W W
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F frae fe@ &1 194 & faq &TET
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Fzaq &7 frafd; waw F agweA F
FIE F AT ANZT AT FT LT
afedy FraT Fay A TroEr A7 A
g, fage ¥ A & Foa ¥ Awr
T T A1 T HET |
Mr, Speaker: Are these already in

the statement?

Shri Kapur Singh: We would rather
have floods than this language,

Shri Tyagi: He has passed Hindi in
the fourth class,

Mr. Speaker: I will also be washed
along with the Member.

Shri §. A. Mehdi: IE is a long
answer,
Mr. Speaker: These details could

be included in the statement.

Shri Kapur Singh: We want that in-
formation, Sir,

st o Wo gAY : TERIH #
Tt At ¥ fo faeq aw fraro
THH, AT AT UF Fo Gro 79T fawey
¥ |19 A AT A &AL FT A HIL,
qi g2 H a2 Afagi Ay et & wfy
0w |
The Minister of Irrigation and
Power (Dr, K. L. Rao): (a) A state-
ment is placed on the Table of the
House giving the information as at
present available of damage to life,
property, crops, etc. in seven States.
Information for other States is not yet

received and will be supplied to the
House on receipt,

(b) No Government other than the
State of Jammu and Kashmir has ap-
plied for assistance to provide relief.
The Jammu and Kashmir Government
have been given an ‘on account’ grant
of Rs. 30 lakhs,

(c) Flood control schemes required
to deal with flood situation as ex-
perienced during 1963 are yet to be
formulated by the State Governments.
Some of the important Schemes to be
taken up are strengthening of Dibru-
garh protection works construction of
Kalang embankment to check the ero-
sion near Nowgong, protection of
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Bohar, village against the erosion of
the Brahmaputra in Assam; protec~
tion of the Dalwa reach of the Western
Kosi embankment, protection of
Mansi and other area from the erosion
of the Ganga in Bihar; comprehen-
sive flood centrol scheme for Ghaggar
in Rajasthan; drainage of Jamuna
Bazar and other areas adjoining U.P.
and Delhi; protection against floods
of coastal rivers in Andhra Pradesh.

wit fasmm w@re: ot 2zE Tar
9T 9T TE@T T § 39 F IO qgem

I @ §T F F2q IO 937 &7 F18

forw 7Y gt av g®an &) avel &1 @

AT gt & | & Srar = e g fw eee
ST &1 T g g 7

5t §oMo AFEY : HITH F AT A
wede § Famy ™ § fF sue Ra &
oY g8 A AE AT §

Shri Vishram Prasad: In the state-
ment, it is written that flood control
schemes required to deal with floods
as experienced during 1963 are yet
to be formulated by the State Gov-
ernments, May I know whether they
are still formulating the scheme and
how long they will take to have per-
manent measures to save the country
from floods?

Dr, K. L. Rao: The schemes that I
have mentioned are those that have
been necessitated by this year's floods
and the experience we had of them.
As the floeds occur we will find out
the places when a particular erosion
or a particular damage has been done,
and that would become important
from that year's experience. It is
hoped that the estimates for these
projects will be prepared by the State
Governments, and when they are sent
they will be examined and taken up
under the flood control provisions.

Shri P, C, Borooah: The most im-
portant thing in Assam is the preven-
tion of floods which occur every year,
and that is a fact which the hon.
Minister is aware of. May I know
whether any long-term measures for
dredging the Brahmaputra or any
measure to set up some corperation
like the DVC have been taken up ta
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control the floods in Assam and also
to obtain power?

Dr. K. L. Rao: The long-term mea-
sures are not yet being considered,
because of the want of finance, At
the moment we are looking up to
emergency measures that could be
undertaken immediately. The long-
term measures will be considered at
the next meeting of the Central Flood
Control Board which I am going 1o
call in the course of the next one or
two months,

Shri S. M. Banerjee: I find that the
name of Uttar Pradesh does not find
a place in the statement, though there
were serious floods there., I want to
know whether it is a fact that the
Uttar Pradesh Government has de-
manded financial aid from the Centre
to complete their master plan on
floods and, if so, whether the Centre
has come out with any help?

Dr, K. L, Rao: I have not mention-
ed Uttar Pradesh in the statement be-
cause I have not got any information
from them. Similarly, you will find
that from Andhra Pradesh also we do
not have any information in spite of
my trying to get information by letter
er telephone and other correspond-
ence. About the second part of the
question whether Uttar Pradesh have
asked for any assistance, I would like
to say that they have not made any
specific request except what they are
asking for under the Plan provisions;
not for any big project.

w1 agure fag : S A gEAw
7T A0 §, IR A & faq Az
TaaE § o B @ £ 7

Mr. Speaker: The question is whe-
ther any funds have been allocated
for repairs to the national highways
that had been damaged by floods.

Dr, K. L. Rao: In important cases,
wherever annually the national high-
ways have been affected, those are
repaired even at the expense of the
Ministry of Transport.

AGRAHAYANA 7, 1885 (SAKA)
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Shrimati Savitri Nigam: In the
statement it has been mentioned that
in Punjab 21 people have lost their
lives. Could people in this 20th
century of technical and scientific
achievements. ...

Mr. Speaker: No speech should be
made. If the hon. Member wants to
know something, she might put the
question direct,

Shrimatj Savitri Nigam: In spite of
the fact that floods have become an
annual feature, what justification has
the administration got for not having
rescued those people before they lost
their lives?

Dr. K, L. Rao: Essentially, lives
lost are not due to the direct action
of the floods. The relief measures
are very effective. In most of the
States, the people are given protec-
tion in time. We have analysed the
cases and find that in most of the
cases the loss of life is due to the col-
lapse of the houses.

Shri Basumatari: Apart from the
Kalang embankment near Nowgong
and the measureg to avoid damage by
floods on the Brahmaputra, may I
know whether any survey has been
made in other rivers which cause
floods in Assam and create havoc
every year?

Dr. K. L, Rao: Assam poses one of
the very difficult problems in flood
protection work. We are expecting
the schemes to be sent by the State.

Shri N, R, Laskar: May I know
whether than expert committee recent-
ly suggested the removal of dead-
locks standing in the way of the im-
plementation of river valley projects
and, if so what is the proper impli-
cation of thig suggestion?

Mr. Speaker: The hon, Minister
wants notice.

Shrl Kapur Singh: Are the Govern-
ment aware that abnormal flood cala-
mities in many parts of the country
constitute a post-independence pheno-
menon caused by political meddle-
someness in the natural floodways and
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if so, what steps do Government pro-
pose to take in this direction?

Mr, Speaker: Shri Saraf.

Shri Kapur Singh: My question has
not been answered,

Mr. Speaker: [ thought there could
not be any answer. The question
itself was suggestive of the answer,

Shri Sham Lal Saraf: May I know
if integrated inter.State schemes,
basin-wise, if any, have been taken up
and if so, what are such basins?

Dr, K, L. Rao: The flood control
works are taken under two heads—
what we call the immediate and long-
term planning. While we have pgot
plans for the basin-wise flood control
schemes, we have not yet taken the
long-term measure,

Shrimati Jyotsng Chanda: May I
know whether there is any scheme
submitted by the Assam Gowvernment,
or any scheme is with the Central
Government, to save the district of
Cachar from the floods caused by the
rivers Katakhol and Dhaleswari,
which come from the Mizo districts?

Dr. K. L, Rao: It is true that a lot
of flood damage is done in the district
of Cachar, There have been some
schemes considered, but no specific
scheme has been sent by the Assam
Government. The Centre also, which
has been investigating the matter has
not come to any final decision about
these schemes.

AT ®Y ArgA Ay frrr o
arfafeai
+
[t BYwT & a7
Uﬁmfﬂﬁz
=t e o uT™
*3¥ 3, {Sﬂ favarg amEm
st woit fagent :
{1 fao wo 3 :
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a1 fa=r 7Y g F@E #1 oFW
45 &
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@ g

ITE THAT WA

»t Wio Yo TREA :
Y WiE A9 §9@
st fasmm wEE :
*¥3¥3.) Y ATEE W1 AT
st gro Ato faAmdy :
= Wo fro q@ ¢
T W@eq AT 7g 91§17 F9T
Far f& ’

(%) a1 7g &= & fF 9T
g }y faava, (883 ¥ ¥9F I ET
HeATE AT AT 9T

(&) afz g av W@ FHT A
ffay 1% WG GETA BT AT HIT
I § § feadl &1 Iggw faar @
HiT
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(r) T FETH A gW H fRaan
sizrgT faar ?

@Y {ATEE § I9HAT (TMo To
o TW) : (F) v &1

(&) TET F9F IET FEAFA
F weuid g ST T@TU TF &9
& ® AF 7 F fog faeaw s
grge IR WST 9T @R | IEw
e wwarg”’ & fa fadie =9 & w1
gwity gt & T, q@lwd I wafq §
S qw @ 1 AR faw F1 IaEnr
foar m@ 9¥ & Fi®E ww ¥ T
T &g

(7) aga ¥ 77 FTawA T4
R F9 Fr & a1 N aqum
qaET F HTGTE A=H IHAT FEAFA
X R A g sAEdl @9 Ak
st @9 1 oy qfawa 59 F1 FET
@ T 8 )

™ FEFq & fau A H“Ifm
FCHTE & FATE & I 9 foelt & A ag
To0 T HT qF7 & A1 @l |

The Minister of Health (Dr, Sushila
Nayar): (a) Yes, Sir,

(b) Under the National Small-pox
Eradication Programme, freeze.dried
vaccine is being continuously sup-
plied to all the State Governments
and Union Territories for carrying
out vaccinations. No special sup-
ply of Vaccine was made in connec-
tion with celebration of the ‘Small-pox
Eradication Week’ and it is, therefore
not possible to give scparate figures
in respect of the vaccine supplied and
used during that period.

(¢) The programme is being actual-
ly implemented by the State Gov-
ernments. However, in accordance
with the existing arrangements, the
entire non-recurring and 75 per cent
of the recurring expenditure incurred
by the State Governments, on the

NOVEMBER 28, 1963

Oral Answers 1878

Small-pox Eradication Programme is
re-imbursed by the Central Govern-
ment.

The Vactine required for the Pro-
gramme has been received as pgift
from the Government of U.SS.R. and
is being supplied to the State Gov-
ernments etc, free of charge.

oY wiw ars d7aw o F S
Fg £ 4fF 32 7ol § 9w 7 AF
A 9T WY SaIET § SuTET =T A6
#1 faset 8, @ |7 5T 4T F WET
g7 afvada fear mr & o & ==
7 faer

o FatTT AW ;. I=TEF F
fHFT T F @G I TR
Hyas gig ) W me ¥ ug
arar mar fF 9 ¥ am fafrae faes
TY T9 91 1 TET FF AT FT @
g form &1 awg ¥ o = FT av
AT T FT I I[Eeqe FC foar
AT | T & I9 FT ST TG EAT TEd
qT A T AT | W ATHT F AT 7W
7 fafere f7vs 1 geqwra g9 &9
T 7 %7 faar § w77 9g Wy g
JFTH FT ITGNT & F1 T

ot A s At - F A
=g fF T TR 1 At 72 faer
arfed 4F Fa1 AT "ag €9 H ar g
g

Tlo AT AW : T AFHFIT &
ETT &1 9 FEAA  qETT AT W |
stanfe ITRAY Y 7 aFerar @ g wa
FTETL A & F1H 7 a1t § AR TG
sarat fafae & | ag w6 ot @am &g

Shri Vishram Prasad: What is the
percentage of the area or population
so far inoculated in the country and
may I know how long it will take the
Government to cover the whole coun-

try?
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Dr. D. S, Raju: So far about 137
million people have been vaccinated
and re-vaccinated—primary and
secondary. The percentage comes to
30 to 35.

Shri Vishram Prasad: By when will
it be completed?

Dr. D. 8. Raju: By March 1965 we
hope to complete the whole pro-
gramme,

Shri D. N. Tiwary: May we have a
comprehensive report of the number
of persons vaccinated in all the States
and the amount which has been re-
imbursed to the States so far?

Dr, Sushila Nayar; Of the expendi-
ture, hundred per cent of the non-
recurring and 75 per cent of the re-
curring expenditure is being met Ly
the Government of India. 1f we add
to that the cost of the vaccine which
is free, the State Governments are
not spending more than, say, 10 to 15
per cent of the cost,

Mr. Speaker: Shri Parashar.

Shri D, N. Tiwary: What is the
total amount spent by the Centre?

Dr. Sushila Nayar: Re-imbursement
is being made.. ..

Mr. Speaker: I did not allow that
question,
wft IR : 7 fAve #1 9 e
FT ILEAZ FIA T IAM 9ZF fag FX
famr T ar ok WO A & I
rrar ar a7 !

TTo GV AT ¢ gH ATAR TE & |
faelt F wort T 4, woAr 3fg wE
o1, St 5 7 @ afag 4

Shri Warior: May I know whether
it is the intention of the Government
to terminate the working of the fleld
staff by 31st March, 1964 and disband
the whole thing?

Dr, Sushila Nayar: The special staff
that has been recruited for the small-
pox eradication campaign will be
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wound up, by March 1965, but there
will be certain maintenance staff
which will be continued for the nor=-
ma] vaccination activities even after-
wards.

&Y AEER : WAT AgRY A @@
f = fammer & Fol oY a7 € 9t @
qg ST TR G100 SRAATE &1 vt
g | & gg s e g fw owm s
TR I 4T & TEATT F 91 dE
F@ETL F FE FARCAT @ § 7

¥o AT AW : AV, Tg TF A
faafaar srdr & 1 = o & ey
AF . aw, 3 F srewd A 9
s afeedt e @, ag w1 &Y ard
EARICHT AT 9 F O qgeEt
Tifge o gfeme & 1 afew &8 &
3% awg ¥ AT 3, FEl Fel 3 e
gt & 1

Power Fallure in Delhi

*244, Shri D. C, Sharma; Will the
Minister of Irrigation and Power be
pleased to refer to the reply given to
Starred Question No. 218 on the 22nd
August, 1963 and state:

(a) the further progress made in
implementing the recommendations
made by the three committees set up
in connection with power breakdowns
in Delhi; and

(b) the extent of improvement
brought about by implementing the
said recommendations?

The Minister of Irrigation and
Power (Dr, K. L, Rao): (a) and (b).
A statement giving the required in-
formation is laid on the Table of the
House. [Placed in Library, See No
LT-1954/63]. I may furither add that
in the areas where rectification of
defects was carried out, before August
1963 the interruptions up to 5 minutes
were 57 per month and now they are
reduced to 14; interruptions of electri-
city from 5 minutes to 1 hour used



1881 Oral Answers

to be 24 per month before and how
they are reduced to 4.

Shri D, C. Sharma: In the statement
it is stated that the power supply
Position has improved considerably,
particularly due to availability of
power from Punjab and commission-
ing of C thermal station of DESU.
What is the percentage of improve-
ment effected on account of the avail-
ability of power from Punjab and the
requisitioning of C power station?
What is the percentage of increase in
power supply?

Dr. K. L. Rao: Punjab have agreed
to give us 60 MW but we can now
draw 70 MW or even more. Similar-

ly, from the thermal station that we-

have added on, we can get 36 MW.

Shri D, C, Sharma: It is stated 1n
the stalement that on the distribution
side the programme of rectification of
defects has been taken in hand ac-
tively, What are the defects, what is
the programme of rectification and
how long will it tuke before the recti-
fication is completed?

Dr. K. L. Rao: The distribution of
power to the Delhi city is very defec-
tive and not correct. We are taking
steps to rectify this from area to arca.
At the moment, there are 50 sub-
stations and so far we have rectified
areas situated within four sub-
stations. Therefore, 1 expect the ree-
tification work will take anything
from 12 to 18 months, I am review-
ing the position with the concerned
officers every week and trying to take
as active steps as possible to see that

the rectification work goes on wvery
rapidly.
Hospital For Leprosy Palients at

Agra

+
Shri Vishwa Nath Pandey:
Shri Raghunath Singh:
Shri Ram Sewak Yadav;
0245 y Shri Rameshwar Tantia:
* | Shrimati Renuka Barkataki
7 Shri P. R. Chakraverti:
\ Shri P, C. Borooah:
[ Shri D, C. Sharma;

Will the Minister of Health be
pleased to refer to the reply given to
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Starred Question No. 106 on the 17th
August, 1963, and state the progress
made so far regarding the setting up
of a Hospital for Leprosy Patients at
Agra (U.P.) with the collaboration of
Japanese Leprosy Mission?

The Deputy Minister in the Minis.
try of Health (Dr, D. S, Raju): A site
measuring 50 acres around the pre-
sent Leprosy Asylum at Tajganj, Agra
has been selected for the purpose.
Of this, 10 acres of land belonging to
the private cultivators have been ac=
quired by the State Government
and handed over to the State PW.D.
for development. The remaining land
which is in the possession of the
Forest Depariment is expected to be
transferred shortly 1o the Medical De-
partment, The plans for the various
buildings to be constructed are being
prepared by the Japanee architects.
The foundation stone of the Centre 1s
scheduled to be laid on the 15th De-
cember, 1963,

st fawamrg avda ¢ A fipoe
77 7 A7 TR ART 39 gV oA
w7

STo it AT Tz AT
st o fwwer 3 #1200 Bw 9=
Z g E | T WA AT A7 agi AT
91 G717 ATfE AT ZIT AET FET
AT AT 57 F FERW A AT AT
froer ama X7

&t fasamig Qe : 9 @R
FT 385 @ foq g7 s 7

uogshmm:wma}
AT N AYF § @IF W F oweArar
FE g7 @ T 7 w7 am Ay &1 A
T awwET & fr o g & O
9 AR TTRI TF AET FT AT A
a9 @Y g1 g 98 AT &N 4
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ot Tqme fag 0 F gy
ST g F o@m wotaw §
A e gmra Fifr ¥ A 2,
gifwarifas i ar T 7dfas Fifr ?

xlo g:ﬂi‘-ﬂ’ AT : FE FIOANE
Arafaar s 7 G & fao 58 8
1 AT AL 7T AL 3E S A
T E—Aeme g —T b
T oIEE AT

Shri P. C. Borooah: In view of the
fact that the incidence of leprosy
cases in Assam, particularly in the
Hill arcas, is the highest in the coun-
try and it is always very difficult for
the people in the farflung States like
Assam tp take advantage of the Cen-
trally-sponsored institutions, may I
know whether in thig hospital there
will be reservation of seats on State
basis and, if not, wheher Government

will be pleased to consider this pro-
posal also?

Dr. Sushila Nayar: There is no in-
tention to have reservation of seats
for different States in this hospital.
I might mention for the information
of the hon, Member thal ‘he highest
inc'dence of leprosy is in Madras and
Andhra Pradesh und nol in Assam.
Further, we are having an extensive
leprosy control programme of our

own within the country and Assam_

is covered by that.

Shri D. C. Sharma: May I know
why Agra is sclected as a site for all
kinds of hospitals? For instance,
there is already a mental hospital
there. Therefore why is it that this
leprosy hospital has also been located
there? Why is it that this leprosy
hospital was not located at some cen-
tral place in India?

An Hon. Member: Like Punjab.

Another Hon, Member: Like Gur-
daspur.

Dr. Sushila Nayar: Some of the ex-
perts of the Japanese team had gone

-—

round different parts of India and
originally there was a proposal that
this hospital might be located at
Dehra Dun. Later on for certain rea-
sons Dehra Dun was ruled out and
the U.P. Government suggesied the
nucleus hospital which is already
under the Corporation at Agra to be
developed into this new  institution
and it wag accepted.

Shri Hari Vishnu Kamath: Is any
research being conducted on the aeti-
ology of leprosy, ang has Government
accepted the suggestion made by Jead-
ing experts in this ficld that persons
suffering from this dread disease
should not be described as lepers be-
cause of the psychologically malode-
roug association of this word?

Dr. D, S, Raju: Yes, Sir, It is pro-
posed to change the name ‘leprosy’.
patients,

Shri Hari Vishnu Kamath: What
about research on aetiology?

Dr. D. S, Raju: Rescarch is being
carried out in so many places,

Shri Basumatari: In view of the
reply just now given by the hon.
Health Minister that the number of
leprosy patients is less in  Assam,
may I know whether a survey was
carried out in Assam?

Dr, Sushila Nayar: Sample surveys
have been carried out in different
parts of the country, A full and
total survey has not been carried out.

st wgA@ : F S oA
o woe 3w § 19 famm weTTE € Wi
gor & avr frad g AfmEn 47
faez 2 7

o gty amx : & wegardi
Y e &1 7Y 2 Al g | o w07
20 gy 7w &1 Afew mft weETAl
0x FIR T 7 FT Sfwaels Fede F
gra FuE w29 9% Fe faar 9 Ty
g
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Hostel for M.Ps.

+
Shri D. N. Tiwary:
Shri Ramachandra Ulaka:
Shri N. R, Laskar:
*246, { Shri Dhuleshwar Meena:
Shrimati Savitri Nigam:
Shri D, C. Sharma:
Shri Hari Vishnu Kamath:

Wii] the Minister of Works, Hous-
ing and Rehabilitation be pleased to
refer to the reply given to Starred
Question No. 234 on the 22nd August,
1963 and state the progress made so
far in constructing a hostel and club
for M.Ps, at Rafi Marg (New Delhi)
about which a scheme had been ap-
proved?

The Deputy Minister in the Ministry
of Works, Housing and Rehabilitation
(Shri P, 8. Naskar): Work is in hand.
The hostel building is expected to
be completed by the end of 1964 and
the Club building within about six
months. An Auditorium has also
recently been sanhctioned,

Shri D, N. Tiwary: I want to know
whether the houses that had to be
pulled down were fit for habitation
or whether they had out-lived their
utility.

The Minister of Works, Housing

Mehr

and Rehabilitation (Shri
Chand Khanna): The houses were
quite fit for habitation. If T have to

construct a hostel very near to the
Parliament, then some houses have

to be pulled down,

Shri D. N. Tiwary: May 1 know
whether those houses could not have
been utilised for the purpose of hav-
ing a club or something else?

Mr. Speaker: Now he is arguing
the case. He might elicit informa-
tion.

Shri D. N. Tiwary: What will be

the cost of the hostel including the
Club and the Auditorium?
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Shri P. S, Naskar: The hostel
building will cost, including the de-
partmenta]l charges, about Rs. 43
lakhs; the Club building, including
the departmental charges, would
cost a little over Rs. 9 lakhs, and
the estimated cost of the Auditorium
is about Rs, 11,45,000.

Shri Daji: 1 would like to know
whether double-suite rooms or sin-
gle-suite rooms will be given.

Shri P, S. Naskar: There will be
both double-suite rooms and single-
suite rooms. Out of 144 suites that
will be constructed, about 106 will
be single and the rest will be
doubie.

Shri N. R. Laskar: It is the view
of the hon, Minister that the M.Ps.
are more favourable to hostel life as
he iz going in for hostels and not for
more flats for the M.Ps.?

Shri P. S, Naskar: You, Sir, know
the background of this case.

Mr. Speaker: I have got it done

with great difficulty and now the
hon. Member says this,
Shri Inder J. Malhotra: May I

know if after the completion of this
hostel, the Members now residing in
Western Court wand  Constitution
House will all be accommodated in
the new hostel?

Shri P. S, Naskar; The intention is
that.

Shri Mehr Chand Khanna: May I
add that the Chairman of both the
House Committees will be consulted
and their wviews taken into conside-
ration?

Shri Inder J. Malhotra: I wanted
to know whether the accommodation
will be sufficient to accommodate the
Members now residing in Western
Court and Constitution House,

Shri P, 8, Naskar; More than
sufficient.
Shri Hari Vishnu Eamath: You

would permit me, Sir, if I might put
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a question in rather an unconven-
tional and unusual manner.

Mr, Speaker: 1f it would not be
irrelevant.

Shri Harj Vishnu Kamath: It
would not be irrelevant. May 1
know whether you are getting the
fullest cooperation from the Minis-
try and the CPW.D. and their
agents and .contractors, etc, also? I
hope they are not sitting idle on the
project. You yourself told the
House that within the next year it
will be ready. I want to know what
the prospects are. Are you getting
the fullest cooperation of the Minis-
ter and the CPW.D? If you would
kindly assure the House....

Mr. Speaker: I have no complaint.
But questions are not asked from
the Speaker during the Question
Hour,

Shri Harj Vishnu Kamath: May I
ask the Minister then as to whether
he and the Ministry and the
CPW.D. are extending the fullest
cooperation to you and to others con-
cerned with the project so that the
hostel will be ready for occupation
by the end of 1964?

Shri Mehr Chang Khanna: It has
been my earnest desire to give every
possible cooperation to the Speaker
and to the Members, including the
questioner.

Mr, Speaker: Whether it would be
ready for occupation by the end of
1964,

Shri Mehr Chang Khanna: The
way we are working it is  hoped
that the Club should be ready within
about the next six months, and as
far as the hoste]l is concerned—the
number ig round about 145 rooms—
my idea is, and I have even talked
to the contractors, that they should
go on handling over rooms to us as
they become ready. So, instead of
waiting till the end of 1964, if some
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rooms become available tp us even
during the earlier parteof the next
year or during the middle of the
next year, those will be placed at
the disposal of the House Com-
mittees. Once again, I ean assure
the House that I am doing my best.

Mr. Speaker: The Club would be
ready within six months. Does it in-
clude the Auditorium?

Shri Mebhr Chand Khanna: The
Auditorium has just been sanctioned.
It was held over for about a year
on account of the Emergency.

Shri Hari Vishnu Kamath: Good.

Shri Mehr Chand Khanna; The
Auditorium has just been sanctioned
and we should be able to take up
the construction work within the
next two or three months. That is
the position,

Mr, Speaker: The purpose would
not be served because unless this
Auditorium is ready, the Constitu-
tion Club will not be going out. That
will not be possible, He should just
consider that.

Shri Harl Vishnu Kamath: You
were good enough to put that ques-
tion.

Mr. Speaker: I am not putting a
question.

Shri Hari Vishnu Kamath: If you
would permit me, I will put that
question and it may be answe-
red by the Minister.

Shri Vishram Prasad: May I know
whether in addition to this hostel
and club, there ig any scheme to
have an M.P’s: colony where land
may be allotted to those Members of
Parliament who want it?

Mr, Speaker: The main question
relates only to the Government hos-
tel which is being constructed.
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Electric Power Survey
+
Shri D. N. Tiwary:
*249. ! Shri Bhagwat Jha Azad:

LShri Hem Barua:

Will the Minister of Irrigation and
Power be pleased to state:

(a), whether the report of  the
Electric  Power  Survey Commiitee
has becen considered by Government:
and

(by if so, the extent to which its
recommendations are acceptable to
Government?

The Minister of Irrigation and
Power (Dr, K, L. Rao): (a) and (b).
The final report of the Electric
Power Survey Commitlee is not yet
received. They have, however, com-
piled the first annual Eleelric Power
Survey of India for the year 1962-
63 and alsp mude ceriain interim re-
commendi:tions. Action taken on
themn is indicated in the statement
laid on the Table of the House,

STATEMENT
The first Annual Electric Power
Survey comp'led by the  Electric

Power Survey Commiltee has been
published by the Centra] Electricity
Authority. The important interim
recommendations made by the Com-
mittee and action tauken thercon, are
indicated below:—

(i) The annual load survey should
be a permanent feature,
to be organiseq and directed

by the Central Water and
Power Commission,

(This has been accepted and
details are being worked
out).

(ii) The programme for the IV
Plan should be finalised and

the schemes iapproved ur-
gently.
(In compliance with this, eight

Fourth Plan power schemes
have so far been approved

o
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for implementation during
the Third Plan period. More

schemes for similar  action
are under consideration.)

(iii) A survey should be conduc-
ted in regard to the require-
ment: of ckilled manpower

for construction, operation
and maintenance of power .
systems.

(This is now being conducted

by the C.W. & P.C.)

(iv) A co-ordinated approach on
the part of al] the authori-
tics concerned should be
evolved to tackle the prob-
lems of raw materials, and
equipment and the proce-
dures for obtaining these
should be simplified,

(Procedure for sanctioning
Foreign Exchange and Im-
port Licence ew. hias been
simplified and  suweamlined.
The recommendation has also
been brought to the notice
of other Ministries concer-
wod for action.)

(v) Regional Power Grids should
be brought intp being very
early for effeetive planning,
development and coordimation

of future generating and
transmission capacity.
(Agreement has bcen reached

regarding setting up two Re-
gional Electricity Boards for
interconnected operation of

State Power Systems in the
Northern and Southern Re-
gions. Similar Boards are
expected to be set up for

other regions also shortly.)

Shri D. N. Tiwary: May I know
hew long the committee will take to
submit their final report?

Dr, K. L. Rao: We are expecting
the final report in the month of
January.
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Shri D. N. Tiwary: May 1 know
whether this committee has recom-
mended village electrification on a
larger scale than what has been done
us yet?

Dr. K. L. Rao: The Electric Power
‘Survey Committee have included the
requirements of Tural -electrification
in their recommendations, but they
have not indicated any policy there-
on.

Shri Sivamurthi Swamy: May I
know whether this commitiee has
surveyed the needs of electrification
for pumping sets for irrigation pur-
poses?

Dr. K. L. Rao:
been included.

Yes, those have

Shri Hem Barua: In view of the
fact that electric power paucity in
this country is a chronic problem

even for industries, mav I know
whether this committee has 'made .
auy necommendations about that?

The hon. Minister has said that there
are interim rccommendations, May
we have an idea about thnse recoms-
mendations?

Dr. K. L. Rao: The interim recom-
mendations have been mentioned in
the statement. It has to he noted
thal this committee has given a sur-
vey for the year 1962-63. We are
surveying again every year hereafter,
wnc any loads that have not been
taken in 1962-63 will be duly taken
note of.

st gmarer fag @ Tv TRAT 7
A1 39 o1 07 A e f e e
ni=dT T &1 A FEr uf paea A
nggA ®1 @Al fedme A &6
et Tt 2 W O A § fawet &
I T TATE AT AT E, SHET TR AT ¢
7 01 A1 gEE W g 7
Dr, K. L. Rao: It is true that there
is shortage of electric power in the
country and in every State, and hav-

ing regard to our finances, we are
tying to do our best.
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Bhri P. C, Borooah: Although Assam
has the highest potentialities for
power generation, ils per capita con-
sumption is only 2k k.w. as against
the all-India average of 32 k.w. and
Delhi's figure of 150 kw. May I
know whether any special aid is
going to be given to that State, as
far as augmenting the power poten-
tial there is concerned?

Dr. K, L. Rao: It is true that tha
per capita consumption and the avail-
ability of power in Assam is very
low, and stepg are being taken to
rectify this regional imbalance in
the Fourth Plan,

Shrimati Savitri Nigam: In the
statement it has been mentioned that
boards wil] be constituted in every
State. May I know the constitution
ard functions of these boards and who
wili finance them?

Dr. K. L, Rao: They are regional
bourds and not boards for every
State. They are regional boards for
two or three or four or more States,
The regional boards have besn form-
ed for the porthern sector and the
southern sector. They have yet to
be formed for the ecaslern ard the
western sectors.  As regards  their
constitution and other details, I can
furnish them to the hon, Member. Tt
1s quite a long list,

C.HS. Scheme for Government
Pensioners
+
J Shri S, M. Banerjee:
"\ Shri Yashpal Singh:

Will the Minister of Health be
pleased to state the latest position in

*250

regard to the extension of CH.S.
Scheme 1o Government  pensioners
residing in Delhi where CH.S.

Scheme is in operation at present?

The Deputy Minister in the Minis-
try of Health (Dr. D_ 8. Raju): The
matter ijs under consideration.

Shri S, M. Banerjee: The lwon.
Minister has given the same reply;
but even the word ‘active’ has not

been added this time, May I know
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when a flnal decision is likely to be
taker in this matter and whether the
Bnancial authorities have agreed to

this?

The Minister of Health (Dr, Sushila
Nayar): We are discussing the matter
with the Finance Ministry, and we
hope that we shall coms to some

conclusion before too long.

Shri S. M, Banerjee: Is the consi-
deration confined only to extending
the scheme to Delhi or is this con-
cession likely to be extended tu all
pensioners in the country where the

CHS applies?

Dr, D. 8. Raju: Only D=lhi for the

present.

st oot fag o @@ & A fe
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I want to know whether in the de-
finition of the words ‘family’ end

‘pensioners’, the other relatives are
alsg going to be covered.
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Shri Sham Lal Saraf: In view of the
fact that medical aid otherwise avail=-
able is inadequate within the city, will
Government take early steps to see

that these pensioners are benefited by
the Scheme? If so, how soon?
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Krishna River Water Dispute

+
[’Shri D C. Sharma:
251 J Shri Yashpal Singh:
" Shri Maheswar Naik:
\_Shri Kajrolkar:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the latest position with regard
to Krishna-Godavari rivers water
dispute  between concernad
States;

(b) whether the Central Govern-
ment offered some formula to settle
this dispute; and

the

(c) if so, the reaction of the States
concerned?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) to (c).
The Union Minister of Irrigation and
Power made a statement before the
Lok Sabha on March 23, 1963 on the
subject. Subsequently, there has
been some correspondence between
the concerned States and the Centre.

Shri D, C, Sharma: Are any
negotiations being carried on at this
time between the different States
which are party to this dispute? If
not, why not?

Dr. K. L. Rao: It is the desire of
the Central Government to settle this
river dispute by negotiations and to
bring about a hamonious agreement
between the various parties, and all

their efforts are directed towards
that end.

Shri D, C. Sharma: He has not
answered my question. My question

is: are any negotiations being carried
on at present between the States
which are party to the dispute, and
if so what is the nature of those nego-
tiations, and how long they are going
to last. He says it is Government's
desire and so on.

Dr. E. L. Rao: As I said already,
the principle of Government and the
thing to which they attach the great-
est importance is to secure a harmo-

nioug agreement. In pursuance of
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this, we are corresponding with the
various States. At the moment
we are also engaged in some sort of
discussion with the parties concerned,
and we hope it will be possible to
bring about a harmonious settlement
in the course of—I cannot say the
exact time, but we will try to do our
best in that respect.

Shri Basappa: May I know whether
great apprehension has been expres-
sed by the Government and the peo-
ple of Mysore regarding the Almatti
dam which forms part of the Upper
Krishna project, which is going to ir-
rigate the backward areas of Bija-
pur?

Dr K. L. Rao: There has been
some apprehension on the subject, but
1 am glad to state that it has been
settled to the satisfaction of the My-
sore Government yeslerday.

= gadlEE WwE 9 TF I
q1z7 fergz 47 g7 FET AAT @ AT AR
S w5z fpeft & afen o A &
A 7w &1 ®1 qemar ¥t T faar

Eir

Dr. K. L. Rao: By and large, we
will try to follow the statement made
by the Union Minister of Irrigation
and Power on March 23. Besides,
we are taking steps to see that no
State is injured by any project that
is taken up by the other States.

Shri Sivamurthi Swamy: In view
of the statement made in March, 1863
that 400 T M.C, of water has been al-
located to Mysore, though unjustly,
how is it that the Planning Commis-
sion has asked them to take only 43
TM.C.?

Dr. K, L. Rao: Water allotted to
Mysore is 600 TM.C. and they have
utilised so far 385 T.M.C. They have
got quite a large amount of water
which they can still utilise. It will
suffice them for the next ten years or
more.
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Shri Ranga: Is it a fact that all the
schemes which the concerned Gov-
ernments have put forward so far for
consideration by the Union Govern-
ment and the Planning Commission
come within the four corners of the
allotment of waters already made,
and that there is no obstruction at all
to any of the Governments in regard
to any of the schemes?

Dr. K. L. Rao: There is no stoppage
of any development in any of the
States. We are prepared to sanction
as many projects as are put forward
by the States,

Shri Heda: May I know whether,
with a view to lesson the pressure on
the waters of the Krishna, any active
step is being taken to divert the
waters of the Godavari to the Krishna,
and if so from what point? )

Dr, K. L. Rao: The question uf the
diversion is engaging our serious at-
tention, and we have employed two
superintending engineers for that pur-
pose. We are carrying out the maxi-
mum amount of investigation, and we
hope something will come out of that.
We will try to use the surplus waters
of the Godavari to make up the defi-
ciency in Krishna river.

Dr. Sarojini Mahishi: May I know
whether the suggestion for negotia-
tions among the Stale Governments
concerned in regard to the Krishna
and Godavari waters is being made to
meet the long-term  requirements of
the different States or only their
short-term requirements?

Dr. K. L. Rao: It is intended as &
long-term measure, to settle the ques-
tion once and for all.

Policies issued by Portuguese
Companies

+
.59 Shri Pottekatt:
2529 Shri A. V. Raghavan:

Will the Minister of Finance be
pleased to state:

(a) whether the Life Insurance
Corporation has taken over the poli-
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cies issued by the Portuguese Com-
panies in Goa;

(b) whether the Jiabilities of the
Portuguese Companies have been
determined; and

(¢) whether any steps have been
taken to take over the staff of the
erstwhile Chief Agents of the Por-
tuguese Companies?

The Minister of Planning (Shri B.
R. Bhagat): (a) to (c). A statement
is laid on the Table of the House.

STATEMENT

It has been decided that the poli-
cies issued in favour of Indian citi-
zens by the former Portuguese com-
panies should be taken over by .he
Life Insurance Corporation, and the
Corporation has actually been receiv-
ing the premiums due on current
policies since the 8th June, 1962,
Payments against the matured claims
will be made, as soon as the Goa,
Daman and Diu (Laws) No. 2 Regula-
tion, 1963, providing for the forinal
extension of the Life Insurance Cor-
poration Act, 1956 to this Union ter-
ritory, has been issued.

The employees of the former Chief
agents, who were willing to accept
employment under the !Corporatior,
have beecn offered suitable posts.

Shri Pottekatt: May I know whe-
ther delay in  payment of premia
which occurred on account of poli-
tical changes has since been con-
doned?

Shri B. R. Bhagat: This scheme
applied only to those policies on
which premium payment was up tJ
date on 18th December, 1961. Only
those whose policies were in force
and premium payment was up to
date on that date have been included,
others have pot been included.
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D.V.C.

[ Shri Sidheshwar Prasad:
Shri Bade:

‘ Shri Buta Singh:

J Shri 8. C, Samanta*

*253. ) Shri Subodp Hansda:

Shri M. L. Dwivedi:
Shri B. K. Das:
Shri Mohan Swarup:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that it is
proposed to reorganise the Damodar
Valley Corporation; and

(b) if so, in what way and when?

The Minister of Irrigation and
Power (Dr, K. L, Rao): (a) and (b).
A statement is laid on the Table of the
House.

STATEMENT
The working of the D.V.C. was
broadly reviewed in a conference

with the Government of West Bengal
held on 30-1-63 at Calcutta, The
question, of the transfer of the Bar-
rage and Irrigation System to the
Government of West Bengal and the
part that the D.V.C. shall play in the
mutter of gencration and distribution
of power in the zone were the m3jor
items that were discuseed. Though
the question of transfer of Irrigat.on
System could not be finalised thcn,
this has since been settled in further
discussions and the Government nf
West Bengal have agreed to take
over the control and management of
the Barrage and Irrigation System
with effect from Ist December, 1963.
There are, however, certaip issue, re-
lating to generation and distributicn
of power by the DV.C. on which
further discussions have to be held.
After th's decision will be takep re-
garding reorganisation of D.V.C,

Shri Sidheshwar Prasad: What are
the 'main reasongs which have led
Government to reconsider the organi-
pation of DVC again and again, and
by what time do they hope to arrive
ut a final decision?

1540 (Aiy LSD—2.
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Dr, K, L, Rao: The main difficulty
was with reference to the tranifer
of the canal system, the Bengal Gov-
ernment has been postponing it {rom
time to time and now the Chiet
Minister has finally agreed that he
would take it over from the Ist of
December.

Shri Vishram Prasad: May I know
whether the Bihar Government has
been consulted in this matter and if
so what has been the reaction?

Dr. K. L. Rao: In respect of the
transfer of the canal system we nuve
not consulteq the Bihar Government
as we tuke it that they will approve
of that transfer because the traasfer
pertains only to the Bengal Govers-
ment. We have informed the Bihar
Government.

1 7 : 747 95 1T qAE FF AT
A g ¥ fiae F @I @
g AR Trafya § S f dre
To dro ¥ woar faoin foa 2, At %
¥ FMT TATFE FETTE TG FIAT §
gafan A1 T § S9! AHS 4 &
qCH WA A9 W |

Shri D. C. Sharma: May I know

whether gzry gz wg.fegi  are
parliamentary words?
An Hon, Member: Very much

Dr. K. L, Rao: In the statement
it has been stated that after the canal
system is transferred we will settle
the policy with regard to power
management of the DVC and we wiil

" reorganise DVC,

Shri S. C. Samanta: Now that the
major partner of DVC, that is, West
Bengal is being entrusted wit the
contro] and management of the 1rri-
gation system of DVC, may, I know
whether the decision to trans‘s~ or
not transfer the headquacters of {ke
DVC will rest with West Bengal
Government or mnot?
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Dr. K. L. Rao: The West Bengal
Government is concerned with the irri-
gation system; that will be taken over
by them. The headquarters of the DVC
does not concern the Bengal Govern-
ment. After the irrigation system is
taken over by them, the headquarters
question will be linked up with the
question of the way in which we are
going to organise the DVC,

Shri D. N. Tiwary: Is it a fact that
the Bihar Government and the Bihar
Assembly have requested the Govern-
ment of India to shift the headquar-
ters of DVC to Bihar and whether it
is a fact that the Government of India
also agreed to this and promised to do
so? If so, why has it not been done
s0 far?

Dr. K. L. Rao: For the present the
headquarters will remain in Calcutta.
The way in which we are going to
manage the power of the DVC will
give clear ideas where the headquar-
ters should be. All the views expres-
sed will be taken into account.

Bhri Kapur Singh: Has any com-
prehensive assessment been made of
the past performance of this white
elephant called DVC and if so with
what results?

Dr. K. L. Rao: No such specific
assessment has been made but there
was some sort of a review by the Sec-
retary of the Ministry of Irrigation
and Power. No regular assessment has
been made. It will be taken when we
divide it into two sectors,

Shri S. M, Banerjee: I would like
to know whether it is a fact that the
smooth running of the DVC is not pos-
sible unless the serious differences
existing between Bengal and Bihar are
settled and the Centre intervenes?

Dr. K. L. Rao: That is exactly the
reason why there has not been smooth
running of the DVC. That is why In
national interest and greater food pro-
duction we are now separating DVC
into various functional units. Bengal
is most interesteq in irrigation and so
it is transferred to them.
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Shri Tyagi: Regarding para (a) [ am
anxious to know on what conditions
the system of irrigation and the
management and control is being
handed over? Will they have whole
proprietary rights over these things
or only management is being handed
over?

Dr. K. L. Rao: There is a separate
question on the subject—Q@n. No. 257.

L.I.C. Investments

+
f Shri Daji:
“_Shri S. M. Banerjee:

Will the Minister of Finance be
pieased to state:

*254.

(a) the number of companies for
whom the L.I.C, underwrote their
share issues during 1962-63 and the
value of the shares so underwritten;
and

(b) the basis on which this is done
by the L.I.C.7

The Minister of Planning (Shri B. R.
Bhagat): (a) During the period of 15
months ended 31st March 1963, the LIC
participated in the underwriting of the
issue of shares by 25 companies, the
face value of the shares underwritten
by the Corporation being Rs. 190-33
lakhs.

(b) The Corporation considers each
proposal on merits, decides how much
it could invest safely in the issue and
underwrites to that extent.

Shri Daji: May I know what was
the value of the total number of shares
underwritten by all the parties during
this period, and whether it is a fact
that the LIC underwrote upto the
tune of 40 per cent of the total under-
written shares during this period?

Shri B, R. Bhagat: I do not have
the figure for the total under-writing
done by all other private parties.
Therefore, I am not able to give the
answer.

Shri Daji: T would like to know the
reason why the funds of the public
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sector undertaking are being misused
for underwriting private companies.

Shri B. R. Bhagat: That is not true,
and it is a matter of opinion. But
if he sees the percentage, he will find
it is 78 per cent. It is more than 75
per cent, and actually the law pro-
vides that 75 per cent of the funds
should be in Government gecurities.

Shri Daji:
is the basis.

My question was, what

Mr, Speaker: He asked why there

was misuse.

Shri Daji: Let us take their use. 1
want to know the reason why the
funds of public sector undertaking are
being used for sponsoring private com-
panies.

Mr, Speaker: The Minister has re-
plied to the gquestion, by saying that
75 per cent of the funds should be in
public investments and, instead, it is
78 per cent which has been invested
there. The rest is available,

Shri Daji: Sir, I seek your protec-
tion. Investment and underwriting
are two different things. In under-
writing, you take g greater risk than
in investment. The gquestion is mnot

about investment.

Shri B. R. Bhagat: All underwrit-
ings done by the LIC are in the nature
of investment and that is what I said.
When the LIC makes the assessment,
whatever it underwrites, it is prepar-
ed to invest. So, there is no difference
between investment and underwriting
as far as the LIC is concerned,

Shri S. M. Banerjee: There is a
Committee called Investment Com-
mitee in the LIC which decides about
the investment in the private sector
and other sectors. I would like to
know whether the same Committee
is vested with powers or rights to
underwrite this.

Shri B. R. Bhagat: This matter goes
to the Investment Committee which
‘approves each case. I repeat that
there is no difference, so far as the
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LIC is concerned, between underwrit-
ing and investment.

“Shri A, P, Jain: May I know what
principal considerations
which went to determine this figure,
(a) with regard to the interests of the

LIC, and (b) the promotion of the
general national economy?
Shri B. R, Bhagat: All these con-

siderations are taken into ccount and
basically it is the interest of the
policy-holders. But the LIC also goes
into each case—the size of the project,
the profitability, the financial nature,
promotion of economy, general quota-
tion, etc. All these matters are gone
into. It goes more so into the ques-
tion of what it can invest, the amount
of investment, and then it distributes.

Shri A. P. Jain: That ig too gene-
ral. My question was with reference
to this specific investment.

Shri B, R. Bhagat: There were 28
companies. The nature of the compa-
nies is known. So, there is no ques-
tion of specific investmeat here.

Shri Tridib Kumar Chaudhuri: May
I know what kind of linison is main=
tained by the LIC Investnient Com-
mittee or in the LIC itself, with regard
to the investment in companivs, par-
ticularly with regard to the Company
Law Administration, and whether it
has come to the notice uf {he Gov-
ernment that recently in South India
the ownership of certain tca companies
was acquired by certain companies
against which the Companv Law
Administration had serious complaint?

Shri B. R. Bhagat: If it comes to the
notice of the LIC, certainly, if it is in
the nature of company management
and if there is irregularity, it i< refar-
red to the Comnany Law Administra-
tion. But ag it is, there is no liaison
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maintained between the company law
administration and the LIC.

Shri Tridib Kumar Chandhuri: The
company law administration may have
certain complaints against a particular
company. May I know whether before
investing money in that company, a
reference is made as g regular matter
of routine to the company law ad-
ministration?

Shri B. R. Bhagat: Not as a matter
of course. But as it is, each proposal
is very carefully examined and when
it comes to the notice of the invest-
ment committee or the LIC, certainly

a reference is made, but not ipse facto
Bs a matter of course.

Shri Daji: The reply has nct come
to my question. I wanted to know
what is the basis....

Mr. Speaker: He can pui another
question and T will admit it. But my
difficulty is that the supplementaries
are very long winding and argumen-
tative. Therefore, by the time we
readh the end, we lose the beginning.
thercfore  the answers also are not
precise and exact.

Shri Daji: My difficulty is, the ori-
ginal guestion has been mutilated.

Mr, Speaker: Supplementaries, of
course, should be long enough to cover
the subject, but they should not be
very lengthy combining two or three
questions together, argumentative and
Inferential.

Shri Harl Vishnu Kamath: His com-
plaint is, the original question has been
mutilated,

SHORT NOTICE QUESTION
Teacherg in Delhi for National Awards

+
[ Shri Hem Barua:
7 shri D, C. Sharma:

Will the Minister of Education be
pleased io state:

BEN.Q 2.

(a) whether it is a fact that 67 of
the 87 teachers who were in the Capital
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to receive the National Award from
the President were camped in tents

in the Camping Grounds behind Huma-
yun Tomb;

(b) if so, whether Government are
aware of the fact that some of these
tents were leaking and the Inmates
had to face great hardship on the night
of 20th November and morning of 21st
November, 1963 because of incessant
showers of rain; and

(c¢) whether it is not a fact that thig
and other difficulties of tent-life at the
Camping Grounds were brought to the
notice of the Education Ministry by
some teachers immediately and the
Ministry did not pay any attention to
their grievances?

The . Minister of Education (Shri
M. C. Chagla): (a) Yes, Sir, 70
teachers to receive this year's National
Awardg camped on the grounds of
the Bharat Scouts and Guides behind
Humayun's tomb.

(b) While some inconvenience was
caused by heavy showers of rain,
adequate arrangements were made to
make the campers ag comfortable as
possible,

(c) No, Sir. Satisfactory arrange-
ments had been made by the Govern-
ment and the teachers had no occasion
to complain.

Shri Hem Barua: May I know whe-
ther it ig not a fact that when these
difficulties of camp life and leaking
tents were brought to the notice of
an Education Ministry official, he
turned at the teachers and  said,
“Teachers must learn to live a simple
and arduous life”? If so, may I know
what steps have been taken by the
Government to probe into this callous
and indifferent, rather rascalist, ro-
guish, idiotic....

Mr. Speaker: Order order, I would
not allow that question to be put in
that manner.
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Shri Hem Barua: I will put it in a
different way.

Mr, Speaker; Why should he not
put it in the veginning itself in a
manner that it could be allowed? He
should not work himself up.. .

Shri Hem Barua: When the teachers
who belong to a poarer community
are neglected . . ,

Mr. Speaker: Order, order, He
ghould listen to me. When he jg put-
ting a question, however excited and
however intense his feeiings might
be, then too, he should exercise his
discretion, There are corlain rules
within which he has to put his ques-
tion. He voluntarily and deliberately
works himself up to a certain pitch
ang then creates an atmosphere which
becomes rather unbearabie.

Shri Hem Barua: I am sorry, Sir.
I belong to that profession If a per-
gon belonging to your community—
the judiciary—is treated like that,
naturally your blood will beil,

Mr. Speaker: What is his question?

Shri Hem Barua: May I k¥now whe-
ther any probe has been made into
the calloug and indiferent gtitude of
the officials of the Llinistry of Edu-
cation; if so, with what efect?

Shri M. C. Chagla: Well, Sir, I
want to assure my hon. friend that
I have the greatest respect for the
teaching profession as such, and
these teachers, particularly, who came
here—there were 85 teachers who
were selected—are the finest teachers
in the country and they got their
awards from the President

May I tell you, Sir, what arrange-
ments we made for their comfort?
This was not the first time they were
camping here, Every time they came
here they used to camp ot the same
place,

Mr. Speaker: There will be diffi-
culty again if the hon, Minister goes
on like that. The hon. Member has
put a straight question whether some
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officials of the Ministry said those
words which the hon, Member quot-
ed, If the Hon. Minister has that in-
formation he shoulg give the answer
straightaway. If he has no* got it he
should ask for notico.

Shri M. C. Chagla: If the hon. Mem-
ber will let me know the name of the
official who spoke rudely to any
teacher I shall see to it that the
strongest action is talken against him.

Shri Hem Barua:. May I submit,
Sir, that T am not a policeman, It is
for the Government with their mas-
sive machinery (o Snd out the name
of the official and do the needful, It
is none of my concern.

Mr. Speaker: Order, order. One
fact is stated here that a certain
official said certain words.

An Hon, Member: Tt
also,

was quoted

Mr. Speaker: The hon, Minister has
no information. He savs if the name
is discloseq he will take proper ac-
tion. Then the Member withdraws
and says that he is not a policeman.

Shri Hem Barua: I have not with=-
drawn.

Mr, Speaker: Why should 4~ have
some hesitation in sending the name
to the hop, Minister s¢ that he may
take action against the person con-
cerned?

Shri Hem Barua: I shall do that.
At the same time, Sir, it involves a
very fundamental thing, whether it
is the job of the Members concerned
to work like policemen and supply
information to the Government.

Mr. Speaker: Order, order. It ig the
duty of every hon Member that he
should satisfy himself before he puts
a question that he hasz reason to be-
lieve that the information passed on
to him is true, He should prube into
it. Simply getting information is not
enough. Hon. Members are respon-
sible persons. They should wverify
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and satisfy themselves first that what
they say here is true and has some
basis. Then alone shoulg they place
it before the House. Here they have
Eot every protection. Nothing ecan
be done against them. No suit can
be brought against them if there is
defamation. Therefore, we should be-
have in a responsible manner and we
should have that information which
the hon. Minister asks for. When the
Minister says that if the hon. Member
passes on the name of the official he
will take the strictest possihle action
againet him, it is no answer to say
that Members are not policemen, He
should pass on the name of the
official to the Minister,

Shri Hem Barua: T am verv sorry,
Sir, you have used the expression “in
a responsible way” and all that.
Whenever I put a ques:ivn I am always
fortified with the infarmation and all

that. I never go about beating the
bush.

Mr. Speaker: It is very good. He
may put his second question.

Shri Hem Barua: [ will do that
But this raises a fundamcntal ques-
tion,

Mr, Speaker: He may put his next
question,

Shri Hem Barua: 1 am verv sorty
1 am misunderstood for nothing. 1
would like to know whether it is not
e fact that on the next day the rains
continueq and three or four tents
collapsed because of heavy showers
of rain and no arrangements were
made to house the teachers who were
effected. Is it not » fact that when
the women teachers, who have come
with escorts at their cwn expense,
approached the officials of the Ministry
of Education and reguested them to
provide them with cots the officials
replied: “Let them sleep on the
floor”? T would have liked very much
it the teachers would have been given
an opportunity and pvt in the Ashoka
Hotel. Let them tasta life, the com-
forts of life that the Ministers are

tasting.
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An Hon, Member: That is a wrong
thing,

Mr. Speaker: Then we would

rather spoil their habits because when
they go back they will fing it diffi-
cult.

Shri Tyagl: When teachers go on
talking like that, what can be done.

Shri Hem Barua: When vou say,
Sir, that it will spoil their habats, you
are speaking in the same way as the
officials put it.

Mr. Speaker: I will not like to
spoil my habits if I am habituated to
a simple life.

Shri Hem Barua: If the teachers
are not leading o simple ang arduous
life, what else are they doing?

Mr, Speaker: Then I would, not
like to be put in the Ashoka Hotel.

Shri M. C. Chagla: T am afraid
there is no basigs for the stalement

made by the hon. Member. There
were two tents whish  were meant
for dining room and lounge which

were horizontal and which 'eaked be-
cause of the rain. But in the tents in
which the teachers were housed,
where they were living., there was no
leakage. Two of the Deputy Minis-
ters went there the next day and
saw to it that there was every com-
fort to which they were entitled,

Shri Daji: When there was abun-
dant accommodation availakle in
Government hostels and hotcls, may I
know why no arrangements were
made for housing them there, es-
pecially at a time when in the Link
Road hostel hundreds of rooms are
lying vacant? May I know why they
were put up in open tents?

Shri M. C. Chagla: I wish I had
consulted the astrologer to find out
whether it was going to rain that day
or nott If T had know that this
would not have happenod.

Shri Daji: That is not an answer
to my question. (Interruptions).
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Shri Hem Barua: The teachers
were housed behind the Humayun
Tomb. They could not make better

arrangements? What is the answer
of the Minister?
Mr, Speaker: Order, order. There

will be no answer to that question.
Rather, there is no question, The
Members think that tha teachers must
have been treated better ang housed
in some more comfortable places.

Shri Daji: It was a specific ques-
tion. '

Mr, Speaker: Let the Government
answer jt,

it femry qearmw :Ax  fafaes
& A T T dAr T

wam wRAEY : W7 W R A
qIFIT FIF FT AT S frar ?

Shri M. C, Chagla: They have al-
ways been housed in tents near the
Humayun Tomb and they have always
been comfortable. Our duty is to
make them comfortable, whether they
are put in hostels, hotels, inns or res-
taurants, wherever it is ang we are
satisfied that they were perfectlv com-
fortable. Thig unfortunate incident
happened because of the rains,

Shri Daji: Are there ary other
guests ever housed in tents in Delhi?
Why thig discriminatory treatment to
the teachers alone? (Interruptions).

Mr. Speaker: Order order, That
is a different question. During the
question hour, we cannot decide whe-
ther the teachers shoulg be housed in
tents or in hotels.

Shrl Hem Barua: Leaking tents.

Mr, Speaker: The hon, Minister has
just now denieq it.

Shri Hem Barua: Let him enquire
into 1t

Mr, peaker: Shri Hem Barua should
realise that at least for the present
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we have to accept that statement
which the hon, Minister has made,

Shri Hem Barua: It is a wrong
statement.
Mr, Speaker: For that he has to

seek a remedy afterwards. Now he
has to accept it. I am not prepared
at this stage to have a discussion on
the question whether the teachers
should be housed in hostels, hetels or
camps. That question canp be discus-
sed separately on som@ other occasion,
perhaps when the budget is discussed.
For the present, the alterpt should
be only to find out information. Now
that an answer hag been given, we
have to accept it.

Shri Swell: Apart from tte ircident
of a particular offimal, who was
allegeq to have behavea in en arro-
gant and offensive mannzr, there have
been serioug allegations abcut the im-
proper treatmeat meted out {o the
teachers who came here, Now, will
the Minister cause an inqury to be
made in general whether these allega-
tions have any basis or not? Will he
do that, not only by taking sta‘tements
from his own officials but a'so from
the teachers who came here?

Mr. Speaker: It is a suggestion for
action. Shri D. C, Sharma,

Shri Tyagi: He is also a teacher.

Shri Raghunath Singh: He is a
professor,
Shri D C., Sharma: The hon

Minister has stated in his reply that
the teachers have suffereq from cer-
tain inconveniences and that other-
wise everv kind of comfort has been
provided to them. 1 ‘am quoting

from the reply given Dby the hon.
Minister and I hope T have quoted
him correctly. May I know the
inconveniences from  which  the
teachers have suffered and which

natice of the

were brought to the .
Ministry and how they were remedied?

It the hon, Minister . .

Mr. Speaker: Not so many ques-
tions at a time, .
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8hri D. C. Sharma: If the hon.
Minister is not in a posiicn to give
the information now, he shculd place
a statement on the Table of the
House,

Shri M. C, Chagla: The only incon-
venience about which I am o®clally
aware is that some teachers having
their meals in the dining room and
sitting in the lawng suffercq some in-
convenience because of the rains when
the tents began to leak as they were
horizontal tents. The other tents
where they were sleeping and they
were housed, they wer2 poerfectly all
right anq there was nn leakage. May
I add that up till this mcment 1 have
not received any representatior from
any teacher that he suffcred any in-
convenience?

Mr. Speaker: Shri Runga.

Shri Hem Baruma: After the be-
haviour of the Education Ministry
officials. ...

Mr, Speaker: Order, oraer, I am

very sorry. Some proceddre must be
observed. If hon. Memnerg stanq up
and ask their questions even before 1
call them, that is not the way. The
hon, Member should realise that I
had called Shri Ranga and another
hon, Member stands up,

Shri Ranga: We can appreciate the
hon. Minister's difficuiiy l:ccause he
was not then the Minister and he is
only obliged to give his answers from
the written text, whatever has been
presented to him. Therefcre would
he be good enough 1o go into this
matter himself and study wkat has
happened? Would he also be good
enough to take note of the sentiments
expressed by so many hrn. Members
here that the past arrasgements were
not good enough and that better
arrangementg should be made?

Shri M. C, Chagla: If hon. Mem-
bers will be good eno'igh to place any
information that they have at their
disposal before me, I will look into it;

NOVEMBER 28, 1963

Oral Answers 1914

I will investigate the matter and
satisfy myseif personally that nothing
untoward happeneqi or no insult was
shown to any of the teachers,

shri Ranga: What about ‘he scrond
point? I hope he will take ncte of
it, ) )

Shri Tyagl: He is
and he knows that teachers are
accustomed to this. He has unneces-
sarily denied the charge.

alsao g teacher

Shri Ranga: My hon. f{riend has
never been a teacher. Therefore he
does not know how to teach,

Mr., Speaker: Order, order, There
ought to be some learners al.o, not
all teachers,

Shri Nath Pai: Is the hon. Minister
aware that these teachers who are
the recipientg of the hiphest awards,
the President's award, for meritorious
services go back to their recpective
places not with a sense of ra'ssion that
their services have Lcen recognised
by the State but with a fceling, be-
cause of the treatment that they re-
ceive, that they are unwantcd and are
second-class citizens?

Shri M. C. Chagla: I am sorry to
use rather a strong expression. It is
entirely incorrect I wag present
when the President gave tkem the
awards and made the specech and 1
am sure that they were moved by the
speech that the President made. We
show them every comfort. We bring
them here at our awn expense and
I have no doubt that they go back
with a sense of mission {o carry on

the very fine work that they are
doing. ... (Interruption),
Mr, Speaker: Order. order. Hon

Members would object that the Presi-
dent's words might havs u.oved them
all right and obliterated the effect
that they had previously, but their
objection iz that the treatment....
(Interruption).
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8hri D, C, Sharma: Sir, lo say that
we show them every comfort and
bring them at our expense is a toue
of condescension.

Shri M, C. Chagla: [ express my
regret that I used a word of condes-

eension.

Mr, Speaker; I am very sorry that
the number of hon. Merubers who
stang up without being identified,
spring up whenever tihey want and
say whatever they want is increasing
every day.

Now, calling attention notice, Shri

Hari Vishnu Kamath.

Shri Hem Barua: We did not get
any protection from you.

Mr, Speaker: Abouat that enswer?
What can he say?

Shri Nath Pai: I ara sorry, Shri
Chagla who is known as one with a
quick grasp does not understand my
simple question. He did not reply to
it.

Mr. Speaker: Order, order. He will
git down. He has askeq whcther the
teachers would go pack with this
impression. ...

Shri Nath Pai: Crealad berause of
the ill-treatment,

Mr, Speaker: Net hecause of the
gpeech. I had clarifieq that. But
other impressions they would carry.
However, that is a matter of opinion.

WRITTEN ANSWERS TO
QUESTIONS

New Medical Colleges
*247. Dr. L. M. Singkvi. Will the

Minister of Health be pleased to
state:

(a) the main obstacles in starting
new Medical Colleges in the country;

Colleges established

(b) the exten: to which Medi-al

hitherto satisfy
the criteria which are now required
to be fulfilled as a pre-coadition to

starting new kledical Colieges; and

(c}) whether Government propose
to reconsider the criteria in force now
In the matter o[ establishuig new
Medical Colleges?

The Minister of Health (Dr. Sushila
Nayar): (a) to (¢). A slatemuent s
laid on the Table of the Sabha.

STATEMENT

The main obstacles in starting new
medical colleges are (i) shorlage of
qualified  teachers with  requisite
Post-Graduate qualifications|teaching

« experience especially in pire-clinical

subjects; (ii) absence of well-equipped
teaching hospitals; (iii) shortage of
foreign exchange for procur.ng special
equipment from abroad; (iv) need for
suitable buildings for the colieges and
students’ hostels; and (v) the heavy
expenditure involved,

The older medical institulicns of
long standing are well-equipped and
satisfy the criteria which are row
required to be fulfilled 25 a wre-ccendi-
tion to starting new medical -oi'eges,
except that even in some of these
colleges there is dearth of qualified
teachrrs in non-clinical su“je:ts, lhe
recently started medical coileges lack
qualified teachers in a larger measure.

The Medical Council of India have
made  recommendations regal i'ng
minimum taff and equipment requir-
ed for a medical college with 100 ad-
missions. The medical colleges pro-
posed to be established have to satisfy
these criteria and also to fulfill the
conditions which the University, to
which they seek affiliation, may im-
pose. As far as the Government of
India are concerned, the scheme for
the establishment of new medical
colleges has been included as a Cen-
trally Aided Scheme in the  Third
Five Year Plan and Central assistance
is given to State Governments far
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schemes included in State Plans ae-
cording to the prescribed pattern.

Ornamental Gardens in Delhi

248 IShrl Mohan Swarup:
. Dr. L. M. Singhvi:
Will the Minister of Works, Housing
and Rehabilitation be pleased to state:

(a) whether it is proposed to under-
take any scheme for developing orna-
mental gardens and parks in different
parts of Delhi;

(b) if so, the main features thoreof
and the schedule of phased program-
me;

(¢) whether any representations
have been received for developing
some parks in West Delhi areas also;
and

(d) if so, the reaction of Govern-
ment thereto?

The Minister of Works, Housing and

Rehabilitation (Shri Mehr Chand
Khanna): (a) Yes.
(b) The details about the scheme

have not yet been worked out. It is
proposed to have the parks in the
following places:—

(1) Hauz Khas.
(2) Ramakrishnapuram,

(3) Around
Garden.

Qutab-Botanieal

(4) Between Red Fort and tbe
National Highway from Rajghat to
Jamuna Bridge.

(5) Palam Road
Park.

Lake-cum-

(¢) No.
(d) Does not arise.
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o 5 3T 9IW F ar7 FOaT ¥, F=-
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Social Security

Shri Rameshwar Tantia:
Shrimati Renuka Barkataki:
| Shri Ram Sewak Yadav:
*256.{ Shri A. V. Raghavan:
| Shri Kappen:
| Shri Sidheshwar Prasad:
| Shri K. C. Pant:

Will the Minister of Finance be
pleased to refer to his broadcast to
the nation on the 11th Oclober, 1963
and state the measures proposed to
be adopted for ensuring social justice
and social security?

The Deputy Minister in the Ministry
of Finance (Shrimati Tarkeshwari
Binha): The problems relating to
social security measures are being
studied.

Transfer of Irrigation Canals of D.V.C.

Shri P. R. Chakraverti:
Shri P. C. Borooah:
Shri Sidheshwar Prasad:
") Shri D. D. Puri:
| Shri A. N. Vidyalankar:
| Shri P. Venkatasubbaiah:

*257

Will the Minister of Irrigation and
Power be pleased to state:

(a) the steps taken to transfer the
Irrigation canals and the Durgapur
barrage of the D.V.C. to the West
Bengal Government;

(b) whether the financial aspects
have been duly examined and the
question of payment of compensation
has been settled;

(cy) whether it is a fact that so far
Rs. 40 crores have been spent on the
Irrigation system by the D.V.C.; and
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(d) if so, what proportion of the
same will be charged from West

Bengal Government belore the owner-
ghip is transferred?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) The Gov-
ernment of West Bengal have agreea
to take over the control and manage-
ment of the Irrigation System of DVC
from the 1st December, 1963.

(b) Under the DVC Act the pro-
posed transier to the West Bcengal
Government has no financial implica-
tions in so far as the Centre is con-
cerned. The filnancial arrangements
between the DVC and the West Ben-
gal Government incidental to the
transfer will be considered together
with other detaiis by a Committee re-
cently constituted by the Government
of West Bengal for the purpose,

(c) The capital expenditure ‘ncur-
red by the DVC up to the end of
1962-63 allocable to irrigation amounts
to Rs. 44.80 crores, made up of about
Rs. 26 crores on the barrage and carals
and about Rs. 19 crores by way o! the
joint cost of the four dams allocated
to irrigation.

(d) Since the capital assets of the
DVC including the barrage and the
canal system have been paid for by
the participating Governmen's in the
manner laid down in the DVC Act
when the transfer of ownership of
the barrage and canal syst-m is effert-
ed it will not involve any further pay-
ment by the West Bengal Govera-
ment.

Thermal Power Units from Poland

Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri N. R. Laskar:
Shrimati Savitrl Nigam:
Shrl Oza:

*258.

Will the Minister of Irrigation an#
Power be plaased to refer to the reply
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given to Starred Question No. 211 on
the 22nd August, 1963 and state:

(a) whether Government have since
considered the question regarding fur-
ther purchases of Thermal Power
Units from Poland for utilisation of
coal middlings; and

(b) if so, the result thereof?

The Minister of Irrigation and

Power (Dr. K. L. Rao): (a) and (b). .

No decision for further purchases of

Thermal Power Units from Poland
have been recached so far. One of our
senior engin~ers will wvisit Poland

shortly in this connection.

Sea-Erosion

Shri P. Kunhan:
Shrl A. K. Gopalan:
Shri Koya:
Shri P. Venkatasubbalah:
Shri Raghunath Singh:

| Shri Vasudevan Nair:

| Shri Kolla Venkaiah:

L Shri Warior:

*259.

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the U.S. sea-erozion
expert, Mr, Watts, who recently visit-
ed Kerala to study the problem of
gea-erosion in the S‘ate has submitted
any report to Government;

(b) if so, the main recommenda-
tions contained in the report; and

(c) the action taken thereon?

The Minister of Irrigalion and Power
(Dr. K. L. Rao): (a) Yes, Sir. A
Preliminary Report has just been re-
ceived from Mr. Watts and one copy
is placed on the Table of the House.

(b) A statement is laid on the Table
of the House. [Placed in Library.
See No. LT- 1955/63].

(¢) The report is under examina-
tion.

EKonar Dam

*260 Shri Harl Vishnu Kamath:
Shrimati Jyotsna Chanda:

Will the Minister of Irrigation and
Pewer be pleased to stale:

(a) whether the attention of Gov-
ernment has been drawn lo the obser-
vations made by Shri A. K. Chanda,
former Compiroller and Auditor
General, in Bombay recently to the
effect that the Konar Dam, part of
the D.V.C. Project, built at a cost of
Rs. 11 crores and inaugurated by the
Prime Minister has neither produced
a single kilowatt of power so far nor
irrigated a single acre of land;

(b) if so, whether the statement is
correct; and

(¢) the reasons therefor?

The Minister of Irrigation and
Power (Dr. K L. Rao): (a) Yes, Sir.

(b) and (c). The statement is not
correct since the water stored in the
Konar Dam is used for:—

(i) Cooling purposes at Bokaro
Thermal Power Station;

(ii) Generation of Power at

Panchet Hill;

(iii) Irrigation from Durgapur

Barrage;
(iv) Flood Control; and

(v) Supply for industrial and
domestic purposes between Konar
and Panchet Hill.

Laxml Bank

*261. Shri D. S. Patil: Wi'l the
Minister of Finance be pleased to state:

(a) the percentage of payment made
till now to the depositors of Laxmi
Bank;

(b) the liguidation expenditure in-
curred up to date; and

(¢) when the Iliquidation proceed-
ings are expected to conclude?
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The Minister of Planning (Shri B. R.
Bhagat): (a) 123 per cent, upto 30th
September, 1963.

(b) Rs. 7-23 lakhs.

(c) As a police investigation is in
progress, and as a number of suits are
also pending in the courts, it is not
possible to indicate at this stage when
the winding up will be compieted.
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Residential Accommodation for Cen-
tral Government Employees

Shri Yashpal Singh:
[Shri S. M. Banerjee:
| Shri Vishram Prasad:
Shri Sarjoo Pandey:
Shri Mohan Swarup:
Shri Maheswar Naik:
Shri P. C. Borooah:
Shri P. R. Chakraverti:
Shri N. R. Laskar:
| Shri Ulaka:
Shri Dhuleshwar Meena:
LShrimati Savitrli Nigam.

*263.

Will the Minister of Works, Housing
and Rehabilitation be pleased Lo refer
to the reply given to Starred Quastion
No. 523 on the 5th September, 1963
and state:

(a) whether the programme for
construction of residential accommoda-
tion for Central Government emplo-
yees has since been finalised; and

(b) if so, the broad features thereof?

The Minister of Works, Housing
and Rehabilitation (Shri Mehr Chand
Khanna): (a) and (b). It has been
decided to step up the programme of
construction of residen‘ial as well as
office accommodation so as to make
good the shortages, as early as practi-
cable. )
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Dearness All&wanu

Shri S. M. Banerjee:
Shri Yashpal Singh:
"264.{ Dr, L. M, Singhvi:
Shri P. C. Borooah:
LShri Rameshwar Tantia;

Will the Minister of Finance be
pleased to state:

(a) whether several representations
have been received by the Central
Government from Central Government
Employees’ Association for increase in
dearness allowance jpn view of increase
In prices; and

(b) if so, the action taken in the
matter?

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkesh-
wari Sinha): (a) Yes, Sir; some repre-
sentations have been received in this
regard,

(b) As recommended by the Second
Pay Commission, the next review is to
be made when the average of the
working class consumer price index
during 12 months reaches 135. The
average for the period from Septem.
ber 1962 to August, 1963, for which
fizures are available, is 132.33, The
question of increase in dearness
allowance, therefore, does not arise at
present,

‘Flu’ Cases in Delhi and Calcutta

Shri Bhagwat Jha Azad:
Shrimati Savitri Nigam:
Shri Ramachandra Ulaka:
Shri Surendra Pal Singh:
Shri Sham Lal Saraf:
Shri Ram Sewak Yadav:
Shri Raghunath Singh:
Shri Bade;
Shri Kachhavaiya:
Shri Vishwa Nath Pandey:
Shri P. K. Vasudevan Nair:
Shri Mohan Swarup:
Shri Balakrishnan:

Will the Minister of Health be
pleased to state:

(a) whether it is a fact that a
strange kind of ‘flu’ hit Delhi and
Calcutta in October, 1963;

—_—

(b) it so, whether any investiga-
tion was made by any expert or any
medical institution into the reasons for
the same; and

(¢) whether ‘i’ took toll of
lives also?

The Minister of Health (Dr, Sushila
Nayar): (a) to (c). A statement con-
taining the required information is
placed on the Table of the Sabha.

some

STATEMENT

Delhi.—There was an increase in
cases of fever in Delhi in the month
of Oclober, 1963. According to some
doctors and dispensaries in the city
every year, there is an increase of
such cases at this time of the year,

A team from the All India Institute
of Medical Sciences, New Delhi, has
collected material to investigate the
cause of the disease, From the mate-
rial examined so far, two strains of
Influenza C have been isolated. This
virus does not give rise to large scale
epidemics,

Clinically, the cases could be
grouped into two types (i) Fever,
aches and pains particularly back-
ache lasting for 3-4 days (ii) cascs with
congested throat and fever but of a
short duration.

The investigations are still in pro-
gress at the All India Institute of
Medical Sciences and it cannot be
stated definitely at this stage whether
most of the cases were due to this
virus or not. It may be that cases
were due to multiple etiologies
and more than one agents
were involved. As far as informa-
tion is available, no death from flu
has been reported.

Calcutta.—Cases of fever with
peripheral  circulatory failure or
haemorrhage from various tissues
were reported in Calcutta ever since
the 2nd week of July, 1963. Most of
the cases were mild but some were
of a very serious nature, There have
been several deaths mainly among
young and adolescent  children.
From available data, it would appear
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that the incidence is gradually dimi-
nishing. )
Investigation of the causes of this
disease is in progress in the School cf
Tropical Medicine, and the Institute
of Post-graduate Medicine, Calcutta.
The Virus Research Centre, Poona is
also cooperating in this investigation.
A team of the Central Institute of

Communicable Diseases, Delhi, has
also visited the city to conduct epi-
demiological investigations into the

several factors involved in the spread
of the epidemic. As a result of the
investigations so far carried out, it
would appear that the epidemic is due
to a wirus presumably belonging to
the Dengue fever group of viruses,
The investigation is still in progress
and attempts are being made to isolate
the virus.

Abduction of Children from Delhi
Hospitals

(Shri D. C. Sharma:
Shrimati Savitri Nigam;
*266.< Shri Ramachandra Ulaka:
Shri Surendra Pal Singh:
LShri Sham Lal Saraf:

Will the Minister of
pleased to state:

Health be

(a) the number of cases of abduc-

tion of children from maternity
wards of Delhi Hospitals during the
current year so far; and

(b) the steps taken to check the

same?

The Minister of Health (Dr. Sushila
Nayar): (a) Only one case of abduc-
tion of a child occurred in the Safdar-
jang Hospital,

(b) The hospital authorities have
now issued orders to limit wvisitors
coming to the maternity department
and that too during restricted hours;
for marking of the children on their
back, hand and foot soon after the
bath following delivery; keeping the
babies in cradle attached to mother's
bed; and for the posting of a chowki-
dar to keep strict watch,
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Houses for M Ps.

[ Dr. L. M. Singhvi:
" “ILShr: Bishwanath Roy:

Will the Minister of Works, Hous-
ing and Rehabilitation be pleased to
state:

*267

(a) the number of houses in differ-
ent categories placed at the disposal
of the House Committees of the two
Houses of Parliament;

(b) whether Government are con-
structing any new flats or bungalows
of three or more than three bed-rooms
for Members of Parliament; and

(¢) whether there is any proposal to
place more bungalows in the pool for
Members of Parliament?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) 581 houses comprising
of 136 bungalows and 445 flats have
been placed at the disposal of the
House Committees of the two Houses
In addition, 51 suits have been allotted
to hon. Members of Parliament in
Western Court and also 25 houses to
hon. Members under the leading
M.Ps. Pool,

(b) No,

(c) 156 flats are under construction.’
Of these 12 will be ready within a
couple of months and the remaining
144 flats will be ready by the end of
1964. In view of this, there appears
to be no need to put more bungalows
in the M.Ps. Pool,

Changes in Compu'sory Deposit
Scheme

Dr. L, M. Singhvi;

Shri Prakash Vir Shastri:
Shri Sham Lal Saraf:

Shri Harish Chandra Mathuy:
Shri Onkar Lal Berwa:

Shri Yashpal Singh:

Will the Minister of Finance be
pleased to state:

*268,

(a) whether Government have con-
sidered and assessed the likely results
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of the changes brought about in the
Compulsory Deposit Scheme;

(b) if so, the result thereof; and

(c) the total estimates of deposits
and the number of accounts already
opened?

The Minister of Planning
R, Bhagat): (a) Yes, Sir,

(b) With the abandonment of all
the Schemes other than the one relat-
ing to Income-Tax Payers, the total
collections are now estimated at
Rs. 10 crores only as compared with
the earlier expectation of Rs, 60
crores.

(Shr1 3.

(¢) The total number of accounts so
far opened wunder the Income-tax
Payers Scheme is 6.41 lakhs with de-
posits of Rs, 442 crores.

Government Employees owning
Houses in Delhi

( Shri Vishram Prasad
*269, { Shri R. G. Dubey:
iShri Basumatari;

Will the Minister of Works, Housing
and Rehabilitation be pleased to state:

{a) whether cases of Government
servants getting high rents from their

own houses built in Delhi/New
Delhi with Government loans but
themselves living in Government

residences have come to the notice of
Government; and

(b) the steps Government propose
to take in the matter so as to relieve
shortage of Government accommoda-
tion?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) and (b). In reply to
question No. 84 asked by Shri P, C.
Borooah and other Members of Par-
liament in the Lok Sabha on 17th
August 1963, I had stated that a Com-
mittee of the Secretaries had been
appointed to go into the question of
dealing with the cases of allotment of
houses to Government servants who

1540 (Ai) LSD—3.

own houses of their own. The Report
of the Secretaries’s Committee has
been considered by the Cabinet who
have decided that a Committee con-
sisting of the Ministers for Home
Affairs, Finance, Defence, Railways
and Works, Housing and Rehabilita-
tion "should further examine the re-
port of the Secretariess Committes
and make recommendations for the
consideration of the Cabinet. The
Ministers' Committee has not finalis-
ed its report as yet.

Family Planning

( Shri Yashpal Singh;
| Shri Ramachandra Ulaka:
*270. { Shri N, R, Laskar;
Shri Dhuleshwar Meena:
T\Shrimatl Savitri Nigam:

Will the Minister of Health be
pleased to refer to the reply given to
Starred Question No, 236 on the 22nd
August, 19683 and state:

(a) whether the production of cer-
tain chemical contraceptives as a
pilot project in the Medical Store
Depots at Madras and Bombay has
since been undertaken; and

(b) if so, when these contracep-
tives will be made available for the
use of public?

The Minister of Health (Dr. Sushila
Nayar); (a) Yes, Sir,

(b) In about six months,
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Irrigation and Power Projects in
UP

692. Shri Sarjoo Pandey: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the major and medium Irriga-
tion and Power Projects taken in
1962-63 and proposed to be taken in
1963-64 in U.P,; and

(b) whether necessary sanction to
undertake the works has been grant-
ed during the same period?

The Minister of Irrigation and
Power (Dr. K, L. Rao): (a) The re-
quisite information is being collected
and will be laid on the Table of the
House.

(b) Irrigation and Power schemes
which have been sanctioned during
the years 1862-63 and 1963-64 are
given in the statement laid on the
Table of the House, [Placed in Lib-
rary. See No. LT-1956/63].
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Irrigation and Power Schemes in U.P.

693. Shri Sarjoo Pandey: Will the
Minister of Irrigation and Power be
pleased to state the number of irriga-
tion and power schemes of Govern-
ment of U.P, pending at present with
the Central Government for sanction
with their details in terms of money
involved and benefits expected?

The Minister of Irrigation and
Power (Dr. K, L, Rao): A statement
containing the requisite information
ig laid on the Table of the House.
[Placed in Library, See No. LT-1957/
63].

Rajasthan Feedér in Punjab

Shri Karni Slnghjl
o4, { Shri V. B. Deo

Will the Minister of Irrigation and
Power be pleased to state:

(a) when the Rajasthan Feeder
running in Punjab territory is expect-
ed to be completed according to the
original programme and details of
revisions made therein, if any;

(b) whether the progress of the
work relating to the feeder and the
distributaries within Rajasthan is
keeping pace with the schedule;

(c) the area in terms of acres which
is likely to be irrigated in Kharif
1963; and

(d) the amount of loan granted by
the Centre for this project from the
beginning upto 31st March, 1962?

The Minister of Irrigation and
Power (Dr, K, L. Rao): (a) The ori-
ginal target date for completion of
the Rajasthan Feeder in Punjab was
April, 1963, which was first extended
to April, 1964 and subsequently to
June, 1964,

(b) Yes.
(c) About 13,000 acres.

(d) A total loan of Rs. 1895 lakhs
was given to the Government of
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Rajasthan for the whole of the Rajas-
than Canal Project from 1957-58 to
the end of March, 1962,

T. B. Hospital at Chandpur and
Vishakhapatnam

695, Shri P, C. Deo Bhanj: Will the
Minister of Health be pleased to state
the amount of aid given by Central
Government to the T. B. Hospitals at
Chandpur (Orissa) and the T. B, Hos-
pital at Vishakhapatnam (Andhra
Pradesh) respectively during 1962-68?

The Minister of Health (Dr, Sushild
Nayar): No financial assistance was
given to the T. B, Hospitals at Chand-
pur (Orissa) during 1862-63. X-Ray
and laboratory equipment costing
about Rs, 60,000 were supplied by the
UNICEF to the T. B. Clinic Vishakha-
patnam during 1962-63.
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Cholera and Smallpox in Orissa

[ Shri Rama Chandra Mallick:
697, { Shri Kishen Pattnayak:
Shri Ram Sewak Yadav;

Will the Minister of Health be

pleased to state:

(a) the number of persons who
suffercd from Cholera and Smallpox
during the period from 1962 to the
31st October, 1963 in Orissa State;

{(b) the number of deaths due to
Cholera and Smallpox separately in
Orissa State during the same period;
and

(¢) the action taken in the matter?

The Minister of Health (Dr. Sushiia
Nayar): (a) and (b). The cases and
deaths due to Cholera and Smallpox
in Orissa during the years 1982 and

1963 (upto October, 1963) were as
follows:—
B Discase . h 1962 ’ 1963 (upto
31-10-1963.)
Cases Deaths Cases _Deathl
Cholera . 2644 869 2891 1161
Small-pox

1176 271 3603 948

(¢) (i) Cholera—Cholera usually
spreads &s a result of contamination
of water supplies and articles of food
and drink, The Health authorities
concerned always take measures for
disinfection of water supply, protec-
tion of articles of food and drink from
contamination and destruction of un-
wholesome articles of food and drink.
In addition to such general health
measures, anti-cholera inoculations
are given to the public in the affected
areas. The number of anti-cholera
inoculations given in Orissa during
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1962 and 1963 (upto 19-10-1983) is as
follows:

1962—7,90,618,
1963—8,48,175,

(ii)  Small-pox.—The National
Smallpox Eradication Programme has
already been launched in the State of
Orissa and systematic mass vaccina-
tion of the entire population with
potent vaccine is under way. Upto
30-9-1963, out of the population of
175.86 lakhs, 55,31,000 vaccinations
had been carried out, of which 8,06,914
were primary and 47,14,108 were re-
vaccinations, Percentage of popula-
tion vaccinated stood at 31.48.

Flood Centrol Schemeg ip Kerala

698 Shri A. K. Gopalan:
"7 3 Shri Kappen:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that the
fleod control schemes ineluded in the
Third plan for the Kerala State are
not progressing satisfactorily due to
paucity of funds; and

(b) if so, whether the Centre in-
tends to Eive the additional financial
assistance to the State in this con-
nection?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Nec.

(b) Does not arise.

Housing Scheme for Industrial
Workers

699, Shri Shree Narayan Das: Will
the Minister of Works, Housing and
Rehabilitation be pleased to state:

(a) whether any State Govern-
ruent have requested the Centre to
raise the limit of eligibility for loans
urder the low-cost housing scheme for
industrial workers which is Rs, 350
and have also suggested that persons
earning as much as Rs. 500 8 month

NOVEMBER 28, 1963
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should also be entitled to loan under
this scheme;

(b) if so0, the names of those States
ar.d the precise nature of such re-
quests received; and

(c) the reaction of Government

thereto?

The Minister of Works, Housing and
Rchabilitation (Shri Mehr Chand
Rhanna): (a) and (b). No. However,
the Governments of Maharashtra and
West Bengal have proposed that in-
dustrial workers who have been
allotted houses under the Subsidised
(rndustrial Housing Scheme may be
allowed to continue to occupy those
houses till their income reaches
Rs. 500 per month.

(¢) The matter is under considera-
tien.
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nstitute for Ayurvedic Litcrature at
Jhansi

705. Shri D. C. Sharma: Will the
Minister of Health be pleased to refer
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to the reply given to Unstarred Ques-
tion No. 1156 gn the 29th August, 1963
and state the progress made o far in
taking a final decision regarding the
setting up of an Institute for advanc-
ed studies and research in Ayurvedic
Literature at Jhansi (U.P.)?

The Minister of Health (Dr. Sushils
Nayar): The matter is uader consi-
deration of the University Grants
Commission.

Commonwealth Finance Ministcrs’
Conference

[ Or. L. M. Singhvi;
| Shri Bade:
706, { Shri Buta Singh:
Shri Maheswar Naik:
Shrimati Savitri Nigam:

Will the Minister of Finance be
plessed to state:

(a) whether the Cocmmonwealth
Firance Ministers’ Conference was
held in London in September, 1963;
and

(b) if so, the agenda and the broad
¢onclusions of the Conferznce?

The Minister of Finance (Shri T.
T. Krishnamachari): (a) Yes Sir.
The annual Commonwealth Finance

Ministers’ Conference—one of the
periodica] meetings of the Commen-
wealth Economie Consultative Coun-
cill—took place in London on  24th
and 25th September, 1963,

(b) By mutual understanding
among the Commonwealth Countries
the agenda and proceedings ct the
Conference are treated ag confidential.
Hewever, a copy of the Communique
issued at the conclusion.of the Con-
terence, which gives an indiration of
the matters discussed at the meeting,
{3 laid on the Table of the House.
[Placed in Library, See No, LT-1959/
63].

Rihand Dam
707, Shri Vishram Prasad: Will the
Minister of Irrigation and Power be
pleased to state.
(a) whether it ig a fact that the re-
quirement of electricity by the Alu-
minium factory near Rihand Dam
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could not be met by Rihand Power
and the factory hag been allowed to
set up its own power station;

(b) it so, whether the 35,000 K.W.
electricity now utilised by the factory
will be given to several 2as‘ern dis-
tricts of U.P,; and

(c) it so, how many districts will
‘be provided with this electricity and
how much time it will take?

The Minister of Irrigation and
Power (Dr. K. L, Ra0): (a) Yes, Sir.

(b) The manner of utilisation of
power that might be released by the
Aluminium Factory has not ye: been
determined.

(¢) Does not arise.
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Construction Cost in Delhi

f Shri Basumatari:
Shri Vishram Prasad:

Will the Minister of Works, Hous-
ing and Rehabilitation be pleased to
state:

709,

(a) whether it is a fact that the
cost of construction has risen in the
Capital during the present emergency,;
and

(b) if so, the sieps Government
propose to take in the matter?

The Minister of Works, Housing
and Rehabilitation (Shri Mehr Chand
Khanna): (a) and (b). Taere has
been some rise in the cost of con-
struction in the recent past in the
Capita] as also elsewhere, This in-
ercase is justified by the increased
cost of certain building materials.
¥or example, the price of bricks has
gone up due to increased cost of coal
and the price of cement has increased
due to the increase in excisz duty
and sales tax.

Rloog Bank and Research Institute

710. Shri P. C, Borooah: Will the
Minister of Health be pleased to
refer to the reply given to Unstarred
(Question No. 2195 on the 19th Sep-
tember, 1963 and state:

(a) the result of the investigations
made by the Specia] Police Establish-
ment into the alleged scandal relating
to the “Blood Bank and Research In-
stitute” at New Delhi;

(b) whether some Government em-
pioyees have been found involved in
the deals; and

(c) the extent to which the flrms
are found to have been cheated by
the “Blood Bank and Research Insti-
tute?

The Minister of Health (Dr, Sushila
Nayar): (a) Six persons were arrest-
ed by the Crime Branch of Delhi
Pclice and released on bail. The
investigation iy still in progress and
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is likely to be completed by the end
of 1963.

(b) Yes, A former oflicia; of the
Directorate Genera] of Health Servic-
es is among the arrested persons.

(c) Rs. 4 lakhs is estimated to be
involved.

Fans for Class IV Employees

711, Shri P. C. Borooah: Will the
Minister of Finance be pleased to
refer to the reply given to Unstarred
Question No. 2189 on the 18th Sep-
tember, 1963 and siate:

(a) whether the loans to be grant-
ed to Class IV employees are recover-
able from them with interest or are
given interest free; and

(b) whether Government have con-
sidered the desirability of meeting a
part of the cost incurred by Class IV
employees on purchase of fans and if
s0, with what result?

The Minister of Finance (Shri T.
T. Krishmamachari): (a) The Class IV
Cextra] Government employees are
granted interest bearing recoverable
advances for the purchase of table
fans.

(b) No, Sir.

Foreign Exchange Regulations

Shri P, C. Borooah:
712, Shri S. M. Banerjee:
Shri A. N. Vidyalankar:

Will the Minister of Finance be
pleased to gtate:

(a), the number of cases of viclation
of Foreign Exchange Regulations de-
tected during each of the past six
months;

(b) the number out of them which
have been adjudicated uporn; and

(c) the total penamlty imposed on
the persons concerneq during each of
these months?

NOVEMBER 28, 1963
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The Minister of Finance (Shri
T, T. Erishnamachari): (a) The num-
ber of cases of violation of Yoreign
Exchange Regulations registered by
Enforcement Directorate during each
of the past six monthg is ag follows:—

May 181
June 180
July 266
August 305
September 275
October 256

(b) 138.

(c) The total penalty imposed omn

the persons concerned during of
these months in connection with these
cases is as under:—

Rs.
May 400
June 12,450
July 32,676
August 6,300
September 1,98,150
October 17,400

In addition, Indian currency of
Rs. 2,180 and foreign currency equi-
valent to Rs, 7,575 approximately
was confiscated.

Swiss Credit

13 Shri P. C, Borooah:
: Shri E, Madhusudan Rao:

Wil] the Minister of Finance be
pleased to refer to the reply given to
Starred Question No, 780 on the 19th
September, 1963 and state the pro-
jeets for which the cani®a; goods and
machinery are to be in.ported against
the Swiss Credit of 30 million Swiss
Francs?

The Minister of Finance (Shri T. T.
Krishnamachari): The credit is pro-
posed to be utilised for the following
importsi—

1. Electric Locomotives and
ponents for Railways,

com-
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2. Capital goodg for setting up addi-
tional Machine Building Capacity in
this Country.

3. Automatic looms for the Textile
Industry.

4. Other capital goods.

Brahmputra River

[‘Shri P. C. Borooah:
wid Shri Ramachamdra Ulaka:
* ] Shri N. R. Laskar:
Shri Dhuleshwar Meena:

Will the Minister of Irrigation and
Power be pleased to refer to the re-
ply given to Starred Question No. 770
on the 18th September, 1963 and
state:

(a) whether a final decision has
since been taken to build the propo-
sed embankment between Kukraukoti
Hill and Hatimura;

(b) if so, the cost of the project;
and

(c) the main features of the scheme?

The Minister of Irrigation and
Power (Dr, K. L. Rao): (a) Yes.

(b) and (c). The investigation is
etill in progress. This information
would be available only after the in-
vesiigation has been completed, and
the project is prepared.

Neyveli Project

("Shri Yashpal Singh:
| shri B. P. Yadava:
| Shri Bishanchander Seth:
715. { Shri A. V. Raghavan:
Shri Pottekkatt:
Shri Vasudevan Nair:
Shri Imbichibava:

Will the Minister of Irrigation and
Power be pleased to refer to the re-
ply given to Starred Question No. 326
on the 1Tth August, 1963 and state:

(a) whether the request from the
Government of Kerala tp release
power from the Neyveli Project has
since been considered; and
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(b) if so, how much power will
be released to Kerala?
The Minister of Irrigation and

Power (Dr, K. L. Rao): (a) The re-
quest is under consideration.

(b) Does not arise at this stage.
Industrial Units by Indians in Foreign
Countries

Shri Bishanchander Seth:

716. J Shri Yashpal Singh:

Bhri B, P, Yadava:

Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question No, 630 on the 12th
September, 1963 and state:

(a) whether there are any Indian

citizens who started industries
abroad;

(b) if so, how'many;

(c) the names of the countries

where they have been
and

(d) whether their industries in
those countries have been successful?

The Minister of Finance (Shri T.
T. Krishnamachari): (a) to (d). A
statement is laid on the Table of the
House, [Placed in Library. See No.
LT-1974/63].

established;

Central Council of Unani and
Ayurvedic Medicing

( Shri Bishanchander Seth:
L) Shri Yashpal Singh:
: Shri B. P. Yadava:
JLl::h'. L. M, Singhvi:

Will the Minister of Health be
pleased to refer to the reply given to
Unstarred Question No. 337 on the
17th August, 1963 and state:

(a) whether any decision has since
been taken by Government regard-
Ing the formation of Central Council
of Unani and Ayurvedic medicines;
and

(b) if so, the steps proposed to be
taken to implement the scheme?
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The Minister of Health (Dr. Sushila
Nayar): (a) This matter was consi-
dered by the Central Council of
Health at its meeting held early in
November, 1863 in connection with
the consideration of the curriculum
ot Shuddha Ayurveda formulated by
the Shuddha Ayurveda Education
Committee. The Council expreased
the view that the Government of
India may constitute a non-statutory
Board for Shuddha Ayurvedic Edu-
cation with the following functions:

(i) To mdvise the Central and State
Governments on the implementation
of the Shuddha Ayurvedic Education
Scheme;

(ii) To examine the curriculum and
syllabus for Shuddha Ayurvedic Edu-
caticn framed by the Vyas Conmmit-
tee and recommend such modifications
as may be necessary for its smooth
working.

(b) Necessary action in this regard
is being taken accordingly.

Korba Power Project

718. Shri Yashpal Singh: Will Lhe
Minister of Irrigation and Power be
pleased to state:

(a) the estimated electricity power
that wil] be available after thc com-
pletion of Korba Power Project 1
Madhya Pradesh and the names of the
States which will be benefitcd by this
project; and

(b) the total amount of money spent
so far and when the project will be
completed?

The Minister of Irrigation and
Power (Dr, K. L, Rao): (a) The exist-
ing Korba Thermal Power Station has
a generating capacity of 100 MW, It
is being extended by further 200 MW.

The power from this station is not
earmarked for any State except
Madhya Pradesh,

(b) Expenditure on existing station,
and the extension so far is Rs. 1,240.29
lakhs and Rs. 545.92 laghs respectively.

NOVEMBER 28, 1963
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The extension scheme is expected to
be completed in 1965-66,

D.V.C.

Shri Mohammed Elias:

18- Shri Warior:

Will the Minister of Irrigation amd
Power be pleased to state:

(a) whether it is a fact that the
75 MW new thermal generating scts
of the Domodar Valley Corporation at
Durgapur and Bokaro are not running
satisfactorily and are not in a posi-
tion to supply maximum output for
which payment was made even after
major modifications;

(b) the reasons for the above con-
ditions of the new generating sets;
and

(c) the actual financial loss the DVC
has so far incurred for the unsatisfac-
tory conditions of the new generating
sets of 75 MW?

The Minister of Irrigation and
Power (Dr. K. L., Rao): (a) and (b).
Three 75 MW thermal generating sets
have been installed, one at the Bokaro
Thermal Power Station and two at
the Durgapur Thermal Power Station.
The generating set at Bokaro and
one of the sets (Unit I) of the Durga-
pur Power Station have been working
satisfactorily after completion of
major modifications to the sets. The
second unit (Unit II) of the Durgapur
Thermal Power Station, after operat-
ing from February, 1862 to October,
1963 continuously, has been shut down
for annual overhaul as well as modi-
ficationg requiring elimination of (i)
high thrust load on turbine bearings
and (ii) leaks in the surface Attem-
perators of the Boiler Plant.

These modifications are being done
by the Suppliers at their own cost.

(c) It hag not been possible for the
DV.C, to assess the actual flnancial
logs.
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Idikki Hydro-Electric Project

Shri A. K. Gopalan:

720. 4 Shri Kappen:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the progress made in imple-
‘menting the Idikki Hydro-Electric
Scheme in Kerala;

(b) the total expenditure so far in-
curred;

(c) the extent of financial assis-
tance so far given to the State for
the Scheme; and

(d) when the Scheme is expected to
be completed?

The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) Preliminary
works, namely, construction of roads
and buildings have commenced;

(b) Rs, 47 lakhs.

(c) No financia] assistance has been
provided specifically for this scheme.
The project is however under active
consideration for Canadian aid,

(d) In 1970-71.

Fake Currency Notes

J Shri Maheswar Naik:
"\ Shrimati Savitri Nigam:

Will the Minister of Finance be
pleased to state:

721

(a) whether some persons were
arrested in Vijayawada in September,
1963 for possessing fake currency notes
along with blocks for printing such
counterfeit currency notes; and

(b) if so, the facts that have come
to light as a result of the arrests?

The Minister of Finance (Shri T, T.
Krishnamachari): (a) and (b). On
the 22nd September 1963 the Andhra
Pradesh State Police arrested two per-
sons at Vijayawada and seized from
them 139 forged Rs. 100/- mnotes.

During the course of the investigation,
they seized 6 more forged notes of the
same denomination, 12 blocks used for
forging Rs. 100|-, Rs. 10/- and Rs. 5|-
notes and some proofg of the notes in
these three denominations prepared
from those blocks. The case is still
under the investigation of the State
Police.

Spurious Ayurvedic and Umani Drugs

722, Shri Bhagwat Jha Azad: Will
the Minister of Health be pleased to
state:

(a) whether any meeting with re-
presentatives of State Governments
was held to find out ways and means
to stop manufacture and sale of spu-
rious ayurvedic and unani drugs; and

(b) if so, the outcome of such dis-
cussion?

The Minister of Health (Dr. Sushila
Nayar): (a) No, Sir.

(b) Does not arise.
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Aid from Soviet Union

727. Bhri J. B. 8. Bist: Will the
Minister of Finance be pleaged to
=tate:

(a) whether the Soviet Union has
given any indications of the extent of
aid which it proposes to give during
the remaining period of the Third Plan
and for the Fourth Plan; and

(b) Whether Government of India
have given any broad indications of its
likely requirements to the Soviet
authorities?

The Minister of Finance (Shri T, T.
Krishnamachari): (a) and (b). While
there has been some exchange of views
with the Soviet authorities, the matter
ig still in a preliminary stage.

Rehabilitation of Goldsmiths in West
Bengal

128. Shri Indrajit Gupta: Will the
Minister of Finance be pleased to state:

(a) whether the West Bengal Gov-
ernment had asked for financial assis-
tance from the Centre to rehabilitate
the goldsmiths who were rendered job-
less in the State as a result of the Gold
Contro] Order;

(b) if so, the nature and extent of
assistance asked for;

(c) the nature and extent of assis-
tance so far given; and

(d) the total number of goldsmiths
rendered jobless in the State as a re-
sult of the Gold Control Order and
the number out of them who have
been rehabilitated?

The Minister of Finance (Shri T, T.
Krishnamachari): (a) Yes, Sir. .

(b) Loan—Rs. 15-00 lakhs, Grant—
Rs, 15'76 lakhs.

(e) Loan—Rs, 15'00 lakhs.

(d) The requisite. information is be-
ing collected and will be laid on the
Table of the House when ready,

Slum Clearance

29 Shri Warior:
“7 Shri P. C. Deo Bhanj:

Will the Minister of Works, Hous-
ing and Rehabilitatiom be pleased to
state:

(a) the total amount so far given
to State Governments for implement-
ing the slum clearance schemes dur-
ing the Third Plan; and
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(b) the progress so far made in
different States in implementing the
schemes?

The Minister of Works, Housing
and Rehabilitation (Shri Mehr Chand
Khanna): (a) A sum of Rs. 765
crores was drawn by State Govern-
ments and Union Administrations dur-
ing the first two years of the Third
Plan under the Slum <Clearance
Scheme.

(b) 46,503 dwelling units of an
approved cost of Rs  11-42 crores have
so far been sanctioned during the
Third Plan. 26,056 units have been
completed during this period.

Kopili Hydel Project

[ Shri Sweli:
'\ Shri P. C. Borooah:

Will the Minister of Irrigation and
Power be pleased to refer to the
reply given to Starred Question No.
385 on the 20th August, 1963 and
state:

730.

(a) The decision since taken in the
light of the suggestion made by the
American Expert for studies for al-
ternative dam site for the Kopili
Hydel Project and the action since
taken in pursuance of that decision;

(b) whether the implementation of
the dam project is expected to be

taken up during the Third Plan
period; and
(c) the tentative date fixed for

completion of the project?

The Minister of Irrigation and
Power (Dr. K. L, Rao): (a) The
Board of Consultants for the project
including two American experts, has
since inspected the two possible sites,
and selected one of them for detailed
pre-construction investigations and
study of special features.

(b) and (c¢). Further steps will be
taken after the present investigations
are completed.

NOVEMBER 28, 1963
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LIC. Office ai Kozhikode

31 Shri A. V. Raghavan:
" 7\ Shri Basumatari:
Will the Minister of Finance be
pleased to state:

(a) whether there is any proposal
to establish a Divisional Office of the
Life Insurance Corporation at Kozhi-
kode in Kerala; and

(b) if so, when the office will be
opened?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) No, Sir.

(b) Does not arise.

Aid frem International Development
Association

732. Shri Maheswar Naik: Will the
Minister of Finamce be pleased to
state:

(a) the shape and size of the assis-
tance given by the International De-
velopment Association to India dur-
ing the,current Five Year Plan; and

(b) how and where the assistance
has been utilised?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b).
Through the Consortium meetings
held so far, the International Deve-
lopment Association hag pledged assis-
tance to India’s Third Plan amounting
in total to Rs. 185-71 crores. Of this
amount, credit agreements signed
amount to Rs. 142'84 crores for pro-
jects and programmes listed in the
Statement as under and action is on
hand for the balance. These credits
are repayable over a period of 50
years, including a grace period of 10
years. No interest is payable on these
credits; only a service charge of 1 per
cent, per annum on the amount drawn
and outstanding is payable to the
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Association for its admiinstrative ex-
penses,
STATEMENT

International Development Association
Credits

(Rupees Crores)

Amount
Name_of the Project of

Credit
1. Construction of Highways 28-57
U. P. Tubewells Project . 2-86

3. Shetrunji Irrigation Project
(Gujarat) . 214

4. Salandi Irrigation Pro;cct
(Orissa) . 3-81

5. Punjab Flood Proter:uun
and Drainage . 476
6. Durgapur Thermal Stauon 881

7. Sone Irrigation Project
(Bihar) . . 714

8. Purna Irrigation Pm;cct
(Maharashtra) . 6:19

9 Second Koyna Power Pro-

ject (Maharashtra) . 8-33
10. Bombay Port Project 857
11. Telecommunications Project 20'00
12. Railway Improvement 32:14
313, Kothagudam Power Project 9:52
TotaL 14284

Eye Bank in New Delhi

"33 fShri P. R. Chakraverti:
* 7\ Shri P. C. Borooah:

Will the Minister of Health be
pleased to state:

(a) whether it is a fact that since
the establishment of an eye bank in
New Delhi last year, it has not made
headway in attracting donors of
cornea; and

(b) if so, the steps being taken to
make existence of the bank worth-
while?

‘The Minister of Health (Dr. Sushila
Nayar): (a) and (b). There are
two eye banks in Delhi, one at the
Irwin Hospital and the other at the
All-India Institute of Medical
Sciences, These started functioning
only in the latter part of 1962 and
some equipment required for the pur-
pose is still awaited. Some donors
have, however, registered themselves.

Government propose to extend the
Bombay Corneal Grafting Act, 1957
to the Union Territory of Delhi which
legislation would enable collection
and utilisation of cornea although it
wil] still be on a voluntary basis,
Wide publicity is being given to the
scheme through cinema slides. A
documentary film is also being pre-
pared for the purpose.

Insurance of Circus Artistes

J’Shrl A V. Raghavan:
734. 9 Shri Pottekkatt:

Will the Minister of Finance be
pleased to state:

(a) whether it iz a fact that the
Life Insurance Corporation of India
does not entertain proposals for in-
surance of circus artistes;

(b) if so, the reasons for den_ying
insurance facilities to circug artistes;
and

(¢) whether there is any proposal
to exclude circus artistes from the
“Hazardous"” category?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Yes, Sir,

(b) Circug artistes are considered
to be uninsurable because of the high
degree of extra risk to which they
are subject on account of their occu-
pation.

(¢) No.
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Chlorine content in Delhj Water
Supply

Shri D. C, Sharma:

735. Shri Ram Sewak Yadav:

Will the Minister
pleased to state:

of Health be

(a) whether any steps have been
‘taken to reduce the content of chlo-
rine in the water supply in Delhi to
make it more tasteful without in-
‘creasing the danger of contamination;

(b) if so, the nature of the steps
taken and the result achieved; and

(c) if not, the reasons therefor?

The Minister of Health (Dr. Sushila
‘Nayar): (a) No. This requries some
laboratory experiments to be conduct-
ed before any definite recommenda-
tion can be made.

(b) Does not arise.

(c) The dosage of chlorine is Tegu=-
lated so as to maintain a  residual
chlorine content at the remotest t4p
point, in the range between 02 to 0-4
parts per million (milligramg per
litre). The slightly higher residual
chlorine content in the taps near the
reservoirs is not harmful in any way
-and it acts as a safeguard against
hazards to health of the community.
Any reduction in dosage which is now
found to be optimum from long expe-
‘rience in the past, it not desirable,
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Goods seized from a Vessel

737, Shri Raghunath Singh: Will
the Minister of Finance be pleased to

state:

(a) whether it is a fact that from
the crew of a vessel at Calcutta,
transistors, whisky and Indian cur-
rency were recovered by the Customs
officials on the 10th October, 1963; and

(b) if so, the details thereof?

The Minister of Finance (Shri T, T.
Krishmamachari): (a) and (b), On
the 8th October, 1963, the Cusioms
officials at Calcutta recovered from a
vessel 156 bottles of whisky, 2 tran-
sistor radios and Rs, 280 in Indian cur-
rency. The seized goods have since
been confiscated. Perzonal penalty
amounting to Rs. 10,500- was also
imposed on 15 crew members,

Smoking and Cancer

738. Shri Raghunath Singh: Will
the Minister of Health be pleased to
state:

(a) whether it is a fact that Rugsian
scientists have come to a definite con-
clusion that cancer in majority of
cases is caused by smoking ag the
heaviest mortality in Russia at pre-
gent ig due to cancer; and
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Indian
causes

(b) it so, the finding of
medical practitioners on the
«of cancer in India?

The Minister of Health (Dr, Sushila
Nayar): (a) and (b). The Govern-
ment of India are not aware of any
detinite finding by Russian scientists
that smoking is responsible for can-
cer in the majorily of cases. An
attempt has been made by some scien-
tists to correlate heavy tobacco smok-
ing with lung cancer. However, the
data available at present can be con-
sidered only presumptive and do not
permit of any wvalid conclusions being
drawn to that effect. In India the
incidence of lung cancer as compared
to other types of cancer is very low.

Fiseal Policy

shri Rameshwar Tantia:
733.9 Shrimati Renuka Barkataki:

Will the Minister of Finance be
pleased to refer to his broadcast to the
natton on the 11th October, 1963 and
state the steps devised for the stimu-
lavon of the all round economic
growth in the country, and for re-
viewing the present fiscal and related
problems?

The Minister of Finance (Shri T. T.
Krishnamachari): Among the mea-
sures taken since the 11th October,
1963, to stimulate cconomic growth in
the counrty, mention may be made of
changes in the credit policy of the
Reserve Bank, the proposed legisla-
tion for the establishment of a Unit
Trust and the renewed emphasis on
agricultural production which was en-
dorsed at the recent meeting of the
National Development Council, There
i adequate machinery within the
Government for reviewing fiscal and
related problems and it is not neces-
sary to devise special steps for this
purpose,

Balance of Paymenis

740, Shri Heda: Will the Minister
of Finance be pleased to state:

1540(Ai) LSD—4.

(a) the position of balance of pay-
ments at the end of 1962-63 and how
it compares with earlier two years;

(b) whether there has been im-
provement or deterioration in the
position and the reasons for the same;
and

() the measures taken to stabilise
the position?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). State-
ment giving India's balance of pay-
ments during 1962-63 with compara-
tive figures for the earlier two years
is placed on the Table of the House.
[Piaced in Library. Sece No. LT-1961/
63]. It wil] be seen that there was
some rcduction in the strain on our
balance of payments in 1962-63 partly
because of increascd exporis and
larger inflow of external assistance as
well as some inflow of short term
banking funds.

(¢) parag 112 to 119 in part VIII of
Economic Survey for 1962-63 pre-
sented top the House in February, 1963,
detail the measures taken to stabilise
the balance of paymentz position,
These are briefly enumerated in the
statement laid on the table of the
House. [Placed in Library. See No.
LT-1961/63].

National Building Consiruction
Corporation

741. Shri Heda: Will the Minister
of Works, Housing and Rehabilitation
be pleased to state:

(a) whether the National Building
Construction Corporation has design-
ed a new type of steel shuttering for
use in concrete work;

(b) if so, itg salient features; and

(c) the measures taken to popula-
rise this shuttering?

The Minister of Works. Housine and
Rehabilitation (Shri Mehr Chand
Khanna): (a) Yes.
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(b) A statement is laid on the Table
of the House. Placed in Library. See
No, LT-1962/63).
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(c) The new type of steel shutter-
ing was publicised through a news
item in the Press and several queries

have already been received from
various commercial organisations.
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Heart Diseases

Shri P. R. Chakraverti:
4% 9 shri P. C. Borooah:

Will the Min'ster of Health be

pleased to state:

(a) whether it ig a fact that the

Al] India Health Foundation has bees
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set up to combat heart diseases In
India;

(b) whether it is carrying on
studies in collaboration with foreign
experts;

(¢) what are the findings of the
suveys made so far; and

(d) whether there
to conduct a survey
effect of machine,
labour-saving devices on
the resistance of the heari?

The Minister of Health (Dr. Sushlla
Nayar): (a) The Government of
India are not aware of the existence of
any organisation called the All-India
Health Foundation. There is an orga-
nisation called the All India Heart
Frundation which has, as its aims and
objects, the stimulation of research for
the better understanding of cardio-
vascular diseases, training of suitable
young doctors as specialists in car-
dinlogy, trainnig of science graduates
ag laboratory technicians in cardio-
respiratory physiology and education
of the public in the preventive and
other aspects of heart disease.

(b) The All-India Heart Founduation
is not engaged in any studies in col-
laboration with foreign experts but
the organisation has liaison with the
American Heart Association, the
Canadian, the Australian and British
Heart Foundations and the Inter-
national Cardiology Foundation.

(c) The All-India Heart Founda-
tion has not made any surveys.
However, epidemiological surveys
regarding heart discase are being car-
ried out in some centres in India.
Some of the results have been pub-
lished in medical journals.

is any proposal
to ascertain the
motor car and
lowering

(d) There is no proposal at present
before the All-India Heart Founda-
tion for the conduct of such a survey.

Amenities in Government Quarters

744. Shri P. Venkatasabbaiah: Will
she M'nister of Works, Housing and
Rehabilitation be plea.ed to state:

(a) the present position in regard
to conversion of D.C. electric syvstem
to A.C. in the DIZ arca New Delhi;

(b) when the conversion will be
done in Irwin Road and other former
‘C' type houses; and

(c) the steps Government are
taking to provide one more fan in
three-roomed houses?

The Minister of Works, Housing
and Rehabilitation (Shri Mehr Chand
Khaona): (a) and (b). There is a
phaseg programme of conversion from
D.C. to AC. supply in Government
owned residences in different locali-
ties in New Delhi, includirg those in
the D.I.Z, area, Phase I has been
completed. Phase II is nearing com-
pletition and Phase III has been sanc-
tioned. Phase IV covering the
remaining houses s under prepara-
tion. Some of the houses in the Irwin
Road are covered by Phases II and
II1.

(c) The proposal has been deferred.

Erosion of Land in Bihar

5 Shri P. R. Chakraverti:
' Shri P. C. Borooah:

Wil the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that a large
number of Bihar villages are subject
to erosion of land caused by the vaga-
ries of the Ganga, resulting in the
loss of annual crops valued more than
a crore of rupees; and

(b) if so, whether special allocation
of funds has been made to help the
State Government in their anti-
erosion works?

The Minister of Irrigation and
Power (Dr. K, L. Rao): (a) Damage
due to erosion of villages and lands
by river Ganga at some places in
Bihar has been reported.

(b) No. The anti-erosion works are
included in Flood Control programme.
For third plan, the amount of money
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allocated for flood control for the State
is Rs. 3 crores and the expenditure
in the first 2 years of the third plan
was Rs. 1.25 crores. Apart from this
no special allocation for anti-erosion
works has been made by the Govern-
ment of India.

Slum Dwellers in Delhi

746. f Shri‘ P. R. Chakraverti:
| Shri P. C. Borooah:

Will the Minister of Works, Hous-
ing and Rehabilitation be pieased to
state:

(a) whether it is a fact that with a
view to inducing slum dwellers in
Delhi to improve their houses, they
will be allowed to wutilise part of
accommodation in reconstructed build-
ings for housing, shops and offices;
and

(b) how far they wiil be allowed
to charge higher rent from their
tenants?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) and (b). The Slum
Areas (Improvement and Clearance)
Amendment Bill, 1963 was discussed
in the Lok Sabha on the 21st Novem-
ber, 1963 and is being referred to a
Joint Select Committee. It gives the
necessary information.

Ashoka Hotel

Shri Indrajit Gupta:

Shri D. C, Sharma:

Shri Onkar Lal Berwa:
Shri Hari Vishnu Kamath:
Shri Sidheshwar Prasad:
Shrimati Sharda Mukerjee:
Shri Morarka:

Shri Ravindra Varma:

41,

Will the Minister of Works, Hous-
Ing and Rehabilitation be pieased to
state:

(a) whether the Managing Director
of Ashoka Hotel, New Delhi has

NOVEMBER 28, 1963
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resigned due to differences with Gov-
ernment over the running of the
hotel;

(b) if so, the nature of the differ-
ences; and

(c) the steps taken in the matter?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) to (c). If the reference
is to the resignation of Brig. Raj
Sarin, the reply is in the affirmative.
It was, however, due to disagreement
w.i.1 the views of some of the Direc-
tors of the Hotel.

L.I.C. Lean to Assam

748 Shri N. R. Laskar: Will the
Minister of Finance be pleased to
state:

(a) whether LJI.C. of India has
advanced a loan of Rs. one crore to
Government of Assam for deveiop-
ment of its towns; and

(b) if so, which of the towns in
Assam are going to be bencfited by
this loan?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) No loan has
been advanced so far by the Life
Insurance Corporation to the Govern-
ment of Assam for development of
its towns.

(b) Does not arise,

Expert Body on Dandakaranya

( Shri Ramachandra Ulaka:
J Shri Dhuleshwar Meena:
] Shri N. R. Laskar:
LShrimati Savitri Nigam:

749.

Will the Minister of Works, Hous-
ing and Rehabilitation be pleased to
refer to the reply given to Starred
Question No, 230 on 22nd August,
1863 and state:

(a) whether Government have since
considered the proposal to set up an
expert body to suggest the iines of
development in Dandakaranya area;
and
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(b) if so, the details thereof?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Ehanna): (a) and (b). The proposal
s still under consideration.

Dam at Punasa

Shri Kapur Singh:
Shri Kesar Lal:
Shri Kachhavaiya:
Shri Gulshan:
Bhri P. K. Ghosh:

150.

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that Gov-
erament are planning to build a dam
at Punasa on the Narbada River;

(b) if so, the number of villages
which will be submerged and the loss
of property envisaged therein;

(c) the amount of compensation
proposed to be paid to the villagers
and the form of compensation; and

(d) whether any railway tracks
will be submerged and if so, the pro-
posals for providing alternative

tracks?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes,

(b) to (d). The original Project was
proposed for a full reservoir level at
FRL 860. Recently during a Meeting
held by the Union Minister of Irriga-
tion and Power with Chief Ministers
of Madhya Pradesh and Gujarat on
17th November, 1963, it has been
decided that the full reservoir level
of the Punasa Dam should be at FRL
850 only. There will, thus be much
less submergence. The Harsud Town
will not be affected by the Punasa
dam as necessary steps will be taken.
According to the revised proposals the
extent of railway lines that will be
affected has to be examined. The
exact details of wvillages submerged
and compensation proposed will be
known after the detailed Project is

prepared.

Investment Centres

Shri Bade:
Shri Kachhavaiya:

aBL. Shri P. R. Chakraverti:
Shri P. C. Borooah:
Will the Minister of Finance be

pleased to state the names of places
in foreign countries where Govern-
ment have opened or propose to open
investment centres in order to attract
foreign investors?

The Minister of Finance (Shri T. T.
Krishnamachari): A Branch Office of
the Indian Investment Centre is
functioning at New York. There is
no proposal at present to open branch
offices of the Centre in other countries.

Dysentery and Elephantiasis in
Laccadives

[ Shri Bade:
752\ shri Kachhavaiya:

Will the Minister of Health be

pleased to state:

(a) whether it is a fact that diseases
like Dysentery and Elephantiasis are

on the increase in the Laccadive
Islands;
(b) it so, the steps Government

have taken to check these diseases;

(c) whether any financial aid has
been earmarked to combat Elephan-

tiasis; and
(d) the number of patients who

suffered from the above diseases in
the said Islands in 1961-62 and 1962-

637
The Minister of Health (Dr. Sushila

Nayar): (a) Bacillary and amoebic
dysenteries are not common in the

Laccadive, Minicoy and Amindive
Islands. Elephantiasis is however
existing in some of the islands on

account of the prevalence of filariasis.
The results of a recently conducted
survey are awaited.
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(by and (c). The following steps
liave been taken by Government to
check these diseases:

(i} Intensive spraying with larvi-
cidal oil, aeromax, petrol, etc.
is carried out, Hetrazan
tablets are also distributed to
check ihe incidence of filaria.
Measures have been ilzken to
provide safe drinking water.
Under the Public Health
Scheme, materials for sinking
draw-wells and . constructing
water seal pit latrines are
issued freely to the islanders.
So far 172 draw-wells have
been  constructed. Under
Laocal Development Works
Programme, 50 per cent sub-
sidy is being given for con-
structing wells, A total num-
ber of 111 wells for safe
drinking water have been
constructed under this scheme,

(ii) Vigourous propaganda is
carried out by the Health
staff for the improvement of
environmental sanitation.
Chlorination of water is regu-
lariy. carried out by the Health
staff. Periodical survey to
assess the success of measures
adopted to eradicate filariasis
is undertaken.

An expenditure of about Rs. 1.19
lakhs on supplies made by the Central
Government to the Islands has been
incurred so far.

(d) The requisite information is
being collected and will be ]aid on
the Table of the Sabha in due course.

Water and Electricity Dues from
M.Ps.

753. Shri Maheshwar Nailk: Will
the Minister of Health be pleased to
state:

(a) whether it is a fact that sizeable
arrears on account of water and elec-
tricity dues of the New Delhi Munici-
pal Committee are outstanding against
many M.Ps. and difficulties are being

NOVEMBER 28, 1963
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faced in the matter of realisation

thereof; and

(b) whether ways and means are
being devised to solve the problem
confronting the Municipal Committee?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes. Rs. 7,646.28 nP, are
recoverable on account of water and
electric charges from the present
M.Ps. and Rs 4,472.91 nP. from the
ex-M.Ps, besides Rs. 924957 nP.
which the Committee have recentiy
decided to write off as irrecoverable
from the ex-M.Ps.

(b) The New Deihi Municipal Com-
mitte: have now decided to disconnect
supplies in case of non-payment of
their dues and the position has there-
after improved considerably.

Technical Training Centres

Shri B. K, Das:
B 4. { Shri S. C. Samanta:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the number of Technical Train-
ing Centres so far opened under the
Central Water and Power Commission;

(b) the number of persons trained
in these Centres; and

(e¢) how they have been employed?

The Minister of Irrigation and
Power (Dr. K L. Rao): (a) Four.

(b) 522.

(¢) The trainces are employed as
Supervisors, Operator-Mechanics,
Foremen, etc. on River Valley Pro-
jects, Border Roads Organisation and
other construction works.

Beas Dam

755, Shrl Hem Raj: Will the Minis-
ter of Irrigation and Power be pleased
to refer to the reply given to Unstar-
red Question No. 710 on the 22nd
August, 1963 and state:

(a) whether the report of the team
of the U.S. Agency for International
Development on Beas Dam, Pong Dam
and Pando Dam has been received;

(b) it so, whether Government have
examined the recommendations; and
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(c) the decisions taken thereon?

The Minister
Power (Dr. K. L. R10):

ib) and (c). The Report is under
vonsideration,

of Irrigation and
(a) Yes.

Drinking Water Supply for Punjab

756. Shri Daljit Singh: Will the
Minister of Health be pleased to state:

(a) whether any sum has been
aliocuted by the Central Government
to Punjab Government for supplying
protected  drinking water to the
Municipalities of the State during
1962-63 and 1963-64 so far; and

(b) if so, the details thereof?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). A sum of
Rs. 41.50 lakhs has been puid as loan
to the Government of Punjab during
1962-63 for urban water supply and
drainapge schemes approved under the
National Water Supply and Sanita-
tion Programme. A sum of Rs. 17:00
‘rkhs has been allocated during 1963-
ti4¢ for the purpose. The details of the
loans sanctioned by the State Govern-
ment during 1962-63 and 1963-64 for
virious municipalities in the State are
piven in the Statement placed on the
‘Table of the House. [Placed in Lib-
rary. See No, LT-1963/63].

Monkey and Rat Menace in M.Ps
Quarters

757. Shri Hem Raj: Will the Minis-
t1er of Health be pleased to state:

{a) the number of representations
received by Government for the re-
moval of monkey and rat menace in
the North and South Avenues in New
Dethi during 1962-63;

(h) whether it is also a fact that
monkey catching squads are not avail-
able;

(c) if so. whether Government have
any objection in killing these monkeys;
and

(d) if not, the reasons for the delay
in appointing a killing squad for the
purpose?

The Minister of Health (Dr. Sushila
Nayar): (a) Only one compiaint was
received by the New Delhi Municipal
Committee during 1962-63 regarding
removal of monkey nuisance from
North Avenue. There is no record
with the New Delhi Municipal Com-
mittee of the complaints of rat nuis-
ance in these areas.

(b) Yes.

(¢) and (d). Killing of monkeys is
not resorted to as some people feel
that it hurts the religious feelings and
sentiments.

Quarantine Period

%758, Dr, P. Srinivasan: Will the
Minister of Health be pleased to state:

fa) whether it is a fact that the
quarantine period is enforced at
Colombo and Singapore ports even
though the passengers hold valid
international innoculation and wvacci-
nation certificates; and

(b) it so, the details thereof and
the steps tuken to prevent the enforce-
ment of quarantine period?

The Minister of Health (Dr. Sushi'a
Nayar): (a) Yes, it is a fact that the
Quarantine period is enforced at
Colombo and Singapore ports even
though the passengers hold walid
international innoculation and vacci-
nation certificates.

(b) A note giving detailed informa-
tion is laid on the Table of the House.
[Placed in Library. See No. LT-1964/
631].
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Rural Water Supply Schemes in
Kerala

760. Shri P. Kunhan: Will the
Minister of Health be pleased to state
the total financial help so far given
to the Kerala Government for imple-
menting the rural water supply
schemes in the State during the Third
Plan period?

The Minister of Health (Dr. Sushila
Nayar): A sum of Rs, 102.70 lakhs has
been paid as grant-in-aid to the Gov-
ernment of Kerala durirg the first
two years of the Third Five Year Plan
for all Centraliy-aided schemes in the
Health Sector including rural water
supply schemes. It is not possible to
indicate the figure separately for
rural water supply schemes, as accord-
ing to the existing procedure for
release of Central assistance to the
States, allotment of funds is not made
scheme-wise but the amount is sanc-
tioned for broad groups or categories
of schemes.

NOVEMBER 28, 1963
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Anti-Polio and Smallpox Vaccines

161 Shri Indrajit Gupta:
’ Shri S. M. Banerjee:

Wiil the Minister of Health be

pleased to state:

(a) whether there is a shortage at
present of anti-polio and small pox
vaccines in the country;

(b) if su, whether Government pro-
pose to aupment stocks by imports
from abroad; and

(c) the guantity of Soviet dried
vaccines imported and used so far and
proposed to be further imported?

The Minister of Health (Dr. Sushila
Nayar):

(ay (i) Anti-Polio Vaccine:

Anti-polio wvaccine is not being
manufactured in India and is, there-
fore, in short supply.

(ii) Small pox Vaccine

There is no shortage of liquid lymph
smailpox vaccine in the country but
there is a shortage of ind genously
produced freeze-dried waccine.

(b) (i) Anti-Polio Vaccine

(1) The question of purchasing two
million doses of anti-polio wvaccine
from the U.SSR. is currently under
consideration.

(2) Licence under Drugs Act has
been granted to a firm for importing
the Sabine Polio Vaccine from the
U.S.S.R. against rupee payment.

(3) Two other firms have also
received permission to import this
vaccine under the Drugs Act. The
actual imports will, however, depend
on the availability of foreign exchange.

(4) It is also proposed to manufac-
ture vaccine at the Pasteur Institute,
Coonoor and the Haffkine Institute,
Bombay.

(ii) Smallpox Vaccine

250 million’ doses of freeze dried
vaccine have been supplied as a gift
by the Government of USSR. A



1979 Written Answers AGRAHAYANA 17, 1885 (SAKA) Written Answers 1980

request for additional 200 million doses
has also been accepted by the Govern-
ment of U.S.S.R. and the second sup-
ply wiil be sufficient for the needs of
the country up to the middle of 1965.
It is expected that by that time the
State Vaccine Institute, Patwadangar

(U.P.), King's Institute, Guindy
(Madras), Institute of Preventive
Medicine, Hyderabad (AP) and

Vaccine Institute, Belgaum (Mysore)
will be able to prepare substantial
quantities of freeze dried vaccine to
enable the maintenance of freedom
from smallpox.

(¢) (i) Anti-Polio Vaccine

A quantity of 4 lakh doses of Soviet
Polio vaccine was received from the
US.S.R. Government as a free gift,
during the period from 1961 to 1963.
vide details below:

Doses
April 1961 1,00,000
July 1961 1,00,000
February 1963 ' 30,000
July 1963 70,00{:‘:
September 1963 1,00,000
ToTaL 4,oo,ooo_

(ii) Small-poxr Vaccine

Out of the initial supply of 250 million
doses, as a gift from the Government
of US.S.R., 236 million doses have
been received so far. The balance of
14 million doses is expected to be
received shortly. The Government of
US.SR. have agreed to supply an
additional quantity of 200 million
doses which is expected to be received
during 1964-65.

Financial Corporation, Assam

762. Shri Rishang Keishing: Will the
Minister of Finance be pleased to
state:

(a) whether the activities of the

Financial Corporation of Assam have
been extended to Manipur;

(b if so, how far it will help Mani-
pur in her development activities; and

(c) the schemes, if any, which are
already receiving financial assistance
from the Corporaiion?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Yes, Sir,

(b) It would give fillip, through the
grant of long and medium term loans,
to the industrial development of the
Union Territory of Manipur where
there are at present no industries of
any importance.

(c) Since the jurisdiction of the
Assam Financial Corporation hag been
extended to Manipur only recently, no
application for financial assistance has
yet been sanctioned by the Corpora-
tion in that area.

Spurious Drugs

763. Shri H. C, Soy: Will the Minis-
ter of Health be pleased to state:

(a) the special machinery in opera-
tion to stop the evil practice of manu-
facture, sale and use of spurious drugs
and the details of its organisation; and

(b) the progress or success it has
achieved in its objective?

The Minister of Health (Dr. Sushila
Nayar): (a) The States of Maharash-
tra, Gujarat and Kerala have set up
special intelligence organisations for
combating thig practice. The Intelli-
gence Branch of Maharashtra Drugs
Control Administration consists of 1
Senior Drugs Inspector, 2 Drugs Ins-
pectors 11 Watchers and necessary
ministerial staff. A Special Branch of
the CID. Police (known as C.BlI,
C.1.D, Drugs Control) consisting of 1
Inspector of Police, 2 Sub-Inspectors,
2 Head Constables and 12 Constables
has been placed at the disposa] of the
Drugs Control Administration to
assist them in their work of detecting
and tracking down manufacture of
spurious drugs. In other States, the
Drugs Inspectors appointed under the
Drugs Act carry out this intelligence
work themselves. The State Govern-
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ments have constituted Drugs Ad-
visory Committees on which promi-
nent people of the State and pharma-
ceutical trade and associations are
represenied to assist and advise the
State Government in combaling the
problem of spurious drugs, The need
for establishing specia]l intelligence
organisation like the one in Maharash-
tra has since been stressed on the
State Governments again.

(b) The Intelligence Organisations
in these States have been fairly
successful in checking the manufacture
and sale of spurious drugs. The In-
telligence  Branch of Maharashtra
Drugs Contro] Administration has
detected a number of cases of manu-
facture and sale of spurious drugs
such as Penicillin, Chloramphenicol,
Streptomyein, Waterbury’s Com-
pound, Liver Extract Injection, Vicks
Vaporub and Amrutanjan etc. The
work is being in'ensified; selected Ins-
pectors from various States have
already been given special training in
Gujarat and Maharashtra for improv-
ing the efficiecney of their State
Cadres.

Flood Contro] in Andhra Pradesh

-
764 7 Shrimati Vimla Devi:
"7\ Shri Eswara Reddy:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the Andhra Pradesh
Government have requested the Cen-
tre for financial aid for permanent
flood control measures in Krishna
‘Guntur and West Godavari districts of
the Staie; and

(b) if so, the action taken by Gov-
-ernment in this connection?

The Minister of Irrigation =and
Power (Dr. K. L. Rao): (a) and (b).
Loan assistance to the extent of Rs, 35
lakhs was given to Andhra Pradesh
during the first two yearg of the Third
Plan for their flood control pro-
gramme, For the current year the

NOVEMBER 28, 1963

Written Answers 1982
allocation is Rs. 26 lakhs. Following
the severe cyclone and flooding in the
coastal areas of the Stale in Oclober
last, the State Government have re-
quested for an additiona] allocation of
Rs. 25 lakhs, This is under consi-
deration.

Flats for Low-Income Groups

( Shri B. P, Yadava:
765. ) Shri Dhaon:
. Shri Bishanchander Seth:

Will the Minister of Works, Hous-
ing and Rehabilitation be pleased to
state:

(a; whether it is a fact that Delhi
Co-operative House Building Federa-
tion has submitted to the Chief Com-
missioner a pilot scheme for construct-
ing flats for the low-income groups;

(b) it so, the broad outlines of the
scheme; and

(¢) the reaction of Government

thereto?

‘The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Kbanna): (a) Yes.

(b) The scheme envisages construc-
tion of flats costing Rs. 19,250 each and
four-roomed houses costing Rs. 27,740
each, which will be allotted on hire-
purchase, spread over a period of
thirty years,

(¢) The scheme is under the consi-
deration of the Delhi Administra-
tion, who are awaiting some more
information from the Federation.

Irrigation Schemes in Mysore

766. Shri S. B. Patil: Will the Minis-
ter of Irrigation and Power be pleased
to state:

(a) the amount allotted for imple-
menting irrigation schemes to Mysore
State during 1963-64; and

(b) the major irrigation works in
the State for which the amount will
be spent?
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The Minister of Irrigation and Power
iDr. K. L, Rao): (a) A provision of
Rs. 625 lakhs was made in 1963-64 for
major and medium irrigation schemes
mn Mysore.

(b) Provision was made for the fol-
lowing major irrigation works in the
Stute (costing more than Rs. 5 crores)
during 1963-64:—

(1) Tungabhadra Project,

(2) Ghataprabha Project, Stages [
& 11,

(3) Bhadra Reszervoir Project,
(4) Kabini Reservoir Project,
(5) Harangi Reservoir Project.

Conference of Commissioners of
Income-Tax

767. Shri D. C. Sharma: Will the
Minister of Finance be pleased to state:

(a) whether a Conference of Com-
missioners of Income-tax from all over
the country was held in New Delhi
from 5th to 8th November, 1963 to
devise measures to step up tax-
collections and eliminate evasion; and

{(b) if su, the decisiong arrived at
the Conference and the steps taken to
implement the same?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). The
annual Conference of Commissioners
of Income-tax was held at New Delhi
from 5th to 8th November, 1963 to
discuss several matters including re-
covery of arrears of tax and checking
of tax evasion, The suggestions made
by the Commissioners in the Confer-
ence in this regard will be examined
by the Centra]l Board of Revenue and
Government in the light of the recom-
mendations and the further reports
which will be submitted by the Com-
missioners and instructions will be
issued by the Board wherever neces-

sary.

Cholera in Cuttack area in Orissa

768. Shrimati Vimla Devi: Will the
Minister of Health be pleased to state:

(a) whether occurrence of cholera
in an epidemic form has been reported
from the Cuttack area in Orissa re-
cently; and

(b) if so, the assistance given by the
Central Government to Orissa to fight
the disease?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes, Cholera had assumed
epidemic proportions in October this
year. Thig disease has been more or
less endemic almost throughout the
year.

ib) The Government of India is
aiways ready to render such technical
und material assistance as may be
considered necessary, but in this case
the Director of Health Services has
stated that the resources of the State
Government in respect of Medical
Siores, Vaccines, Disinfectants, ete, are
adequate.

A team of experts from the All-
India Institute of Hygiene and Public
Health, has been directed to proceed
to Orissa. Arrangements have also
been made with the Wesl Benga] Gov-
ernment for medical officers of the
Orissa Government to see the latest
techniques in the treatment of Cholerg
at Calcutta. (Newer methods of
treatment have been under trial at the
Infectious Diseases Hospital, Calcutta,
in collaboration with the Calcutta
School of Tropical Medicine).

Excise Staff in Kangra

769 Bhri Hem Raj: Will the Minis-
ter of Finance be pleased to state:

(a) the annual expenditure on the
Excise Staff in the Kangra District;
and

(b) the annual expenditure for the
keeping of the check-posts in tne
Kangra District?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Rs. 39,354-00.

(b) Rs, 11,140-00.
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War Risk Insurance Scheme

770. Shrli Jashvant Mehta: Will the
Minister of Finance be pleased to
state the amount collected uptill now
under War Risk Insurance Scheme
from factories in different States?

The Minister of Finance (Shri T, T.
Krishnamacharl): The collections, so
far advised by the Siate Accountants
General, under the Emergency Risks
(Factories) Insurance Scheme are &as
under:—

1. Premium Collection
Rs.

(a) for the year 1962-63 . 7,31,37,080-28
(b) for the year 1963-64 .

7,06,39,961° 99
{upto 8/63) _—

TotAL . 14,37,77:042°27

2. Other Receipts

(a) for the year 1962-63 . 39,512° 90
(b) for the year 1963-64 . 32,634 59
(upto 8/63)
TorAL 72,147 49
GRAND ToOTAL . 14,38,49,189-76

————

Health of School-going Children

( 8hri B. P, Yadava:
Shri Dhaon: .
Shri Bishanchander Seth:

o

Will the Minister of Health be pleas-
ed to state:

(a) whether it is a fact that the
Central Council of Health which re-
cently met in Madras has drawn up a
five point programme for improving
the health of school-going children;
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(b) if so, the main points of the pro-
posed programme;

(c) the other decisions laken by ‘he
Couneil; and

(d) the extent to which they have
been accepted by Government?

The Minister of Health (Dr. Sushila
Nayar): (a) The Ceniral Council of
Hea.th at its recent meeting held at
Madras has recommended a compre-
hensive programme for improving the
health of school-going children.

(b) The main points of the proposed
programme are:—

(i) to provide safe waler sup-
ply, sanitary facilities and ade-
quate lighting and wveniilation to
every school;

(ii) to integrate school meals
programme with the applied nutri-
tion programme in the blocks
where the latter has been intro-
duced;

(iii) to do at least one thorough
physical examination followed by
correction of defects so detected
for all primary school children and
immunisation of these children to
the extent possible;; and

(iv) to arrange for the education
of teachers to detect departure
from normal health among chil-
dren and to provide teachers with
a suitable illustrated handbook to
help them in this work.

The Central Council of Health has
arged the State Governments to make
adequate financial provision in their
next year's budget to take up this
programme in at least 1,000 blocks.

(c) and (d). Draft Resolutions incor-
porating the recommendations of the
Council are shortly being finalised in
consultation with various State Health
Ministers.
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Pochampad Project

772. Shri E. Madhusudan Rao; Will
the Minister of Irrigation and Power
be pleased to state:

(a) the progress so far made in the
working of Pochampad Project; and

(b) the total arca that will be cover-
ed after the completion of the Project?

The Minister of Irrigation and
Il‘o‘wer (Dr. K. L. Rao): (a) The project
is in th~ initial stages of construction,
Work on camp bui'dings and approach
roads is in progress.

(b) The proiect i= likely to irrigate
an area of 5.70 lakh acres on comple-
tion.

Shifting of Offices

773. Shri Harl Vishnu Kamath: Will
the M'nister of Works, Housing and
Rehabilitation be pleased 1o state:

(a) whether it is propos~d to shift
any Central Government Oflice to
Pachmarhi or Hoshangabad, Madhya
Pradesh; and

(b) it so, the details thereof?

The Minister of Works, Housing
and Rehabilitation (Shri Mchr Chand
Khanna): (a) and (b). There is no
proposal to shift any Central Govern-
ment office to Pachmarhi or Hoshanga-
bad in Madhya Pradesh.

Currency Nomenclature

774. Shri Hari Vishnu Kamath: will
the Minister of Finance be pleased 1o
state:

(a) whether it is proposed ‘o drop
the word “nava"” from the deseription

“naya paisa” relating o currency
nomenclature;

(b) it so, from what date; and

{c) if not, the reasons therefor?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Yes.
(b) From the 1st of July 1964.

(c) Does not arise.

Tawa Multi-purpose Project

h715. Shri Hari Vishnu Kamath; Will
the Minister of Irrigation and Power
be pleased to refer to the reply given
to Unstarred Question No. 2215 on
the 19th September, 1963 and siate:

(a) whether the Madhya Pradesh
Government have strongly pleaded
for the accelera‘ion of the work, on
the Tawa Mu'ti-purpose Project;

(b) if s», wheth~r the maiter has
been considered; and

(c) the result thereof?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes.

(b) and (c). On acrount of consider-
able increase in the cost ostimates of
a number of irrigation projecls in an
advanced s'age of construction in the
State, such as Chambal and IHasdeo,
which supplies water for a Power
Proje~t, claiming larger share of the
outlay availabl- for projects, only a
small outlav could be made avai'able
for Tawa Project. Although the State
Government had asked for addi‘ional
funds for accelerating work on
this project, on account of
fAnanrial stringency it has not been
posiible to make a larger outiav avail-
ahle so far. The matter is, however,
being examined.
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Searches made by Enforcement
Directorate

771, Shri D. D. Mantri: Will tne
Minister of Finance be p.eased to refer
to the reply given to Starred Question
No. 109 on the 17th August, 1963 and
state:

the
been

(a) whether enquiries against
18 business houses have since
comple.ed; and

(b) if so, the action taken against
each Business House and =ach Direc-
tor whose residence was also search-
ed?

The Minister of Finance (Shri T T.
Krishnamachari); (a) and (b). The
cases are under investigalion or adju-
dication and have not been decided so
far.

Bombay Car Firm

778. Shri D. D, Mantri: Will the
Minister of Finance be pleased to refer
to th: repiy given to Unsiarred Ques-
tion No. 2194 on the 19th Scptember,
1863 and state:

(a) whether the case relating to a
Bombay car firm whose Bombay and
Calcutta offices were searched by the
Enforcement Direc:orate has; been in-
vestigated; and

NOVEMBER 28, 1963

Written Answers 1950

(b) it so, the findings tnereof?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Yes, Sir.

(b) Adjudication proceedings have
been initiated againsi the firm by tne
Enforcement Dircctorate.

Engineering Firm at Kanpar

Shri D. D. Mantri:
8. {Shri Daji:

Will the Minister of Finance be
pleased to state:

(a) whether the premises of an
Engineering Firm at Xanpur were
searched by Central Custorns In Nov-
ember, 1963; and

(b) it sn, the deiails of the raids
conducted and the arrcsts made, if
any?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Yes, Sir,

(b) 11 files containing various docu-
ments belonging to the firm were seiz-
ed. Nobody was arrestad.

Withdrawal of Savings

780. Shri Balkrishna Wasnik: Will
the Minister of Finance ve picased t»
siate:

(a) whether the non-income tax
paying depositors are facing difhculties
to withdraw their compulsory savings
deposits from the post offices; and

(b) if so, the steps taken by Gov-

. ernmen’ to facilitate withdrowal of de-

posits?

The Minister of Finance (Shri T. T.
Krishnamacharl): (a) No complaints
have been received by Government.

(b) Does not arise. Insiructions
have, however, been issued ts the
Deposit Offices to arrange for prompt
payments on receipt of applications
from the depositors.
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12.19 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

EvicTiON OF DISPLACED PERSONS FROM
Purana Qrua

Shri Hari Vishan Kamath (Hoshan-
gabasd): Mr. Speaker, I cal] the atten-
tion of the Minister of Works, Housing
and Rehnbilitation to the following
matter of urgent public importance and
I request that he may make a state-
ment thereon: —

The recent forcible eviction of
thousands of refugees from
Purana Qila area without provid-
ing them proper and adequate
alternative accommodation,

The Deputy Minister in the Ministry
of Works, Housing and Rehabililation
(Shri P. 8, Naskar): Sir, the statement
is rather long; it runs into a little over
three pages. So, woulg you like me
10 read it?

Mr, Speaker: It might be laig on
the Table. [Placed in Library. See No,
LT-1947/63]. 1 will give an opportu-
nity to hon, Members for asking
questions after they have read it.

Shri Hari Vishnu Kamath: When?

Mr. Speaker: At 5 o'clock in the
evening,

Shri Hari Vishnu Kamath: Today?
Bocause tomorrow I will not be here.

Mr. Speaker: Yes, today at 5 o'clock.

1220 hrs,
PATERS LAID ON THE TABLE

The Minister of Finance (Shri T.
T. Krishnamachari): 1 beg to lay
on the Table a copy of Notification No,
G.S.R. 1524 dated the 21st September,
1963 repealing the Compulsory Deposit
(Employees) Scheme, 1963 under sec-
tion 16 of the Compulsory Deposit
Scheme Act, 1963. [Placed in Library.
See No, LT-1948/63].
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The Minister of Planning (Shri B.
R, Bhagat): I beg to lay on the
Table—

(i) a copy of Notification No.
G.S.R. 1659 dated the 18th
October, 1963, under section
159 of the Customs Act, 1962
and section 38 of the Central
Excises and Salt Act, 1044.
[P.aced in Library, See No.
LT-1949/63].

a copy of each of the following
Notifications under section 158
of the Customs Act, 1962 and
section 38 of the Central Ex-
cises and Salt Act, 1944 mak-
ing certain further amend-
ments to the Customs and
Centra) Excise Duties Export
Drawback (General) Rules,
1960: —

(a) G.S.R. No. 1679 dated the
26th October, 1963,

(b) GS.R, No, 1680 dated the
26th October, 1963,

(cy G.S.R. No. 1703 dated the -
2nd November, 1963,

(ii)

(d) G.S.R, No, 1704 dated the
2nd November, 1963,

[Placed in Library., See No. LT-

1950/63],

(iii) a copy each of the following
Notifications under section 159
of the Customs Act, 1962: —

{(a) The Denatured Spirit (As-
certaining and Determining)
Amendment Rules, 1963
publishing in Notification
No, G.S.R, 1678 dateq the
26th Octobrer, 1963

(b) GS.R. No, 1702 dated
2nd November, 1963.

the

(c) G.S.R. No. 1703 dated the
9th November, 1963,

(d) G.S.R, No. 1774 dated the
13th November, 1963,

(e) GSR, No, 1775 dated the
13th November, 1963,
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(f) G.SR. No. 1776 dated the

13th November, 1963,

(g) GS.R, No, 1779 dated the

18th November, 1963

[Placed in Library, See No,
1951/63).

1993

LT-

(iv) a copy of each of the follow-
ing Notifications under sec-
tion 38 of the Central Exciscs
and Salt Act, 1944: —

(a) The Central Excise
(Twenty-fifth Amendment)
Rules. 1963  published in
Notification No. G.S.R. 1763
dat>d the 16th November,
1963,

(b) The Central Excise

(Twenty-sixth Amendment)
Ru'es, 1963 publiched in
Notification No. G.S.R. 1765
dated the 16th November,
1963,
[Plrced in Library,

See No,
1952/63].

LT-

12.21 hrs.

APPROPRIATION  (RAILWAYS)
NO, 6 BILL*

The Minister of Railways (Shri
Dasappa): Sir, I beg to move for
leave to introduce a Bill to provide for
the authorisation of appropriation of
moneyvs out of the Consolidated Fund
of India to mecet the amounts spent on
certain services for the purposes of
Railways during the financial year
ended on the 31st day of March, 1962,
in excess of the amounts granted for
those services and for that year.

Mr, Speaker: The question is:

“That leave be granted to
introduce a Bill to provide for the
authorisation of appropriation of
monevs out of the Consolidated
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Fund of India to meet the
amounts spent on certain services
for the purposes of Railways dur-
ing the financial year ended on the
31st day of March, 1962, in excess
of the amounts granted for those
services and for that year.”

The motion was edopted,
Shri Dasappa: I introduce$ the Bill.

BUSINESS ADVISORY COMMITTEE
TWENTY-FIRST REPORT

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
Sir, I beg to move that this House
agrees with the Twenty-first Report
aof the Busnuess Advisory Commiltee
presented to the House on the 27th
November, 1963,

Mr, Speaker: The question is:

“That this House agrees with
the Twenty-first Report of the
Businesg Advisory Committee pre-
sented to the House on the 27th
November, 1963."

The wmotion was adopted.

12-22 hrs.
APPROPRIATION (NO. 5) BILL

The Minister of Finance (Shri T, T.
Krishnamachari): Sir, I beg to move**
that the Bill to authorise pavment and
appropriation of certain further sums
from and out of the Consolidated Fund
of ‘ndia for the services of the finan-
cial year 1963-64, be taken into con-
sideration.

The Speaker: The question is:

“That the Bil] to authorise pay-
ment and appropriation of certain

*Published in the Gazette of India Extraordinary, Part II Section 2, dat-

+ed 28th Nowember, 1963.

$Introduced with the recommendation of the President,
**Moveq with the recommendation of the President.
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further sums from and out of the
Consolidated Fund of India for the
services of the financial year 1963-
84, be taken into consideration.”

The motion was adopted,

1995

Mr, Speaker: Now we shall take
up clause by clause consideration of
the Bill.

The question is:

“That clauses 1, 2, 3, the Sche-
dule, the Enacting Formula and
the Title stand part of the Bill”

The motion was adopted.

Clauses 1, 2, 3, the Schedule, the En-

ucting Formula and the Title were
added to the Bill, .
Shri T, T, Krishnamachari: Sir, I

beg to move that the Bill be passed,
The Speaker: The question is:
“That the Bill be passed.”
The motion was adopted,

Mr. Speaker: Shri T, T. Krishna-
machari.

Shri S, M. Banerjee (Kanpur): I
find that the Companies (Amendment)
Bill is coming up first. The other
Bill—Drugs and Magic Remedies
(Objectionable Advertisements) Bill—
is still continuing, The normal prac-
tice is....

Mr, Speaker: But we had notified
that this would be taken up today.
My consent was also taken. We had
to do it because it was necessary to
take it up today.

Shri S. M, Banerjee: I understand
the urgency that may be there that
the Bil] has to go to the Select Com-
mittee and they have to submit the
report by the 8th December, 1963.
Four hours have been allotted to this
Bill. Supposing the Members take
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interest in this and they want an
extension of time, it will not be done.
This will be hustled through,

Mr. Speaker: Why does he suppose
that? It will not be hustled through.

Shri Bade (Khargone): Then the
Drugs and Magic Remedies (Objec-
tionable Advertisements) Bil] will be
taken up tomorrow?

Mr, Speaker: I cannot say that.

Shri Bade: Two hours have been
allotted for that Bill,

Mr, Speaker: How can I say that?
Shri T, T, Krishnamachari.

——

1224 hrs
COMPANIES (AMENDMENT) RBILL

The Minister of Finance (Shri T, T.
Krishnamachari): Sir, I beg to
move®*:;

“That the Bill further to amend
the Companies Act, 1956, be taken
into consideration.”

Sir, this Bill is not a simple one
though one provision, at any rate,
cannot cause any controversy. It
contains four important provisions.
The first provision is for setting up
of the tribunal for the removal of
persons in management of companies
on the basis of findings of the tri-
bunals. The second provision is for
the creation of a Board for the admi-
nistration of the Company Law. The
third set of provisions relate to con-
version of loans and debentures into
equities. The Tourth provision is for
the purpose of ensuring that invest-
ment by trusts in equities is not mis-
used by the people who gperate the
trusts.

On the first and perhaps somewhat
controversia] subject of the setting up
of a tribunal, I would like to say this
that the primary object is to provide
for the removal from gffice or of mana-
gerial authority in companies of per-

*Moved with the recommendation of the President,

1540(Ai)LSD—S5.
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sons who have been found to have
given a sense of insecurity and lack
of stability to the institution by the
adoption of certain methods in the
management of the company under
their charge. And this has to be done
even before the expiry of the term
of office under which they have been
appointed to that office by the share-
holders.

It was while considering the report
of the Vivian Bose Commission that
the inadequacies of the present law,
due to which persons who may be said
to have acted in an undesirable way
in corporate management could not
be easily or fairly soon removed from
positions of authority, came to light.
To remedy the situation, powers are
being taken by Government to remove
such persons from their directorship
etc. in all companies after giving
them a due hearing, In the manner
these powers are used, it is of utmost
importance to give to the public and
to the parties affected a feeling that
action taken under these powers is
taken after careful consideration, the
conclusions being arrived at impar-
tially without any prejudice or bias
in favour of any person or any set of
persons. While it is always the endea-
vour of “the administration to follow
this precept clearly, even so, the
affected party is naturally bound to
question these decisions on personal
grounds. The remedy for such a
situation is to place the decision in
the hands of a tribunal which has a
judicial bias, It is, therefore propos-
ed that before Government take any
action in this regard, the tribunal will
go into the facts of the case and record
its findings.

The existing provisions in sections
397 and 388 of the Companies Act and
the otherg that follow provide for the
removal from office in a company of
persons found to have been guilty of

mismanagement in regard to the
affairs of that company only. Sec-
tion 274 disqualifies a person from
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being appointed as the director of a
company if he is convicted by a court
for any offence involving moral turpi=-
tude and sentenced to imprisonment
for a period of not less than six
months, and section 336 provides for
the vacation of the office of the mana-
ging agent of a company by a person
who is convicted by a court in India
But under these sections, a conviction
by a court is a prerequisite. It is well
knowp how difficult and long-drawn-
out a process it is to secure a convic-
tion even when a prima facie case
is made out,

The procedure prescribed for effect-
ing removal of such persons from
positions of authority is that the Cent-
ra] Government, when they come into
possession of certain facts which indi-
cate that any person concerned with
the management of the affairs of a
company has been guilty of misdeme-
anour or negligence or default in the
carrying out of his obligations and
functions and in other circumstances
stated in section 388B, would state the
case against such a person and refer
the same to the tribunal with the
request that the tribunal may inquire
intp it and record their finding as to
whether such a person is a fit and
proper person to hold the manage-
rial office in a company. The tribunal
will thereupon hear the case after
giving due opportunities to the persons
involved and record their findings.
After receipt of the tribunal’s findings
to the effect that a person is not fit and
proper, the Central Government will
issue tp that person a show-cause-
notice asking him to show cause why
he should not be removed from his
position of authority, Naturally, on
receipt of such a notice a person may
make a representation. But he shall
not raise any matter before Govern-
ment if such a matter has been decid-
ed by the Tribunal or by the High
Court on appeal, Then follows action
by Government after hearing the
representation. The Centra] Govern-
ment may pass orders removing suck
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a person from office for a period of
five years,

Shri Tyagi (Dehra Dun): Removal
will essentially be after the Tribu-
nal’s verdict,

Shri T, T, Krishnamachari: Yes.
There is nothing arbitrary about it.
The Tribunal wil] have to go into it
and if it finds that there is no case
at all, the Government will have to
follow other proceedings and go to a
court, if need be, or not follow any-
thing at all, and drop the case.

he tribuna] will consist of per-
sons who are well-versed in the field
of law, accountancy and company
management, Ordinarily it is expect-
ed, and it is also my wish, that 3 High
Court Judge be the Chairman of the
Tribunal. All the functions of the
Tribunal might be discharged by
Benches constituted by the Chairman
irom amongst members., The Tribu-
nal has been given powers to regulate
its owpn procedure and the procedure
of its Benches in all matters concern-
ing the discharge of these functions.
To enable the Tribunal to dispose of
any application made by the Central
Government, in this regard, the Tri-
buna] is being vested with the powers
of a court under the Civil Procedure
Code in respect of various matters
such as inspection, enforcing atten-
dance of witnesses, compelling pro-
ducation of documents, examining
witnesses on oath ete. It is also bemg
given the power to authorise by its
warrant a police officer above the rank
of a constable to enter a place and
search and seize any document found
therein. Every proceeding before the
Tribuna] will be deemed to be a eri-
minal proceeding within the meaning
of sections 193 and 228 of the IPC
and for the purpose of section 196 of
that Code.

Where a person feels aggrieved
with the order of the Tribunal, he
can appeal against this order to the
High Court within whose jurisdiction
it has held its proceeding on points of
law and arising out of the findings of
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the Tribunal. Thig disposes of what
I consider to be, or probably what I
expect hon, Memberg consider to be,
the most provocative part of this Bill,
I do not propose to go further into this
matter, though I could perhaps elabo-
rate. I wil] really sum up and say
that the main points in regard to this
consideration are that provision is
being introduced in law to deal swift-
ly and effectively with management
of companies where the behaviour of
the officers has been found to be not
proper. Such persons, even if they
have committeq such anti-social acts
in respect of one company only under
their management, will be debarred
from being employed by other com-
panies. The aflected persons will be
given an opportunity of a fair hearing
before the Tribunal. An  aggrieved
person will also have the right of
appeal to the High Court, and before
removing a person from office, the
Central  Government wil] give him
due notice to explain his position and
make a representation. Minority
shareholders, who have now Lo go
to the High Court under seclions
397|398 when they feel that their
ted by the conduct of the manage-
ment, will have a less expensive and
less cumbersome method of dealing
with this matter ang getting quicker
relief by filling and application before
the Tribunal,

The second proposa] is somewhat, 1
should think, an innocuous one. The
Company Law Administration has
been managed ag g department with
a Secretary. At the time the original
amendment of the company law was
undertaken about eight years ago,
there was a question of a statulory
commission or a statutory board, but
on further consideration Government
had suggested, and the House had
approved it that this was not neces-
sary. Recently it has been felt that
the administration of the company
law should be carried on in the same
manner as other administrative orga-
nisations in Government, particularly
in the Finance Ministry, by means of
a Board. The Finance Ministry has
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experience of boards functioning with
regard to rTevenue matters where
quasi-judicial powers are exerised by
them, ang it is felt that it will be
better for two or more persons to
deal with these matters than one
person only. Naturally, policy con-
siderations will come before the Secre-
tary to Government, and it is the prac-
tice in the Finance Ministry that these
considerations are disposed of not by
one, but by more than one Secretary
who deals with genera] economic
policy.

The board will also facilitate some
additional work that the Company
Law Administration might undertake,
without prejudice to its own duties,
namely the question of control of
stoc exchanges. It is now being done
by one Controller outside the Com-
pany Law Administration. The
Administration itsell is quite compe-
tent to deal with this matter, with
one person to direct it from the top.
So, ail these matters of convenience
have made Government bring forward
a proposal that the company law
should be administered by a board of
not more than five persons, with a
Chairman ang that it should carry
out the work delegated to it by Gov-
ernment, As I said, policy matters
will be considered at a higher level
where pecessary; otherwise, the board
will be fairly free to carry on the
duties that have been delegated to it.
That is one of the proposals here.

Shri Tyagi: Totally delegated, that
means to say Government cannot
interfere?

Shri T, T, Krishnamachari: The
authority that delegates power has
always got the reserve power. In fact,
when the Bill is taken up for consi-
deration, I propose to submit to the
House that the word “entrusted”,
which might raise some doubts, might
be changed to “delegated”,

There are two other provisions
which, I am told, have attracted some
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attention, Ome is: under section 81 ot
the Companies Act, a company is
under an obligation, when it proposes
to issue further capital, to offer such
capital to its own shareholders. It
any variation is to be made, it is Lo
be made by means of a meeting of the
shareholders. In regard to debenture
stock or loans which are convertible
into shares at the option of the deben-
ture holders or lenders, this restric-
tion will not apply, if the terms of
1ssue pof such debenture or loan include
a term for conversion of the loan into
shares—that is, what is called conver-
tible stock—and this has to be approv-
ed by the shareholders. While this
position may be sound in regard to
joint stock companies that come into
the market for issue of convertible
debentures or convertible loans,
slightly different is the case of finan-
cial organisationg which would like to
take convertible stock for advancing
loans instead of making a straight
loan or taking debentures. In fact,
the International Finance Corporation,
which is an adjunct of the World
Bank, invariably puts in a condition
that their loans enable them, under
certain circumstances, to convert part
of the loan into shares, But a group
of sharcholders, for rcasons of their
own, can withhold the passing of a
specia) resolution and  thwart the
efforts of the managcment to obtain
the loan as convertible stock from
recognised financial institutions like
the ICICI. IFC and international fin-
ancing bodies like the Commonwealth
Development and Finance Corporation
and the International Finance Corpo-
ration. Therefore, the attitude of the
minority stockholders might impede
the flow of funds for industrial
development.

In fact, I would like to remind the
House that as early as 1952-53, when
I had the privilege of being in charge
of Commerce and Industry in this
Government, we had to amalgamate
by law two steel companies now called
the Indian Iron and Steel Co. Because,
the shareholders did not like to amal-
gamate, If we had not done so, that
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industry which is now producing a
million ingot tons of steel in a very
efficient way could never have func-
tioned. It was done alfter the recom-
mendation of the Tariff Commission
that they should be amalgamated. So,
Government's action in this regard is
not always to the detriment of the
company or of the shareholders. This
fact has got to be borne in mind while
considering the particular provision.
In the gpinion of Government also
when it lends money tp joint stock en-
terprises such loan is, in the context
of the present thinking, capable of
being converteq into equity capital.

Shri Tyagi: Non-violent method of
converting private sector; wery good.

Shri T. T. Krishnamachari: Pro-
gressive thinking is generally not for
outright loans by Government to pri-
vate enterprise, It is felt that Govern-
ment should have a right, where it is
necessary and desirable, to convert
its loans into participating capital and
the provision here will enable the
Government to do so, It is, therefore,
being provided that the issue of con-
vertible stock to Government and
other financial, organisations can be
made by companies when the terms
of the conversipn are included in the
loan agrcement or loan debentures
and have been approved by the Cent-
ral Government. Where loans have
been made or are going to be made
by Government to joint stock compa-
nies even if such loan agreements ao
not provide expressly or explicitly for
such conversion, Government should
have the right to direct such conver-
sion of such loans on terms which are
fair and equitable. Where such terms
are not acceptable to the company, the
right of appeal is being provided to
High Court in regard to the terms pf
conversion.

1 do not propose to labour this point
further. I will come to the last point,
namely, voting rights of trusts, While
Government  have no intention to
interfere with the position of trusts’
equities, it has often happened that
certain types of trusts hold large
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amounts of equities and the people
who are in management of these trusts
use those equities for the purpose of
having control, Various provisions
that we have in regard to limiting
the amount of control by excessive
accretion of equity capital in the
hands of any single group of persons
are gl] defeated by the fact that these
shares are held by trusts undoubtedly
intended for good purposes but inei-
dentally being used for the purpose of
keeping their control over the com-
pany. I have no intention to labour
this point because it is clear. In fact,
my hon. frienq Shri Tyagi, as Chair-
man of the Direct Taxes Administra-
tion Enquiry Committee has drawn
attention tp this fact of trust funds
being invested and utilised for fur-
thering donor's businesg interests, The
provision now is that in the case of
such trusts where the clear intention
is known—it is not overall charitable
or educational trusts—Government if
it so desires may appoint a person to
exercise the voting rights in order to
safeguard trust’s rights attached to
such shares and the trustees shall not
exercise their voting rights. The
amendment exempts genuine trusts
created for safeguarding family inter-
ests or charitable or educalional trusts
and where the amounts invested in
the shares of any single company by
trust exceeds one lakh of rupees, the
operation of the law comes in,

Shri Prabhat Kar (Hooghly): How
wil] you differentiate?

Shri T, T, Krishnamachari: The
differentiation is mentioned in the

Bill itself. An officer appointed by
the Central Government would be
9ntil]ed to receive all book; all
notices of the meetings, copies of the
resolutions and accounts and other
documents as if he was a member of
the company and he will use his
proxy for the benefit of the company’s
genera) interest rather than for the

benefit of any particular individual
concerns.

_Apart from these four main provi-
sions, the Bil] also seeks to introduce
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a concept of public interest. Under
those provisions of Companies Act
where minority shareholders or the
Central Government have been given
powers to apply to the court for pre-
vention of oppression or mismanage-
ment by the provision of the amend-
ing Bill, it will now be possible for the
Central Government to move the
Court under sections 397 and 398 of
the Companies Act or to take action
to appoint two directors under section
408, sou motu on grounds of public
interest ond not merely where com-
pany’s affairs are being conducted in
a manner prejudical to the interest of
shareholders.

Members may want to know why
this Bil] does not seek to implement
the recommendations of the Vivian
Bose Committee or the Daphtari-
Shastri Committee for amendment of
the Companies Act. The reason is
that the Bill is 3 short one providing
for matters which are of an urgent
nature and Government do not want
the progress to be held up or delayed
by including too many provisions in
it. Those recommendations will be
duly incorporated in a comprehensive
document and an amendment will be
placed before this House, I presume,
in the next session. In that Bill we
will endeavour mnot only to block the
existing loopholes but to satisfy the
desire to simplify the law relating to
joint stock companies and make it
more comprehensive,

1 will say, Sir, a few words if I am
permitted by way of some general re-
marks. As I said, we see in the Press
some comments; Some comments are
favourable; some are unfavourable.
1t 15 likely that issues may be raised
on matters which are not wholly
germane to this Bill. I would like to
say that while I have no intention at
the moment of making any statement
on behalf of Government on economic
policy, the point to be underlined is
that we have, the Government have,
certain responsibilities which have to
be undertaken not only because of the
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policy to which we are wedded, name-
ly, for bringing into being an economy
whnich is self-generating but one which
will make life for everyone in this
country something worth living. That
1s the major objective. We call it a
socialist economic pattern that is to
be produced,

Shri Daji (Indore): A new defini-
tion of socialism,

Shri T, T. Krishnamachari: I am
not going to controvert the hon. Mem-
ber’s statement; he belongs to a dif-
ferent schoo] and his bible is differ-
ent from mine though I know what
his bible is and he does not know
what is mine.

While we have to undertake these
measures, we have to undertake simi-
lar measures not so much for putting
a check on growth but more for safe-
guarding the basic factors necessary;
there is npothing done to prevent
growth. The private sector might say
that this is one other chain forged
around them. But one thing is quite
clear, The private sector has to
operate within the framework of the
economic structure that we are con-
templating. Hon. Members will have
opportunities before long to consider
the mid-term appraisal of the Plan-
ning Commission which will be placed
before the House; it significantly says
that the growth has been slow. In
fact in this document which has been
sent to us by the World Bank in whicn
they make an appraisal of the econo-
mic position in thig country, certain
factors are pinpointed. Nobody can
say that the Wop}d Bank is unfavour-
able to the private sector, While the
World Bank is not unfavourable to the
private sector, it has also certain obli-
gations, namely, there should be eco-
nomic development all round and the
life of the individual has to be made
something which is worth livina.
Speaking about one industry, namely,
the textile industry, the World Bank
report says that the industry itself is
primarily to blame for the delays in
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carrying out modernisation schemes,
and for having paid insufficient atten-
tion to ploughing back the profits to
reinvestment. Of course, they say that
modernisation of the Indian textile
industry is a formidable undertaking;
the dimension of it is Rs. 800 crores.
Whether it is textile industry or the
woollen industry or even jute for that
matier, they do mention substantial
sumg which have not been utilised,
Today, the position of the textile in-
dusiry is such that modernisation 15
becoming a very big problem. It
means a lot of capital necessary [for
that purpose. Even more necessary is
for us to find out the capital for
making the machinery for the purpose
of modernisation. I have been told
by the World Wool Federation people
that at least a sum of Rs. 12 crores
will have to be invested in the woollen
industry in order to make it efficient,
That means again the modernisatisn

of the plant. It is so in re-
gard to the jute industry. There-
fore, I woulg like to state

in short that the particular proposals.
1 have made should be read in the
context of the Government's desire to
enlarge the scope of assistance (o the
private sector in so far as they are
in the management of certain sets cf
industries, and the development of
those industries to which priority is
assigned by our Plan.

In the absence of the powers that
we are now seeking to assume, it
would not be possible for Government
or the public sector undertakings to
play a constructive role in the deve-
lopment of the private sector, and at
the same time, to achizve the ends that
we have in view. Therefore, indus-
trial development is no longer the pri-
vilege of any particular section in this
country. It is no longer a question of
adding a few crores of investmenl to
this industry or that industry, 7i is a
question primarily of investment of
crores of rupees, hundreds of them in
basic industries on which alone we
can rely for fulfilling our aspirations
for an economically independent and
self-reliant India. Therefore, the
objective of this measure is to make
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us lend snough money for the private
sector where we are to grow, to deve-
lop, to modernise with their industries
and become efficient, because we do
not subscribe to the theory that they
should not be helped, for, after all,
there is only one sector in the coup=
try, and that is the nationa] sector.
Every individual in this country owns
every bit of property that belongs
to the State and to individuals also,
and that should be used for the better-
ment of the individual in this coui-
try. Having this in view, we have
framed these provisions so ‘hat Gov-
ernment can come forward perhaps in
a bigger way to help the industries
to grow. And we cannot do that un-
less the monies of the people of this
country are safeguarded, unless we
know that the money is going to be
used for proper purposes and any ex-
penditure contributes to growth. That,
Sir, is my justification for introducing
this Bill before the House.

Sir, I move.

Mr, Speaker; Motion moved:

“That the Bill further to amend

the Companies Act, 1956, be taken

into consideration.”

I find there is an amendment by

Shri Morarka. He may move his
amendment.
Shri Daji: Before he moves his

amendment, I want to raise a point
of order, and await your ruling which
you, in your wisdom, may be pleased
to give. I would like to know whe-
ther the Rules of Procedure permit
that a Bill which has been intro-
duced and which has been partly
discussed can be suspended and a
fresh Bill be taken up for considera-
tion. Yesterday, one Bill was discu-
ssed on the floor of the House, and
can we cut across and introduce a
new Bill? I do not know of any
r‘le which permits that, That Bill
wés being discussed, and we now
cut across and discuss another Bill.

Mr. Speaker: The House is supreme
and if the Minister gives notice we
can take it up. I do not know what
difficulty there is.
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Shri Hari Vishnu Kamath (rnush-
angabad): As far as I am aware—
I am open to correction—when a
Resolution or a Bill has been part-
discussed, a formal motion has to be
moved by the Member or the Minis-
ter concerned to the effect that the
debate on that subject might be ad-
journed, and only then another Bill
can be taken up, and not otherwise.
There is no such motion as far as I
am aware,

Mr. Speaker: I do not think
that has been the rule, that first we
must postpone the discussion by a
formal motion to that effect and then
only take another Bill. There have
been instances where, when a Bill has
been part-discussed and the debate
had not been completed and something
important had come up, we took it
up. We can do that, and there is no
harm in it. Anyway, I shall loo in-
to it and find out.

Shri Tyagi: In such cases perhaps
the House could be taken into con-
fidence, and the consent of the House
might be obtained by the Speaker.

Shri Daji: May I submit that when
we were discussing the Bill about
Land Acquisition or Compulsory De-
posit Scheme, it was sought to be
postponed, and we went through all
the rulings, and found that the only
procedure permitted was a formal
motion for postponement to a
future date should be made, and only
then we could take the other sub-
ject,

Mr. Speaker: That might have been
the desire of the Minister at that
time.

Shri Daji: Not the Minister. Shri
A. P. Jain and myself tried to get
a postonement of that discussion tor
getting the Attorney-General's opi-
nion, and you were pleased to rule
that it could be obtained. Here, a
fresh Bill is being taken up, with-
out a motion for postponement of
the discussion on the other Bill.
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Mr. Speaker: FEvery de-~ision that
is taken or a ruling that is given
applies to the circumistances that

exist at that particular moment. That
was under discussion that day; we
were proceeding with that, and some
objections were taken that we must
have the opinion of the Attorney-
General. When that was the point,
certainly I said that it might be done
by a formal motion that further
discussion might be postponed.

Shri A, P. Jain (Tumkur): May I
say a word about it? At the time
when you gave the ruling, the main
argument was that there cannot be
two motions before the House at a
time, and therefore you said that be-
fore the second motion was taken up
there must be a formal decision about

the postponement of the first one;
namely, that the discussion of the
first motion be adjourned. I think

that analogy applies to this case also.
If there is-already a motion under
discussion before the House, the
second motion can come up only
when the first motion has been for-
mally adjourned.

Mr. Speaker: I shall get the record
and decide as to what should be
done,

Shri Hari Vishnu Kamath: 1 sub-
mit the same rule—I hope you will
agree—shoulg apply to the Treasury
Benches as well as the private Mem-
bers, I recollect a resolution in the
provisional Parliament which I had
moved with regard to the destitute
political sufferers and it was part-
discussed. Some friends in the Con-
gress Party wanted that the next
Resolution should be taken up. Then,
the then Speaker or the Deputy-
Speaker ruled that it could not be done
unless there was a motion that the
discussion on the Resolution be ad-
journed, and that only then the next
one could be taken up.

Mr. Speaker: I have asked for the
papers. Let me consult and then 1
will see what should be done. I am
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reminded of some such words as
have been quoted by Shri A. P. Jain.
Shri Morarka will now move his
amendment,

Shri Morarka (Jhunjhunu):
beg to move:

That the Bill be
Select Committee consisting of
members, namely:

Shri 8, V. Krishmamoorthy
Rao, Shri  Ramchandra
Vithal Bade, Shri S. M.
Borooah, Shri  Sachindra
nath Barua, Shri P. C.
Borooah, Shri  Sachindra
Chaudhuri, Shri Indrajit
Gupta, Shri R. K, Khadil-
kar, Shri T. T. Krishna-
machari, Shrimati T
Lakshmi Kanthamma, Shri
M. R. Masani, Shri P.
Muthiah, Shri C. R. Raja,
Shri  Sidheshwar Prasad,
Shri G. G. Swell, Shri
Mahavir Tyagi, Shri Amar
Nath Vidyalankar and Shri
R. R. Morarka,

with instructions to rep.rt by the
9th December, 1963.

Sir, I

referred to a
18

This Bill, the consideration of
which was moved by the hon. Finance
Minister just now is not so simple,
and more so, it is not so non-controver-
sial, as the hon. Finance Minister has
said. I agree that most of the pro-
visions—three out of the four—are
non-controversial, but the one con-
cerning the constitution of the tribu-
nal ig a very lmportant and a very
novel provision, and it reguires a
careful scrutiny at the hands of this
House.

It is said that this Bill is introdu-
ced because of the experience of the
Vivian Bose Commission. The Vivian
Bose Commission itself was a spe-
cial tribunal and it was not the bench
of an usual High Court or any other
court. Even though it was a spe-
cial tribunal, still it took that
much time. Time is, no doubt an im-
portant factor and in certain cases
expeditiousness is very essential. But
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I submit that expeditiousness and
quicknesg of justice cannot be second
at the cost of fundamental principles
of natural justice. The hon, Minister
said that he is going to constitute .a
tr'%:nal consisting of members, the
Chairman of whom would be a man
with a judicial bias—either a High
Court Judge or a retired High Court
Judge or a person fit to be a High
Court Judge. The other members of
the tribuna] would be persons ex-
perienced in matters of aceountancy
and business managemsent, That ig the
proposed tribunal.

13 hirs,

What are the actual powers given
to this tribunal under this Bill? A
tribunal so constituted can dispose of
the work by constituting itself into
different benches. Each bench can
consist of one or more members out
of the tribunal constituted by the
hon, Finance Minister It is quite
possible that the tribunal may consist
of a member who is an expert in
maltters of accountancy or another
who is expert in busines: management.
Can a person who is an expert in
matters of accountancy dispense
justice to the person aggricved, who
comeg before the tribunal? The fun-
ctions of this tribunal are that
powers now conferred on a High
Court or District Court would be ex-
ercised by this tribunal. When those
functions are entrusted to this tri-
bunal, the High Court or other courts
will not interfere. Sir, this is a vital
matter which concerns the funda-
mental right of the citizens and 1
want your attention. By submitting
the Bill to a Select Committee, I
want to know whether the  Select
Committe would have a right to ex-
amine certaip other matters also not
caused by the provisions in the Bill

1 was gaying that the functions of
the tribunal are those which are per-
formed today by the High Courts and
District Courts. If you Lindly iook
at scction 10 of the existing Com-
panics Act, you will find that those
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powers are given to the High C::mrt
and only certain powers are Eiven
to the District Court. The distinc-
tion was clearly made that certain
powers would be exercisable by the
High Court only and not even by the
District Court. The District Judge
is undoubtedly a peson with a bigger
judicial bias and a bigger judicial
mind than a person who is an exper'"t
in matters of accountancy or busi-
ness management. Section 10 of the
.existing Act reads thus:

“(1) The Court having juris-
.diction under this Act shall be—

() The High Court having
jurisdiction in relation to the
place at which the register-
red office of the company
concerned is situate, except
to the extent to which juris-
diction has been conferred on
any District Court or District
Courts subordinate to that
High Court in pursuance of
sub-section (2); and

.(b) where jurisdiction has been
so conferred, the District
Court in regard to matters
falling within the scope of
the jurisdiction conferred, in
respect of companies having
their registered offices in the
district.

(2) The Central Government
may, by notification in the Official
.Gazette and subject to such res-
trictions, limitations and conditions
as it thinks fit, empower any Dis-
trict Court to exercise all «r any
of the jurisdiction conferred by
this Act upon the Court, not being
the jurisdiction conferred—

(a) in respect of :ompanies
generally, by sections 237, 391,
394 and 397 to 407, both mclu-
sive.”,
‘The point to remeber is that even
while conferring jurisdiction on the
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Disirict Court, the Parliament was
careful not to confer that jurisdiction
in respect of certain sections, Here I
am particularly concerned with the
provisiong of sections 397 to 407.
Parliament felt that these powers or
jurisdiction in respect of these sec-
tiong must ebe exercised exclusively
by the High Court and not even by
the District Court, Now that jurisdic-
tion is being sought to be conferred on
this tribunal which can consist of a
single member who may be a person
having expert knowledge in accoun-
tancy or business management. That
is not all.

There is no appeal over the find-
ings of the tribunal, except on a
question of law. On a question of
fact, the tribunal's verdict would be
final, That was not so In the case of
High Courts. There, the whole mat-

ter was appealable to the Supreme
Court. I do not know why such
drastic powers are taken. What is

the safety of a person whose case is
submitted to the tribunal? If by
error—it may not be deliberate—
the tribunal finds that the person is
unfit to conduct the affairs of a com-
pany, for 5 years he is disqualified.
It is a serious matter. It is not a
question of rupees, annas, pies, but a
question of permanent disqualifica-
tion incurring a stigma in one's care-
er. In such a case, one cannot be at
the mercy of a person who is an ex-
pert in matters of accountancy,

Let me invite your attention to
some provisions of this Bill. First of
all, T would refer to clause B which
seeks to introduce a new section
388B, which says “Where in the
opinion of the Central Government,
there are curcumstances sugges-
ting...."” ete. Before I go further,
let me make one point clear, This
phrase began by saying “Where the
Central Government is convinced..”
Then it came down to “Where the
Central Government have reasons to
believe....”. Then it came down
further to “Where the Central Gov-
ernment is of opinion....” Now it
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says “Where there are circumstances
suggesting..” I want to point out
how the responsibility of the Gov-
ernment iz watered down, while on
the other hand my right 10 go to the
court—to go to the High Court,
which is certainly not a creation of
myself or of any interested party—
1s being taken away. It is not a
question of conferring any favour on
me, My fundamental right of going
to the court, when you are charging
me with something, is being deoprived
and I am asked to be judged by per-
sons expert in matters of accountancy
I submit that this is depriving me of
my fundamental right to seek justice.

Clause 8 says:

“(a) that any person concerned
in the conduct and management
of the affairs of a company ig or
has been in connection therewith
guilty of fraud, misfeasance, neg-
ligence or default...... .

Fraug and misfeasance, I understand.
But what about negligence and de-
fault? If I do not file my annual
balance-sheet with the registrar in time
I commit a default. If I do not pay
the call money in time I commit a
default. If I do not file the returns
of directorship 1 commijt a default.
Therefore, on all these grounds am I
to be taken to the tribunal, and is
the tribunal free to say 1 am not a
fit person to hold office in the manage-
ment? I think a distinction should be
made between a serioug offence, bet-
ween a default which amounts to an
offence and the trivial day to day
routine matters.

An Hon. Member: Technical offen-
ces.

Shri Morarka: Yes, technical offen-

ces, as my hon. friend puts it. There’

are 639 sections in the Company
Law. It is more than possible that
many of the government companies
and the officials there have committed
such defaults. Are they going to be
produced before this tribunal, and are
they going to be judged by them?
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Then, take (b). It gays:

“(b) that the business of
a company is not or has not been
conducted and managed by such
person in accordance with sound

business principles or prudent
commercial practices; or".
Who is to judge that ? What is
“sound business principle”? What is

“prudent commercial practice”? Is
that to be judged by this tribunal, the
expert in accountancy? This accoun
tant, wherever you may put him, is
bound to have mentality of finding
fault. I am not saying this just tc
win a debating point. You have the
analogy of the Income-tax Tribunal.
In every Income-tax Tribunal, along
with the accountant member they ne-
cessarily put a law member, and that
law member invariably is the chair-
man of the Tribunal. There the con-
sequences are not so serious. There a
person is not debarred or disqualified
for five years from doing any busi-
ness.

Shri
given.
Shri Morarka: To whom?

Shri Tyagi: To the accused.

Shri IMmrka: Now, take (e¢). It
says:

Tyagi: Benefit of doubt is

“that a company is or has been
conducted and managed by such
person in a manner which is like-
ly to cause, or has caused,
serioug injury or damage to the
interest of the trade, industry or
business to which such company
pertains; or”

I agree that this is a proper and valid
ground on which a matter could be
referred to a {tribunal. If anything,
if any activity of a company injures
the general trade of the country or
public interest, surely it is a fit case
to be sent to the tribunal.

Then I come to (d). It says:

“that the business of a company
is or has been conducted and
managed by such person Wwith
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intent to defraud its creditors,
members or any other persons or
otherwise for a fraudulent or
unlawfu] purpose or in a 1nanner
prejudicial to public interest,....”

Companies

Now, Sir,what is a “public interest"?
Take, for example, the case of a
company which is carrying on the
mining operation in a mine. It has a
lease for five years. The interest of
the company or the shareholders re-
quires that the mine should be work-
ed properly and intensely and as much
ore as possible must be taken out,
whereas the public interest may re-
quire that there should be conservation
of resources, that there should be no
slaughtering of the mine that
there should be certain rules and
regulations obsreved. Thore

are
many cases where there could be
legitimate conflict between the in-

terest of the company or the interest
of the shareholders on the one hand
and the public interest on the other. I
agree that the affairs of the company
should be conducted in the larger
public interest. But, then, what is
the guarantce that 1 would not be
hauled up for not ecarrying on the
business according to sound business

principles and prudent commercial
practice?

Therefore, my point is this, that all
these various grounds on which I am
going to be sent to the tribunal to be
judged and get a vedict are some of
them at any rate rather trivial and
some of them are inconsistent with the
interest of the company. In any case,
the constitution of the tribunal leaves
much to be desired. The tribunal
should not consist of less than three
members at least one of whom must
be a person of the status of a High
Court judge. Then, the decision of
the tribunal should be appealable not
only on a question of law but also on
a guestion of fact.

An Hon,
whom?

Member: Appealable to
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Shri Morarka: Appealable to the
Supreme Court, if you like, or appea-
lable to the High Court, but certain-
ly not appealable to another branch
of the same tribunal,

On this point, may I say, no case
has been made out either in the State-
ment 'of Objects and Reasons or in
the speech which the hon. Finance
Minister was pleased to deliver here,
that for want of this provision and
due to delay many cases have suffer-
ed. All the matlers which the
Vivian Bose Commission examined in
detail related to the period before
1956. 1In 1956, we had a major amend-
ment of the Company Law, The
entire Company Law was re-written
then. Then the han. Finance Minis-
ter who was then in charge of this
Department appointed another com-
mittee known as the Shastri Com-
mittee. On the basis of the report
of that Shastri Committee the Act
was again amended in 1960. Now the
hon. Finance Minister says that an-
other major amendment is coming in
the next session. If that is so, why
not have the whole amendment at one
time? What is the necessary of
constituting this tribunal with such
wide powers, in such an unsatisfae-
tory manner and in such a great
hurry? It betrayg one thing.  This
Bill, you would be surprised to know,
does not impose any additional duty
or obligation on the company manage-
ment. Let us be clear about it It
does not require any more duty or
obligation to be performed by the
directors, managers, managing agents
or managing directors or anybody of
that type. It mainly does only one
thing. That is, it deprives the High
Courts of cerluin rights and it vests
those rights in a tribunal

Why is there this distrust in the
High Courts? If you say that the
High Courts take too much of time,
surely a way could be found but by
constituting special Company Law
Benches in the High Courts. I be-
lieve in some of the High Courts there
are Company Law Judges dealing
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with only company matters. Any
other remedy for the expeditious dis-
posal of company matterg coulg have
been devised. Why should we give
up the regular machinery that exists
in this country for dispensing justice?
Why ghould we have this ad hoc tri-
bunal? Would it not be possible for
any ministry which decides thal
something should be outside the pur-
view of the Supreme~ Court or the
High Court to conslitute a tribunal for
the administration of a particular Act
angd say that no appea] shall lie with
the courts, even on a matter of law
leave alone a matter of fact, and
that the verdict of that tribunal shall
be final? Is this a healthy thing, 1
ask. Is this a healthy practice to
curb the powers of the Supreme Court
ang the High Courts and giving those
powers to the executive to constitute
a tribunal and have the matters adju-

dicated by the tribunal and make
those things non-appcalable?

Sir, there are a few other points
in connection with this tribunal. The

tribunal has powerg or is being given
powers is to remove a disqualification
imposed on a person under section
203. But the tribunal is not being
given the power io remove a disqua-
lification which would be imposed by
the Government in pursuance of the
findings of the tribunal. If a tribunal
finds that a person is not a fit person
and the Government, on that finding,
imposes a disqualification of five
years,—I do not think the Govern-
ment, under the existing provision,
can impose a lesser disqualification—
it will remain. This tribunal has no
power to remove that disqualification.
The findings of the High Court could
be changed by this tribunal, but the
findings of the executive, the Gov-
ernment, could not be changed. I
think it is a pitiable lacuna which
should be removed.

Shri T. T. Erishnamacharl: There
is an appeal to the High Courl

Shri Morarka: It is only on a ques-
tion of law. Assuming for a moment
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there is no question of law involved,
what happens?

Then I come to another point. The
new provision which the hon. Minis-
ter is incorporating in the Act by
section 153A, sub-clause (3), reads as
follows:

“Is a trustee contravenes any
provision of this section or makes
any statement in the declaration
which js false and which he
either knows or believes to be
false or does not believe to be
true, he shall be punishable with
imprisonment for a term which
may extend to three years and
also with fine.”

So, imprisonment is compulsory and
it may extend up to a period of three
years. A person failing to supply
information, or make disclosures, be-
comeg guilty according to this scheme,
This power to judge him could be
conferred on the tribunal, In other
words, the tribunal would be in a
position to sentence a person to a
term of imprisonment extending up to
three years, and that {ribunal may con-
sist of a person who is an expert
in the methods of accountancy. 1
think this is a wery wvery radical
departure and I think you are placing
the entire matter in the hands of
people who, to say the least, are not
competent to decide matters involving
personal liberty, freedom, security of
the people etc.

Then, may I invite your attention
to some other sections in the existing;
Act? Sections 397 to 407 are ir-
cluded in Chapter VI and the schemc
is that whenever a. shareholder, or ¢
group of them, allege that the affairs
of the company are conducted in &
manner oppressivé to the minority,
certain remedies are provided. Simi-
larly, when mismanagement is alleg-
ed, other remedies are provided.
But the remedy is to go to the High
Court, and for that not lesg then 10
per cent of the sharcholding is re-
quired. This qualification is only to
prevent frivolous applications by a
few disgruntled shareholders. The
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scheme also provides for a notice to
be given to Government etc. Section
401 gives Government the power to
refer such cases to the High Court
suo motu. Sections 397 and 398 refer
to the powers of the shareholders
and section 401 refers to the power of

the Government to refer to the
High Court. But the deciding
authority in both the cases is the

High Court. Under the new scheme,
the deciding authority woulg be the
tribunal. Government creates a tri-
bunal, appoints different persons to it,
and the Government itself, without
anybody’s complaint, suo motu refers
the matter to the teribunal under
section 401. Under such circumstan-
ces, it would be very embarrassing for
the tribunal, particularly when it con-
sists of only one person, an expert in
accountancy or business management,
to take a judicial view of the whole
case. The Government's owp powers
in such cases are contained in seclions
408 and 409, which are different and
are contained in a different chapter al-
together.

On the one hand, there is a demand
for separation of judiciary from the
executive and, on the other hand, we
find that the judicial functions are
more and more taken ‘over and con-
centrated in the hands of the exe-
cutive. I hope the hon. Finance
Minister would give very careful con-
sideration to these points and would
get the whole matter re-examined in
the light of some of the difficulties
which I have ventured to submit here.

Then, section 388E curbs the right

of appeal. What. I cannot understand
ig why there is duplication of this
provision. Of course, it is only a

drafting point. This is a mere dup-
lication of section 10D, which says:

“(1) Save as otherwise providad
in this Act, an appeal shall
lie only on questions of law
arising out of any decision,
finding or order of the Tribu-
nal to the High Court having
jurisdiction in relation to the
place at which the registered
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office of the company con-
cerned ig situate.

(2) Every such appeal shall be
heard by a Bench of not less
than two Judges of the High
Court.

(3) Every such appeal shall be
fileq within the period of
sixty days from the date of the
decision, finding or order of
the Tribunal:

Provideq that the appeal may be
admitted after the expiry of
the aforesaid period if the
appellant satisfies the High
Court that he had sufficient
cause for not preferring the
appeal within that period.”.

Now, section 388E appears on page
9 of the Bill.

Mr. Speaker: The hon. Member is
moving an amendment for reference
of the Bill to the Scleet Committec.
So, he need not take all ine minutest
details of the clauses at this stage.

Shri Prabhat Kar: It is rather a re-
quest to the Finance Minister to with-
draw this Bill, instead of referring it
to the Select Committee,

Mr. Speaker: The motion is for re-
ference to the Seclect Committee. So,
the stress should be on the point that
there are so many aspects to be con-
sidered in detail which canot be done
in the House and so they should be
considered by a Committee to be
appointed by the House.

Shri Morarka: Sir, ] am trying to
say why this Bill should be referred
to a Select Committee and what are
the points which the Select Committee
should look into.

Shri Indrajit Gupta (Calcutta South
West): Terms of reference,

Mr. Speaker: That is all right. In a
broad way, he can give his sugges-
tions, but he need not go into the
minutest details. That was iny point.
In a summary way he can suggest that
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such and such clauses should be gone
into further because the effects of
such provisionsg are such and such.

Shri Morarka: The point is that the
provisions which are contained in the
Bill require careful consideration and
scrutiny, particularly the provisions
relating to the constitution of the tri-
bunal

Mr. Speaker: There is one thing
which I want to mention. In the be-
ginning of his speech, he drew my at-
tention and said that I should give
a direction to the Select Committee
that it should go into some other
clauses also.

Shri Morarka: I am coming to that.

Mr. Speaker: But he has not sent
a motion to that effect. It should be
done by moving an amendment that
the Select Committee should be aut-
horised 1o go into some other provi-
sions. It cannot be done by my direc-
tion. It should be by a regular
motion, by an amendment.

Shri Morarka: With great respect,
I want to submit that the Speaker
generally gives directions, if he is satis-
fied, that the Select Committee should
go beyond the scope of the Bill and
examine certain other provisions and
for that no particular amendment is
needed. At the time of referring the
Code of Criminal Procedure (Amend-
ment) Bill to the Select Committee,
though no notice of amendment was
given by any member, Sir, your illus-
trious predecessor gave directions to
the Committee to go into some other
provisions.

Mr. Speaker: I am speaking from
my personal experience., I was once
required to move a motion that the
Select Committee should go into some
other provisions also,

Shri Morarka: May I submit that
both the procedures are right? An hon.
Member may move an amendment, if
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he likes; if he does not move an
amendment, the Speaker can give a
direction.

Mr, Speaker: I am afraid, it is not
so. I do not think he is correct.
Which precedent is he referring to?

Shri Morarka: In connection with
the amendment of the Code of Crimi-
nal Procedure:

Mr. Speaker: So far as I can re-
collect, it is only the House that can
give a direction, i

Shri Morarka: Yes; but what I am
venturing to submit is that there was
no amendment moved by any hon.
Member. The feeling was aired here
and the hon, Speaker, while commit-
ting the Bill to the Select Commit-
tee, got the sense of the House and
gave those directions. May be, when
you hear those few points which I
have to submit, you may be inclined
to give those directions.

My point is that no additional obli-
gation is cast on the management; no
restriction is put on the management
in any way. If the hon. Finance
Minister really wants to improve the
company management and if there is
one thing which the Vivian Bose Com-
mission disclosed very clearly, it was
that some people got away with cor-
porate money, huge funds. Because of
certain factors, such as, the law of
limitation etc., it is not possible to get
back that money. My submission at
that time was—and I repeat that—
that you must make a provision in the
Companies Act or anywhere else,
wherever you like, that in such cases
which border on the lines of fraud,
misappropriation, breach of trust ete,
and yet do not amount to fraud, mis-
appropriation or breach of trust, and
where the liability iz purely civil, the
Government must have the power to
recover the money from anybody who
has got it irrespective of the law
of limitation,



2025 Companies

[Shri Morarka]

The second point which the hon.
Finance Minister could have accepted
with great advantage in order to im-
prove the management or the life of
the corporate sector ig to make the
provisions of section 264 mandatory.
Section 264 permits proportional re-
presentation .on the Board of a com-
pany. One independent director on
the Board of a company is much
more helpful and useful than the 640
sections of the company law, This
point was made earlier in 1954-55 and
it was repeated often; thereafter but
provision as embodied in section 264 is
only permissive. It is only optional, I
think, even if the Government is not
willing to give a trial or to take any
risk of making the provision manda-
tory and compulsory for all the com-
panies, for some section of the com-
panies, that is, the private companies,
financing companies or any such type
of companies, this provision should be
made compulsory and g trial should be
given. I think, an independent direc-
tor on the Board acts more as a res-
training power. It tones up the ad-
ministration and management of a
company better than anybody else.

Another important point which, I
think, the hon. Finance Minister
could consider with advantage is this.
While we are all wedded to the prin-
ciple of freedom of the press, that is,
press should have full freedom, yet I
think the time has come when people
owning newspapers and press should
not be allowed to own other industries
in the country. It exercises an influ-
ence and I do not mind saying it that
it exercises a unhealthy influence not
only over the Government and the
Ministers but everywhere else also.
People dare not take action against
some of the companies because the
owners, directors and the chairman of
those companies are newspaper pro-
prietors. If you want a healthy deve-
Jopment of both the press and the cor-
porate sector, then just as wou have
imposed certain restriction on bank
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directors becoming directors of other
banks etc., you must also provide some
sort of a check or embargo on persons
owning, controlling and managing
newspapers and press

Shri Tyagi: Or becoming Members

of Parliament,

Shri Morarka: My hon. friend is
quite right. If a person is a Member
of Parliament and if he ig also a direc-
tor, manager etc.,, of companies, cer-
tainly he exercises a very unhealthy
influence. My hon, friend knows the
provisions of the Representation of the
People Act which, in s0 many words,
debars a Member of Parliament and
disqualifies him if he enters into any
type of a contract or arrangement even
if he is remotely connected, even if he
is a shareholder.

Some Hon. Members: Not
holder,

share=

Mr. Speaker: Not shareholders, only
director.

Shri Morarka: A sharcholder of a
private company.
Shri Tyagi: If your wife is there,

that docs not matter.

Mr, Speaker:
wives,

Shri Raghunath Singh
Yes, that is very bad.

Do not bring in the

(Varanasi):

Mr. Speaker: Parlicularly Shri
Tyagi should not bring in wives of
others,

Shri Daji: Shri Tyagi can conve-
niently bring in wives.

Mr, Speaker: Because he has none
of his own. However, the hon. Mem-
ber has taken enough time. Now he
should try to conclude.

Shri Morarka: Prescribe whatever
rules which satisfy Shri Tyagi; I have
no objection, but I hope, Shri Tyagi
has no objection to my suggestion, If
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he has no objection, my suggestion is
that so far as the press lords are con-
cerned, they should be disqualified
from becoming directors, managers etc.
of or from owning and controlling any
other industry. This is not in any
way curbing the freedom of the press
but this would be a real constructive
step towards improving the manage-
ment of the corporate sector so that
the persons concerncd would be frece
from that unhealthy influence,

1 think that when the Bill is being
examined by the Select Committee—
as I have said, it is going to come hack
by the 9th December and the Commit-
tee may not have time to take any evi-
dence—the few anomalies which 1T
have pointed out would receive the
serious consideration of the hon. Fin-
ance Minister and ag he has becn very
kind enough to accept my amendment
to refer this Bill to the Select Com-
mittee, I am sure......

Shri Tyagi: He will accept other
amendments also.
Shri Morarka: ...... he would have

the same open mind and would have
these provisions amended suitably so
that all these hardships, fears and dan-
gers may be avoided.

Mr. Speaker: There is another sub-
st'tute motion notice of which has
been given by Shri V. B. Gandhi. It
1s almost the same as Shri Morarka's
motion; only two names more have
been added to it. Even the date for
report is also the same. So, would he
like to move this separate motion or
would he just want time to speak
which I wil] give?

Shri V. B, Gandhi (Becmbay Central
South): The amendment iz virtually
identical,

Mr. Speaker: He wants time, 1 will
give him,

Shri V. B. Gandhi:
salisfled with that,

1540 (Ai) LSD—8,

I will be quite

-
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Mr. Speaker: Shri Morarka might
accept it or he might just add those
two additiona] names.

Shri Morarka: I have no objection
if the hon. Finance Minister is pre-
pared to accept those two additional
names.

Shri T T. Krishnamachari: Per-
sonaily I have no inclination one way
or the other; but I thought that in Shri
Morarka's motion the Opposition was
represented in some proportion, that
is, 6 from the Opposition and 12 from
this side.

Shri Daji: Shri Gandhi said that hs
wou'd not press it

Mr. Speaker: 1 will allow Shri
Gandhi an opportunity. Both the ori-
ginal motion and the substitute motion
are now before the House,

Now, I must refer to the point that
was made by Shri Morarka that evem
without a motion in the House the
Speaker can give 3jirection to the Se-
lect Committee that it might examine
and review other zlauses which were
not the subject of the Amendment Bill.
But I find that on the 3rd May, 1954,
on certain provisions of Criminal Pro-
cedure (Amendment) Bill 3 motion
wia: realy made. Earlier also, there
are precedents when a motion was
made, If he so desires, some Member
might make a motion, Otherwise, 1
have nop authority to do that,

Then, there was the objection taken
so far as the postponement of debate
on the earlier Bill was concerned.
Mr, Ajit Prasad Jain reminded me
that on an earlier occasion when the
Compulsory Deposits Scheme Bill
was under consideration, I had made
certain observations that there could
not be two motions simultaneously
before the House. That is right. I
have examined it. But that is a
different case altogether. We were
discussing the Compulsory Deposits
Scheme Bill and we were on a clause
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When I said, such and
such a clause do stand part of the
Bill, a motion was made that the
Government might be asked or dir-
scted to call the Attorney General.
There 1 said that on the same Bill
two motions could not simultaneously
be taken up. When we were discus-
sing that clause, then about the same
Bill and at the same time a different
motion that the Attorney Genera] be
called could not be taken up. There-
fore, I had said that if anoiher motion
was to be moved, there ought to be
a regular motion first that the dis-
cussion on this Bill be postponed.
But the present case is a different
one, The arrangement of the busi-
ness is done with the consent of the
Speaker. I received a letter from
the Minister that he may be allowed
to move this Bill today. I gave my
consent and that has been the vroce-
dure throughout our history so far
as I can see. But I have no objue-
tlon, if the Members now desire that
in such a case they should be inform-
ed ang a motion might be put to the
House, that in future we can adopt
that procedure because I do not want
that ,that power must remain with
me if the House wants that they must
have sufficient information. We can
change that. But the procedure for
the present is the one that I  have
followed and that is the correct one.

8Shri Tyagi: Let the present proce-
dure stand.

Shri T. T. Krishnamachari: May I
submit that I often had the experi-
ence of your i'lustrious predecessors
pointing out certain difficulties in a
Bill and saying that that could be held
over and taken up later and the next
Bill taken? At the time of Mr. Mava-
lankar, it happened often times with-
out any motion being made. He would
say, ‘“Yes, this will be held over.”
And then the next Bill would be
taken.

Mr. Speaker: That is what I have
said. Sg far we have followed that
procedure.
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Now, both the motions are before
the House,

Shri Tyagi rose—

Mr. Speaker: Should'nt I give time
to the Opposition first? Shri Umanath.

Shri V. B. Gandhi: Mr, Speaer, Sir,
I beg to withdraw my amendment.

Mr. Speaker: In spite of that, I
will give him an opportunity to
speak.

Shri Umanath (Pudukkottai): Mr.
Speaker, Sir, this Bill deals with cer-
tain provisions main!y on four as-
pects. It enables the Government ta
constitute a Board and to constitute
a Tribunal. It also enabies the Gov-
ernment to have the power for eonver-
sion of loans and debentures advanc-
ed by the Government to companies
into the shares of the companies
There is a'so a provision with regard
to the appointment of a person by
the Government to exercise the rights
of the Trust on such Boards in the
public interest.

So far as the direction of those
four provisions goes, as is cnunciated
in the Objects and Reasons of the
Bill, it is to be welcomed. To  the
very very limited extent that it
benefits to the proper functioning of
the publie limited companies—io that
very very limited extent-also—it is
1o be welcomed. It will not be sur-
prising if Mr. M. R. Masani of the
Swatantra Party is the first person
to launch an attack even on the limit-
ced aspects of this Bi'l. That is a
matter which we can understand. We
need not be surprised about that.
But the most interesting thing is that
the first attack and most withering
attack came from a Member of the
very Party which is moving this Bill—
I mean Shri Morarka. The essential
point that he raised is the question of
fundamental right being prejudiced.
I would like to know what this fun-
damental right is. Is it the funda-
mental right of cheating the public?
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Is it the fundamental right to defraud
the treasury of the public money?
That fundamental right wil] not be
allowed by the Constitution and this
is not allowed by the Constitution.
The one thing that I would like to
make clear to the Finance Minister,
through you, is that this indicates
that there is a move between some
in the Congress benches and the
Swatantra Party on this side to join
together to water down what little
benefits will come out of this, I
would like to know from the Finance
Minister whether he is going to per-
mit or submit to this attempt to water
down., If that is going to be the
position, he can withdraw the Bill
now itself and save us from all the
troubles. As far as we are concern-
ed, we will not agree to it.

13-45 hrs.

[Mr. DepuTY-SPRAKER in the Chairl

The real assessment, as far as this
Bil] is concerned, can be seen from
the background in which this Bill
comes., The first aspect of the back-
ground is that the Vivian Bose Com-
mission’s report was published and
discussed in this Parliament and dis-
cussed in public also. Secondly, a lot
of experience has been put forth by
the Company -Law Adminisiration
reporis as to how wvarious laws and
amendments passed by the Govern-
ment for the proper observance of the
Company Law are being circumvent-
ed. Thirdly, now the Finance Min-
istry is under the charge of a person
who from the ministerizal benches for
the first time warned by the country
against the danger of man-ealels.
That is the third thing. Fourthly, to
erown it all, there was the Jaipur
Session of the All-India Congress
Committee. Of all the various dec-
larations made at the Jaipur Sessiun,
the one which was noticed by the
public was the declaration by the
Prime Minister on concentration of
wealth. So far, the Government was
not admitting that there has been
increase in the concentration of
wealth which is the source of all cor-
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ruption and all sorts of malpractices.
This Government was hesitating to
admit this. In the Jaipur Session of
the All-India Congress Commilice
meeting, our Prime Minister declar-
ed that he is pained very much to
see that there has been increasing
concentration of wealth.

Now, these four aspects which zon-
stitute the background in which this
Bi’l has come had raised high hopes
among the public to the effect that at
least now the Government is going to
come forward urgently with some
drastic measures to curb this mono-
poly or to curb this growing concen-
tration of wealth. That is what the
people thought, They thought that
at least now the Government will
come forward with some drastic mea-
sures to remove the poisonous fangs
from the man-eater,

Dr, M, S. Aney (Nagpur): On a
point of order. Is the word ‘man-
eater' a parliamentary term?

Shri Umanath (Pudukkottai): That
was uscd in this very Parliament, I
took it from the Finance Minister
himself. It is not my own,

Dr. M. S. Aney: 1 want the Chair
to decidegq that. Is the world ‘man-
eater' a parliamentary expression?

Shri Tyagi: It has been used in the
past.

Shri K. C. Sharma (Sardhana): It
has been used so many times. It is
quite parliamentary.

Shri Umanath: In this background,
this Bill is most disappointing and, if
I may say so, this Bill just brushes
the tooth of the man-eater, Thal is
the essence of it. If you ‘ake tne
objects enunciated here, it is mainly
an administrative measure:

“In order to facilitate quick
action against persons involved in
cases of fraud, misfeasance and
other such malpractices and ir-
regularities . . ."
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That is the object. It is mainly an
administrative one. The implication
is that by certain administrative ac-
tions, these mal-practices, fraudu-
lant transactions, etc. could be put
down. Here, I would like to draw
his attention to the fact that unless
we got to the source of this fraud
and all! sorts of mal-practices, mere
administrative action alone is not
going to be effective. We have 1o
find out the source, and there comes
the role of the Vivian Bose Commis-
sion’s report. It has been wvery help-
ful as an eye-opener for the entire
country as to what was happening
in the world of big business. It had
highlighted also certain ugly spots in
the affairs of big business. It also
gave a clear idea to the country about
the modus operandi by which big
business was swindling public money
as well as the exchequer., Some peo-
ple say that it was just an cxception.
1 do not agree with that. What had
happened with regard to Dalmia-Jains
is typical of big business and not an
exception.

So, it leads us to the wvery source
of these frauds that are going on in
this country. The source is the very
strong grip which these big business-
men have on the economic iife of our
couniry. Unless Government come
forward with laws and policies which
wil] strike at this source, unless they
come forward with laws and policies
which will weaken concentration and
which will weaken monopoly and
promote medium and small industries,
it will be of no use. If they do not
do that but come forward merely with
some small measures like this, then,
however limited the benefit that may

come out of them, they are not going .

to achieve the main objectives stated
in the Statement of Objects and
Reasong attached to this Bill,

If we judge this Bill from that
background, then does this Bill fulfil
that test? My opinion is that is just
tinkers with the problem.
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And the most surprising thing is
this. The All India Congress Com-
mittee declared the definition of so-
cialism and other things. Only yes-
terday, I read in The Times of Iudis
that the executive committee of the
Utkal Pradesh Congress Commitlee
had passed a resolution to the effect
that drastic measures must be taken
as far as banking was concerncd, Here
is an executive committee of a Pra-
desh Congress Committee saying that
banking must be nationalised and
passing resolutions demanding such
drastic measures., But yesterday, 1
also read in the same Times of India
a news item about the Chief Minister
of Bihar appointing Mr, Shanti Prasad
Jain, against whom there is already
an investigation ordered by Govern-
ment, as the president or chairman of
a committee for cxpansion of indus-
trial development in Bihar. This is
the direction in which the Govern-
ment is moving.

What is happening is that this Bill,
as I have said already, is just tinker-
ing with the problem. Why is it
tinkering? Why is there an attiiude
of hesitancy? Why does it go ouly
to a very limited exteni? That in-
volves a question of policy. Perhaps,
Government think that the 1936 Act
and the amending Act of 1960 are
sufficient. In fact, my hon. friend
Shri Morarka had just said that what
had happened in the case of the Dal-
mia-Jain concerns was prior to the
1956 Act, and it had happened tnder
the old Act. This was what the Min-
ister of Industry, Shri Kanungo alse
said during the last session during the
discussion on the Vivian Bose Com-
mission’s report, namely that (this
happened under the old Act, but now
we had the 1956 Act and the amend-
ment Act of 1960 under which these
things could be checked, and they
were sufficient, and on'y in zome small
matters we might have to amend the
Act here and there.

But, let us see what has happened
even after the 1956 Act and th2 am-
ending Act of 1060, and see whether
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they have been able to check the
growth of monopolies and check the
growth of concentration which is the
breeding-grourdd of all this kind of
fraud. Experience shows that they
have not been able to check.

For example, take the question of
the managing agency system. It has
been agreed to by Government as
wel] that that is one of the important
links and instruments which leads to
concentration of wealth and the
strengthening of monopolies. Amidst
big fanfare, in 1956, an Act was
passed here which was aimed or
which was supposed to aim at weak-
ening the managing agency system,
and it sought to enforce certain res-
trictions on the number of director-
ships to be held in the fulure. It
was also provided therein that in case
the managing agency had to be ter-
minated as per the original contract,
then the company could not revive
the managing agency unless it 1was
permitted to do so by the Central
Government. With these two provi-
sions, amidst big fanfare, Government
said that hereafter, this important link
was going to be weakened. But what
has happened actually?

If we take the reports of the Com-
pany Law Administration, we find
that subsequently, the Company Law
Administration had wundertaken a
study of seven managing agency sys-
tems, namely Messrs. Duncan Broth-
ers, Jardine Hendersons, Gillanders
Arbuthnots, Killick Industries, Mec.
Leods, Show Wallaces, and W. H.
Brady & Co. What does this study
reveal? As far as the net profit of
these managing agencies is concerned,
that is, the gross earning of the
managing agency minus the expendi-
ture, the figures were as follows: In
1956, it was Rs. 89'79 lakhs, in 1957
it was Rs. 84°25 lakhs, in 1958, it
increased to Rs. 9110 lakhs, in 1959
it further increased to Rs. 110-11
lakhs, and in 1960, it increased still
further to Rs. 125:04 lakhs. That has
been the net earning of the managing
agencies of these concerns. I am tak-
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ing these figures from the rescarch
department publications of the Com-
pany Law Administration.

Similarly, the rescrves of these
seven managing agency systems dur-
ing the same period increased from
Rs. 3-94 crores to Rs. 5'66 crores.
This is what has actually happened.
Perhaps, the hon. Minister was try-
ing to cover up; I do not know. But
these figures were available to the
Minister of Industry at that time, as
they were available to us also.

This being the situation, it is no use
saying that the 1956 Act and the am-
ending Act of 1960 had been weaken-
ing the managing agency system and
also weakening the concentration of
wealth. In the face of these figures,
it is no use searching as to where we
should go and attack to weaken con-
centration.

Similarly, if we take the propurtion
of directors appointed to posts car-
rying salaries of Rs. 1000 and more, .
in 1959-60, it was 175 per cent, in
1960-61 it increased to 31-6 per cent,
and in 1961-62 it increased to 35 per
cent. This is the direction in which
the managing agency system which
was supposed to have been weaken-
ed after the passing of the 1956 and
1960 Acts has been growing. ot
course, if Government mean that the
strengthening of the managing agency
is weakening of concentration, then I
can have no grievance with them,

Why has such a thing happened
even after the 1956 and-1960 Acts?
Why has there been such a trend to-
wards increase? Why is the strength
of the managing agencies increasing?
It is there that the attitude of the
Government comes into the picture.
When the old managing agency con-
tract was to terminate, the Govern-
ment had the power either to approve
of the revival or to rcject the appli=
cation for revival, But what was the
conduct of Government? In 1961-62,
the number of fresh and pending ap-
plications before Government for
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renewal of the managing agencies was
107, and Government approved of 63
out of the 107 applications and recject-
ed only 18, and the remaining 26 ap-
p'ications were still pending. So,
what has been the conduct of Gov-
ernment? After passing all these
Acts, after admitting that the manag-
ing agency system is an instrument
for increase in concentration of
wealth and also an instrument which
strengthens that sector which breeds
al] sorts of fraud in the country, ana
after bringing forward these Acts
whereby Government have got the
power to restrict it and check it and
weaken it, Government have actual-
ly exercised that power in favour of
again reviving the old managing
agencies. That is why I say that it
is not & question of merzly bringing
forward some Bills. It is a question
of major poliey., Unless Government
change this policy of bias in favour
of a'lowing the growth of big busi-
ness, it is no use. The hon. Finance
Minister has said that Government
are not preventing growth, Of course,
that is our grievance that they are not
preventing growth of monopolies and
they are not preventing growth of
concentration of wealth. This kind
of growth of monopolies and concen-
tration of wealth should be prevented.

1 might point out that the manag-
ing agency system is continuing In
another form also. Government know
it very well. I am referring to the
office of secretaryship and treasurer-
ship. It is practically the same as the
managing agency system; the differ-
ence is actually very small. Other-
wise, it is practically the same in all
essential points. Now, the old manag-
ing agencies are taking the form of
treasurers and gecretaries, and they
are still continuing all their loot.
Government are aware that this form
allowg the managing agency system to
revive itself and continue, and yetl
they have not taken any steps to put
it down. That is why I say that it is
a question of policy,
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Then, let us take the question of the
medium and small-scale industries.
We are saying time and again tha®
they must be encouraged. But wha}
15 actually happening? Take, for ex-
ample, how the Government's own
financial Institutions have been fune-
tioning. Take the case of the Indus-
trial Finance Corporation, for .nstance.
My information is that during the last
year, for about seven big companies
involving about Rs, 10 crores as the
project cost, 38 per cent of the pro-
ject cost was borne by the Industrial
Finance Corporation. That is my in-
formation, and I am subject to correc-
tion in this regard by the Finance
Minister. 38 per cent of the project
cost was borne by the Industrial Fin-
ance Corporation by way of loans, and
in the case of one of the companies,
the percentage of the project cost
borne by the Industrial Finance Cor-
poration as loan wasg 667 per cent
Is this the way of promoting small
scaie and medium industries with a
view {o checking the growth of mono-
polies? Is this the way of attacking
the breeding ground of fraud and all
sorts of malfeasance? You cannot on
the one hand allow the growth of
muonopolies and on the other talk of
curbing measures. You cannot run
with the hare and hunt with the
hound. If you say openly, T am go-
Ing to encourage monopolies’, one can
understand it. But to do it while
talking of curbing measures is not the
proper thing to do,

14 hours,.

What are the other sources of fraud
and corruption? These points are not
being dealt with by the Bill. That is
why it is geing to be a disappointment
to the people. Take, first, the question
of political contributions. k is a very
important question. Apart from the
question of morality involved—it i
immoral to do it—it has got a direcd
bearing on the question of some in-
dustrialists committing fraud. This
gives them encouragement to do so.
In the existing Act, it is gtated ‘unless
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authorised by the memorandum of
assuciation, a compauny cannot make
puiitical contributions’. But what is
happening? The Digvijay Woollen
Mills has contributed Rs. 25,000 with-
out having any authority from' its
memorandum of association. It is an
ultra vires act. Similarly the Visa'a-
kshi Mills in Madurai has taken power
to contribute to ploitical funds without
being authorised by the memorandum
of association. How do these owners
become so bold as even to commit
an ultra vires act; ultra vires of their
very constitution?

The contribution of the Digvijay
Mills of Rs. 25.000 was given to the
Gujarat Pradesh Congress Committee.
That iy the simple fact. Similarly the
managing director of the Visalakshi
'Mills—I  forget his name—was in
charge of housing the Congresg Com-
mittee members during the AICC ses-
sion in Madurai,

I say this: as long as the ruling
party continues to be party to owners
violating their own memorandum of
.association, you cannot check this
thing. It is high time for the Finance
Minister, especially after the AICC
session where it was declared that
hereafter the Congress organisation
would go among the masses and col-
Ject funds and not rely on oigwigs --it
was a very good decision; it should
have been followed up—to have reflez-
ted that decision in this Bill. The
Finance Minister should have come
forward with a proposal to do away
with the provision for political conlri-
bution by any company. Let the direc-
tors individually give. It is an indivi-
dual matter. But let him not allow any
company to pay sharehodlers’ money
to political parties. There are so many
parties among shareholders. They do
not hold the same views. This should
have been done. But it is not dcne,
which is most surprising. That is why
I say that whatever be the objects
stated in the Bill, people will never
believe them as long as the practice
continues like this.
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Another gource of weakening the
fight to weaken monopolies and con-
centration of wealth is the practice of
IAS and ICS officers going and joining
private companies after retirement
These officers have got all the secrets
with them of their erstwhile depart-
ments. They wield influence over the
juniors who have subsequently taken
charge of those departments. This is
how the fight against growth of mono-
polies and concentration of wealth, is
weakened. Who is allowing this?
There is a provision that unless the
Central Government permits the re-
tired officer, he cannot seek private
employment. Can it be more shame-
ful than this, that the Secretary of a
State Government's Labour Depart-
ment, on retirement becomes the Sec-
retary of the South Indian Millowners'
Association?

Shri Sham Lal Saraf (Jammu and
Kashmir): For proper advice,

Shri Umanath: The Government
itself has permitted him.

Shri Daji: There is a case of one
officer, not retired, being deputed to a
hig monopolist. He is holding his lien
with the Government of Bihar, But
he is director of the Tatas.

Shri Umanath: So this is the praec-
tice. It cannot be said that the officers
themselves, on their own, are doing it,
when the Government hag got the
power to prevent it. Even this Bill
reflects this bias in favour of big
business. It is said on page 13, ‘to
enable quick action’. People will
never believe this when they take into
account actual performance. In 1961-
62, in the entire year, Government have
appointed inspectors to go into the
affairs of companies in just two cases.
There are hundreds of companies and
so many things are going on. If just
two inspectors are appointed, quick-
ness is there! In 1962-63, my infor-
mation is that Government was still
quicker when they appointed only one
inspector—subject to correction by the
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Finance Minister. This is quickness
in reverse.

Dr., M. S. Aney: It is retrench-
ment.

Shri Umanath: And what about the
filnes? On an average—again subject
to correction by the Finance Minister—
throughout the country, per prosecu-
tion it is Rs 125. How are these big
monopolists who are experts in so
many kinds of fraud and other things
going to be penalised this way? They
do not care a tuppence for this
Rs. 125; they will shell out lakhs to
cover up some fraud, This is what is
happening,

Take the Bose Report. After so
many years after its publication, after
its discussion, after the recommenda-
tions of two eminent persons also, not
even prosecutions have started yet.
With this performance, how are people
going to believe what [ stated in the
Bill in terms of enabling ‘guick aec-
tion'? They are not going to believe
it.

Coming to the term ‘opportunity,’
much was made by Shri Morarka of
fundamental rights. This Bill says on
page 10;

“No order under this section
shall be made against any person
usless he has been given a reason-
able opportunity to show cause
against the same”,

Let us work out the gcheme. First,
Government suspects a person. Then
it gets information through investiga-
tion. Then it filles an application be-
fore the Tribunal. Then the other
man is given an opportunity, all sorts
of opportunities, documentary proof,
oral proof etc. to show that he has
not committed fraud. After all this,
the Tribunal finds that he is unfit,
he ha; committed fraud. Now this
section sayg that evep after the find-
ing of the Tribunal, thig person must
be given another opportunity to show
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cause why he should not be removed?
Why this opportunity, I do not{ under-
stand, What is the purpese? He has
been found unfit by Government, he
has been declared unfit by the Tribu-
nal; yet why this opportunity? It
could only mean that perhaps Govern-
ment relies on the second poruon,

‘Provided that no matter shall be
raiseq by such person before the
Central Government if such mat-
ter has been decided by the Tri-
bunal or the High Court’.

It means that the person declared un-
fit or as having committed fraud may
approach Government on some other
ground and canvas his case. It is
just like Government telling him:
‘Please show cause why you should not
be retained in the directorship on
other grounds'.

Shri Tyagi:
ng.

That is not the mean-

Shri Umanath: I am not giving the
legal meaning. I am giving what it
will work out in practice. A person
has been declared unfit, declared to be
a fraudulent character on various
fucts. How can he become fit to be in
the company on any other ground?

Shri Daji: Political donation.

Shri Umanath: Yes,

Shri Morarka also raised this ques-
tion. He says he must be riven ano=-
ther opportunity. Even the first op-
portunity should not have been there.
When it is a question of dealing with
representative trade unions, workers,
peasants or middle class employees,
when it is a question of detaining
them, Government need not give them
any charge-sheet; no opportunity need
be given to them! There need not
be an advisory committee, no oppor-
tunity need be given to the represen-
tatives of workers and peasants who
are detained, indefinitely but here
not only one opportunity, but a double
opportunity is given to a fraudulent
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person. Why this contrast? Because.

the person though declared unfit and
fraudulent belongs to the big business
family, whereas these people belong
to the working class, peasantry and
ordinary democratic organisations. So,
there iz this bias in this Bill.

The tribunal is welcome, but every-
body will agree that in this tribunal
there should not be any men of big
business or their friends or relatives
or managers who can be influenced by
them. But what does thig Bill do?
Shri Morarka very conveniently mis-
sed that portion. In page 2, sub-caluse
(2) reads:

“The members of the Tribunal
shall be persons who appear to the
Central Government to have ade-
quate knowledge of, and experi-
ence in,....

(c) administration or manage-
ment of companieg and law relat-
ing thereto”.

Not just knowledge, but experience
of management. That means it is a
small opening to allow big business to
come in there. Shri Morarka need not
have any grievance against the Finance
Minister. The report of the Vivian Bose
Commission and other things have
shown that this is going to defeat the
very purpose. It is very difficult to
get honest men from big business, that
is our experience. They may not be
directors, but even their relatives or
managers are influenced by them.

It is good there iz a provision to
convert loans into equity capital, but
that power must be exercised. For
example, TISCO and IISCO concerns
belonging to Tatas were given in-
terest-free loans in 1954 of about Rs.
10 crores each. After passing this Bill,
if Government comes forward imme-
diately passing orders to convert those
loans into Government shares in those
companies, we can believe in their
bona fides. But generally we find
there are so many enabling powers
which are not exercised, or, if at all,
exercised in favour of big business.
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The provision is still halting. The
proviso reads:

“Provided that if the terms and
conditions of such conversion are
not acceptable to the company, the
company may, within thirty days
of the communication to it of such
order or within such further time
as may be granted by the High
Court, prefer an appeal to the High
Court in regard to such terms and
conditions......

And the proposed sub-section (5)

to section 81 reads:

“In issuing any order under
sub-section (4), the Central Gov-
ernment shall have due regard to
the financial position of the com-
pany, and in particular to the
terms of issue of the debenture
or the terms of the loans, as the
case may be, and the rate of in-
terest payable on the debentures
or loans, the subscribed capital of
the company and its loan lia%i-
lities, its reserves, its profits Jdur-
ing the preceding five years and
the current market price of the
shareg of the company.”

This is not going to work. Where is
the necessity for this? The loan of the
Government to Tatas, for example, has
contributed to increasing the profits
of that concern from 1954 and to
strengthening the prospects of that
company. It has also contributed to
the increasing share value of that com-
pany. In view of this, there must be
a provision that the conversion of loan
capital into equity capital will be at
the market price of the Tata shares
at the time the loan was made. What
{s wrong in that, how is it unjust?

Shri Morarka raised the question of
the conception of public interest, I
would like to know if public interest
will include for example the applica-
tion of labour laws in the particular
concern. If the management has been
repeatedly violating them and endan-
gering peace in the industry, accord-
ing to me it is to the detriment of the
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public interest. Will the Finance
Minister accept that, I do not know.
Simularly, if a company uses the price
mechanism to increase the price and
expioit the ordinary consumers, that
is to the deiriment of the public in-
terest. I would like to know whether
all this will come within public inte-
rest,

We do not say that the private sec-
tor has no role. The private sector
hag a role in the development of this
country, but it must fit in with the
scheme of planned development of this
country. It must also reconcile itself
to the preponderance of the public sue-
tor. My request to the Finance Minis-
ter is that on the question of growth
of monopolies and concentration of
wealth, certain drastic changes must
be made in policy. I hope that amend-
ments on the basis of the criticisms
that I have made will be accommoda-
ted by the Select Committee and the
Finance Minister,

Shri Tyagi: Since my name hap-
pens to be in the Select Committee 1
should normally not speak now, but
there are certain points which have
provoked me to do so.

My hon. friend in that safe corner—
1 am sorry for the corner he has oc-
cupied—has made a nice speech, I
must say, but it seems to me that he
hag not appreciated the actual mean-
ing of the Bill.

It has been our policy for a long
time past to finish with these monopo-
lies, we do not want them. The pat-
tern of society which we wish to est-
ablish is quite the antithesis of the
monopoly system. So, we are opposed
to monopoly, but if by drastic changes
my friend meang that swords must be
used or something like that....

Shri Umanath: That
tion of my point.

is a distor-

Shri Tyagl....that becomeg difficult
for us, because our conception of socia-
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lism js on democratic lines, We have
to carry Parliament with us.

Shri Daji:

Shri Ayagi: Jaipur. So, we iave io
proceed In g democratic manner.

Avadi or Jaipur?

1 was expecting my hon, friends on
the other side, though sometimes their
support doeg us a little damage, to
support this Bill heartily, because,
after all, any wise man can see what
it means.

1 must congratulate the Finance
Minisier, I am glad he has come back.
Factually speaking, this is the first
time we find some practical steps being
taken with regard to the financial
structure of this country, because it is
not only taxation and banks alone
that count; the whole thing depends
upon industries, these companies and
corporations. By one siroke of the
pen, the Finance Minister has made a
beauuiful suggestion, I admire it, and
I wish the country appreciates what
the result of this change wi'l be. Con-
version of loans into equi‘'y capital is
something of a novel idea. He ;ays ‘hat
thereby loans will be given liberally.
I never thought that a Finance Minis-
ter could be so clever—I do not know
whether the word “cunning” is unpar-
liamentary, but I shall only say c'ever.
If 1 were to speak on behalf of the
capitalists, I would say his policy 1s
Machiavillian, because this is just say-
ing: have more loans to establish in-
dustries, I am prepared to giva you
money, but ultimately, some day, 1
might choose to turn this money into
equity capital, and thereby become anm
owner of the industry which has been
established. That is the most democra-
tle, most suitab'e, the sweetest method
of penetrating into the private sector.
My friend is just raping the privats
sec‘or without any resistance that 1Is
what 1 feel. And this is done with
their consent, The private sector
accepts the money, and then the loan
is converted into equity capi‘al, Noth-
ing llke that! We can best guard
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against malpractices if we have our
representative in the company. If the
L.I.C, and other guch organisations go
on turning their loans into equity capi-
tal then they will become shareholders
an those companies, and their pepre-
sentatives will be there. Ewasion of
taxes and other malpractices will natu-
ral'y cease. That js a device which I
admire, and on which I must congra-
iulate the Finance Minister. He has
really taken one practical step towards
socialism, This is the best method,
because where is the money to give
compensation to the private sector if
we take it over? Then there are other
difficulties also in Parliament; some-
times there is resistance, This is the
best way. It is marriage by consent;
this is the most non-violent method.
Afier all it is for the prosperity of
the company or corporation or indus-
try that money was advanced........
(Interruptions.)

Shri Prabhat Kar: In Parliament
there are Tyagis and Morarkas,

Shri Tyagl: Mr. Morarka has not
objected to that really. What he
objected to was different; it was part
of his democratic right, which essen-
tial'y means freedom of the individual
and the rights guaranteed to him. He
must have his right for appeal to go
to a higher court from the tribunal, It
was the right.

Shri Morarka: That is repugnant to
the Communist philosephy.... (Inter-
ruptions.)

Shri Tyagi: I do not know what my
hon, friends on that side will do when
they come to power; one .lyes not
know: one may not live to see. But
on the face of it they also say that
they want! to be just. So, justice has
to be done to everybody. So, his sug-
gestions are not very much of a de-
parture from the lines adopted by the
Finance Minister, The setting up of
the Board is one of the best ideas, If
the Minister were to exercise his
judgment one way or the other,
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motives would be attributed; they will
say that somebody has paid for the
party’s funds; slogans will be raised.
Parties in Opposition always try te
get something.

$Shri Indrajit Gupta: You have pull-
ed down one Minister of yours because
of that.

Shri Tyagi: There is no question of
pulling down, Your weight is always
against the Ministers. So, the setting
up of the board is the most suitable
idea.

The total administrative machinery
in India, in the Centreland in the
States, has been damaged to g great
extent on account of too much jnter-
ference of politicians in power. Peo-
ple must know that the administra-
tive structure is the only structure on
which Governments are based in demo-
cracies, It is not always the king or
ministers, Their function is to lay
out policies and it is the executive, the
administration which carries out those
policies, Too much interference takes
away the self-confidence among them;
they could not act judicious'y if every
time there is interference. There will
be controversial matters and the board
will exercise its discretion. Members
of Parliament may put questions if
any irregularity comes to their notice;
things may be discussed here; Minis-
ters also might take action if something
is brought to their notice, If people
all over India do not repose full con-
fidence in the sense of justice and fair-
play of the administrative machinery,
Government can never succeed and so
it is good that a board has been con-
stituted.

The control of charitable trusts has
been a matter of controversy for the
last ten or fifteen years. Big people
start such trusts for god motives—a
welcome idea—with lakhs and crores
of rupees. That money is jnvested in
their own business on behalf of chari-
table trusts of which they themselves
are trustees, The profits of trusts are
exempt from income-tax and thus
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lakhs of rupees are tax-free like that.
N.w that income goes back into their
own business and thereby they take
undue advaniage of those trusts. Over
and above that they have their right of
voting on behalf of the trusts so that
the general shareholders suffer. So,
this idea was sponsored in the party
executive also and those proposals
were forwarded to the Finance Minis-
try for consideration. I am g'ad the
bon, Minister has responded well to
their request and has taken this up.

This will go down gs a historical en-
actment because for the first time it
opens the windo>w to give expression
to0 ourselves with regard to the socia-
list pattern which is our goal. This is
a practical step taken for the first
time. It is no use starting public sec-
tor projects. Wherever there are
monopolies, they must be broken and
the best way to do that is to inject
yourself into them and become their
partner, The public sector becomes
the partner of the private secior gnd
that means a national sector is being
created. I welcome this idea and I
support this Bill.

Shri Tridib Kumar Chaudhuri
(Berhampur): Sir, I would begin by
joining issue with my friends on the
right and also with the speaker who
just now sat down because from their
speeches it seems a lot of confusion
seems to be going round that you
build socialism by merely amending
the Companies Act. The very fact that
there is a Companies Act proves that
we are living under a capitalist sys-
tem and we recognise the existence of
joint stock public companies; that is
the hallmark of capitalism, pure and
aimple. In whatever manner you may
amend the Companies Act, it js not
going to prevent the concentration of
wealth. The American experience of
Sherman Anti-Trust laws is an ample
proof: the British experience also is
more or less on the same lines. We
are here concerned with a very limit-
ed measure. When I wag listening to
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the speech of the hon, Finance Min-
ister 1 was wondering what happcned
to the recommendations of the Vivian
Bise Commission and the Daphtari-
Shastri Committee, But he has dis-
posed them of in a few sentences by
saying that a more comprehensive
Bill is—not exactly on the legislative
anvil but is—being prepared 'sy the
Department concerned and that by the
next session he migh! present us with
that Bill in the House, But even with
regard to the limited purpose which
this Bill has, I will have occasion to
sh>w, even in regard to the amend-
ment of those seclions which this
amending Bill affects. that the recom-
mendations of the Vivian Bose Com-
mission have not been followed.

But before I go into that I have to
refer to one or two general matters.
Firstly, with regard to the administra-
tive machinery of the Company Law
Administration, under clause 4 of the
Bill before us Government propJse to
set up a Board of Company Law
Administration, That only changes
names; it changes the present secreta-
riat of the Company Law Administra-
tion into a Board and is nothing more
than change of nomenclature.

If I may in this connection draw the
attention of the House and the Gov-
ernment to paragraph 60 of the re-
commendations of the Vivian Bose
Commission, the Commission say that
this Department of Company Law
Administration should be integrated
with other departments and regulat-
ing authorities of the Central Govern-
ment which deal with public com-
panies in one way or other. I am very
glad, although some objection has
been taken against that jn some quar-
ters, that the Company Law Adminis-
tration has been transferred to the
control of the Finance Ministry. And
I would suggest to the hon, the Fin-
ance Minister to see if he could mnot
amend clause 4 of the present Bill
containing provisions with regard to
the constitution of the Board so as to
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ensure whether such other authorities
as the Controller of Capital Issues,
the Chairman of the L.I1.C.—because
L.IC. is the biggest single investor in
the eorporate sector today—, the Gov-
ernor of the Reserve Bank and the
Chairman of the State Bank, whether
all the authorities, banking authori-
ties and all those officials who control
capital jssues and stock exchanges,
could not be brought together in this
Board so that they might have a gene-
ral power of supervision and control of
the corporate sector of our economy,
which means control over more than
two th-usand crores of rupees of our
people invested in these various com-
panies, big and small. If we s‘art con-
stituting a Board of that kind, per-
haps we would be doing something
useful

Then, 1 have also to draw attention,
to another fact. It is no use making
good 'aws, unless you crea‘e g suffi-
ciently broad-based organisation with
sufficient number of personnel to
administer thnse laws, 1 understand
that in the United States the corres-
ponding depar‘ment of the Federal
Government hag more than nine hund-
red officers to control, supervise and
regulate their corporate sector But
here our experience has been that
even if the public or the shareholders
move the Company Law Administra-
tion, it is very difficult to get a quick
order, not because the officials are un-
helnful, not because they do not want
to take any action, but becauss with
the best possible of intentions they
simply do nnt have the staff to carry
on all the investigatinns and to carry
through a'l the formalities necessary.
So ‘he derision in every case is delaved
inordina‘elv, by two to three years
and even mnore  Twna tn ‘hrae wvonrs
19 the least nossible time that is taken;
if wo got a desicion in twa o= thpaas
years we have to thank onr lot for it.
So much for the adminiztration side
of the Company Law Administration
and clause 4.
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Now I come to one of the main
objects of the Bill, namely constitution
of a Tribunal to exercise the powers
and functions conferred on courts by
section 203 and sectiong 397—407T.
Aiong with this we have also to con-
sider, because they are very much re-
lated, the new Chapter IVA which is
going to be added in Part VI—Powers
of Central Government to remove
managerial personnel from office on
the recommendation of the Tribunal
Now, the proposed section 388B in
this new Chapter and section 203 in
the principal Act are very much re-
lated. In section 203 of the principal
Act power has been taken to restrain
fraudulent and wundesirable persons
from managing companies, Where a
person is convicted of any offence or
in course of winding up a company it
appears that a person has been guilty
of any offence for which he is punish-
able under section 542 or has otherwise
been guilty, while an officer of the
companyv, of any fraud or misfeasance
of his duty to the company, then the
court may order that such persom
shall not without the leave of the
court be a director ete. Now, more or
less the same power is taken by the
Central .Government under this pro-
posed new Chap'er which has been in-
corporated in the amending Bill under
c'anse B. Here we find that the Cen-
tral Government, after making an
anplication to the Tribunal and after
having ~btained an order from the
Tribunal, may, if the Tribunal holds
that a particular person is not a fit
and proper person to ho'd the office of
director, etc., remove him for five
vears. I do not understand why this
rvundabout and long-winded process
has been prooosed. Bv a simple
amendment of section 203 of the prin-
riral Art this could have been very
easily done. provided the tribunal were
there This nronnsed sert'on 3RAB says
that “wher~ In the oninion of the Cen-
tral Gavernment there are circum-
stances cuergesting” ete. It seems to
me that under the exis‘ing Comnanies
Art so lomg as that nrincina’ Act is
there. there Central Government can
only have that kind of opinion after

. -~
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making an investigation under section
237(a) and (b), and making of en=-
quiries often takes a long time. Then,
the Government forms an opinion;
after adverse opinion against a parti-
cular person is formed on the basis of
the investigations carried out under
article 237(a) and (b), the Govern-
ment moves the tribunal with the re-
quest that the tribunal may enquire
into the case and record a finding.
Then there is a second enquiry by the
tribunal, In the end the Government
takes n> more power than to bar that
person for five years from holding the
position of Directorship or Manager
after the finding by the court.

Mr. Deputy-Speaker:
Member's time is up.

The hon.

Shri Tridib Kumar Chandhuri: I
have one or two more poinis to make.
The Government only takes power to
remove that person, against whom a
finding is given, only for five years,
which power was already available to
the c;urt under section 203. I think
the Government and also the Select
Committee would consider whether by
a simple and straightforward amend-
ment of article 203 their purpose would
not have been better served.

Then 1 come io section 203 of the
principal Act itself, At least with re-
gard ty that, I think the hon, Finance
Minister should have had no objec-
tion to follow the recommendations of
the Vivian Bose Commission, but that
has not been dme. 1 do not mind if,
for the other numerous recommenda-
tions of the Commission, the Govern-
men' atk us to wait for some more
$ime, but when they are making pro-
visions affecting section 203 in various
ways, why should they fight shy of
the recommendations of the Commis-
sion made ijn paragraph 267 The
Commission says:

“Under section 203 of the Com-
panies Act, the power is somewhat
restricted, and we would like to
expand it on the basis of the
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Jenkins Committee report contain-
ed in paragraph B0 thereof. The
Jenkins Commitiee has recoms-
mended that the court should have
power to disqualify any person
who has been convicted of any
offence involving fraud or dis-
honesty whether in connection
with a company or not; who has
been persistently in default in
complying with the provisions of
the Companies Act; ‘and who is
shown to have acted recklessly or
incompetently in relation to the
affairs of the companies of which
he is or has been a direcior or
otherwise concerned in the
management.”

Now, if the Government had accept.
ed these limited recommendations
with regard to section 203 of the Com-
panies Act and made it more strin-
gent, a simple amendment t> section
203 would have amply served their
purpose. If they had done so, this
power which they are taking under
clause 8 of the Bill would be entirely
unnecessary.

So, T wou'd request the Government
to give some more thought to it and
1 hope the Select Committee would
also consider these few provisions of
the Bill relating {o the powers of the
tribunal and the powers to be taken
by the Government for removing un-
desirable persons from the manage-
ment of companies.

Shri P. R. Ramakrishnan (Coimba-
tore): Mr, Deputy-Speaker, Sir, this
Companies (Amendment) Bill carnot
be more timely. 1 congratulate the
Finance Minister on bringing it carly
during this session. There has been
a lot of mudslinging on the par: of
many p~ople on private sector. I
would now like to rccall the general
remarks made by the Finance Min-
ister during the course of the rebate.
He said that this Bill does not envis-
age putting any restrictions on ihe ex-
pansion of the private sector but it
encourages it. As a matter of fact.
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all people in the private sector can-
not be honest. There are co2riain
people who are dishonest. I am willing
to own that. I am also willing +to
admit that the private sector 1eeds
some toning up. If one man in the
private sector is dishonest people
naturally say that the whole private
sector is dishonest. This is 0ot correct
because if one man in a vilage s
dishonest, surely, you cannot say the
whole village is dishonest, If a man
in a village is a thief, you cannot duh
the whole village as thieves. By
appointing this tribunal, I am wvery
sure that the man who is reaily
corrupt can be brought to book and
it can absolve the private sector of
this grave accusation.

There is some apprehension, as the
Finance Minister has rightly pointed
out, in the minds of many peop.e re-
garding the appointment of the tri-
bunal, He said there are people who
approve of the appointmont of the
tribunal. There are people who dis-
approve of the appointment of the
tribunal. As far as I can sce, the
only people who disupprove of the
appointment of the tribunal ar» those
who fear that Shri T. T. Krishnama-
chari wiil no. be there for cver; there
may be sumcbody who may take his
place and when he comes, if he
takes into his head or rather wants to
wreak vengeance on  somebody  on
personal grounds he may invoke this
a3 an instrument for persecution. 1
trunk it 15 a fur-fetched argument. In
the Statument of Objects and Rea-
gons to this amending Bill, the Fin-
ance Minister has made it very clear
that the constitution of the sribunal
has been brought about only for ex-
peditious action. Under section 203
of the Companies Act, any person can
be prosccuted for fraud. But certain-
ly the matter has to be referred to a
ecourt of law, and the court takes its
own time and the man cannot be re-
moved for many yecars. He can com-
mit fraud after fraud without being
punished for what he has donz Al
I can say is that by appointing & tri-
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bunal, any man can be removed imme-
diately from the administration of a
company after the tribunal comes ‘o
the decision that the man has com-
mitted a fraud and for five years he
is debarred irom being a Jirector of
a company or from promoting any
new company. I am just reminded of
a lecture delivered by one of aur pro-
fessors in the management school
where I was studying—the Massa-
chusetts Institute of Technology in
the United States. A question of this
nature was asked: Suppose a com-
pany is not functioning properly, what
wiil you do? Without hesitation he
said, “Suppose you have a bad twoth?
What will you do? Naturally you pull
it out. Similarly, if you find the
management is bad and is not able to
function properly, it should be remov-
ed.” The higher the ladder you climb,
the easier is the fall. So, it is natu-
ral that if the management is bad, it
must be remowved. After all, the
ownership of all the industries in the
country is not the prerogative of a
few individuals. It is public aroperty
and the management of the public
property must be properly dcne I
am sure the hon, Finance Minister has
fully realised that the national wealth
should be protected properly. Oniy
with this intention he has brougnt inta
being a tribunal and that the tribunal
should act expeditiously and remove
one or a group of persons who are
incompetent to run indusiry, .o that
the private sector may be toned up
and an assurance may be brought to
the country that the private seclor
can effectively contribute to the
economy of this country. I welcome:
the appointment of the tribunal

There is only one thing about which
I was a little doubtful. Mr, Morarka:
has raised the question of the compn-
sition of the tribunal. [ am surs the
Finance Minister would fully .agree
with me that the appointment of a
one-man tribunal will not ~uffice and
I hope when the Select Coramuttee
meets, he will accept the mggestion
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that the tribunal should be a 1,igh- any loan that has been sanctioned

powered committee. The tiribunal can be converted into equity shares. I

should go into all matterg thoroughly
so that there will not be any question
of doubt in anybody's mind, I am
sure the Finance Minister would ac-
cept the suggestion thai{ a person of
the eminence o; a High Court Judge
should be appointed as the Chairman
of this tribunal.

Regarding the question of violation
of fundamental righis which Mr.
Morarka raised, I do not «ugree with
him at all, because if a man commits
a murder or any other offence punish-
able by law, naturally he goes *o jail
and is punished by law. In the same
way, if a man has committed a fraud
in a company which is a public trust,
he must be punished and immadiately
removed. This is no violation of any
fundamental right of any human
being.

The formation of the Board is a new
innovation. I am sure the Finance
Minister has considered the working
working of the company law adminis-
tration, it is a wise s'ep that hz has
taken to appoint a Board, We hope
that this Board would consist of per-
sons who are eminent and it will give
a new life to company administratinn.

There is one point which Mr. Tyagi
made regarding the conversion of
‘Government loans into equity shares
I think he did not really understand
the implications of what he was say-
ing. He said that through the back-
door Government has brought about
a way by which it can nationalise

any industry. Actually this is what
he meant: Government could
socialise the industry by converting

Government loans into cquity shares,
I am sure this is not the 1ntentinn.'
All loans are not convertable, only
to loans that are given ‘o the vcompanv
on the specific understanding that at
a later date, if they want it ‘> be
converted into equity shares, they
have the right to do so. It is not as if

do not want people to have th2 mis
apprehension that if they take loans
from the Government, they are liable
to be converted into equity snares and
some day the Government may take
over the industry. 1 think Mr. Tysgi
did not quite understand :he implica-
tions of what he was saying. 1 am
sure Government has no idea or in-
tention of taking over the industry.
This may create a very grave doubd
in the minds of many industrialists
and I do not want that they should
have this misapprehension.

I know that trusts which own a lot
of equity shares in companies have
been abusing the privileges o owner-
ship. I know that many peop.:, for
evading income-tax  have  started
family trusts; most of the trading is
don~ through this fami'y trusts and
the funds are invested in industries
which they manage. I do not like to
quote names in Parliament; I my-
self am aware of many instances
where the trust privileges have been
abused. I am sure the Finance Min-
ister is also aware of many instan-
ces. A {rust is created for public
charity purposes and thev should be
used only for the promotion of those
purposes. It that privilege is being
abused, Government should. have
the right to appoint their own direc-
tors and control the trust share capi-
tal, so that it would be used for the
proper purposes for which the trust
was started.

I do not want to go into the details
of the provisions of the Bill. It is
going to a Select Committee and 1
am sure the Committee will go
through it clause by clause and plug
loopholes, if any, I only want to say
that the High Court has no powers
to question witnesses or to go *hrough
documents again. I do not know how
the Finance Minister wi'l overcome
this defect as it is envisaged here. If
the tribunal finds fault with a person
and if the case is referred to the
High Court, the High Court can only
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look at it as it pertains the law. I
hope the Finance Minister will find
gsome way whereby an innocent man
can get redress expeditiously. If he
is not at fault and if he can prove his
innocence, he must have example
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&1 "L T A8 & 1w fEar By
gagr a1 fasms @ ok @i feiq &
o1 FT 799 & faars #15 a9 Fga
AT g1 A1 IF F qEFR gAT Wi
f& ag &ar %7 &% | 99 F1 7 faaw
wrAT Wfg? ag FeA 1 fF GRE #
ofafade =@ fear mar &, wre arfa
TG AT & | WAL ag Tg W9 FaEAT
AT Al AT AR HY AEr 1T
U3z I3 AEAM w9 98 frogw FF
s Sy ff SR 1 9w fEar S
aed § | el o o & GRE #
feia 7Y fwar v @Far &, wegsr 48
foar o7 aFar § | gafaC ag o U
AT &, T A L H fear v =fgdy

TN NI G agT A=A
AITHE BT T[T A T §F §, agad &
wyfrg frardt 30 @12 & wrawawar
gafaw 7t § e ag $30 a3, ¥ fagar
% | fafaeT a_7 o1 o1 & %9
wifga & O A oW A & fF d
W T B @ T wWifs waTde
wAAd a@ Feefadfe @ @ &
7g a1 arar wifaww agd W= &
W & & F A g wifgy

g w1 1% fadae #9408 & @ ag
o, ¥ wAA ¥ A W g | Ag W
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oM o7 qfeqs F} fewie &), @y
aes ¥ feuie & qar sy 40, feu-
qAET 81, ®1E ), faawe g, o'l
™ e %Y 19 g, a8 9 gl
N 9 3w A 1 g7 FFar 9, T
A FT & AT JATET AT & | wATH-
g T & A @A frar mr @ Ak
T &1 saTHeATe foET @1 awET WA
@ qfea® #1 a0 q 70 HIAAr
&1 1At 9 gEerT F 95T 1 a9t
T 71 %7 faar fF a7 aenw s
fot ar ag & grr |

oF I foar war we & mrffaae
T & TIF 72 | AT ATTAZ F FEF
FT 1, §29 TIAA A TEFIFIT T AT
o fwx ag agFFE F@m sudar ?
mifafaas &1 F 97 7947 T AW
&F T T § | AifafaaT F T oAaEw
& fr e waé ergdze A1 3w faar
v 8, 9% foar a1 , g 3
ferar ar &, AEARE S TAGRIT
1 ITF T AT T I Ft g8 Fevar 1a4v
AN S ATIIAR ) @ EE T AR
ar siifafaas g1 ot @ 1 9 19 dee
¥ fear g § 9 faega &F § W
@ ¥ #1§ 9 oA T8 & fow g
I FA W AE@ @ | A FH
FIEr #r TE a7 fade FAE F aw
€9 F1 W faar & q37 & qfewd
&1 o 1 gw @ & ada wafaad
Y, TAENeET I FIE AT TN G A
§ wwfl §, fear @ & 5 @
aar g 1a &, @& 9T gwgT A< o
WA &, qEQ FEGHr q@TE T g,
T W w1 F@ § AWE T9d 8
g T B FE § AR W AQ § wE
W 99 WA § WR ATEEET &
faega #1E fgear 7Y faaar & 1 AT
a7 %1 fgzar 73 fadmr at #& F=afTui
@M, w5 A war W 7 T W
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[ sy fig]) :
smmfeey §1 & T fF TR &
[m ¥ grr sl smrifa
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@ e 1 PR R
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sTifesy F1 o " @ a7 AW f
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T &9 | 3l & e W
R AT E | D FE F fan
a1 G e @ S e A g,
F@Em @A §, fFaar & gd 2z W
T &, T & uHEIE #7 agr g,
©OUE &1 @MT & | 42 99 &4 g ?
Fmafagt & gfar 2 oz 2mm | Fefam
¥ A9 SUET ¥ SgEr A6 F1 af
oz A g1 % 99 & F19 # &F9E T
91d a1 39 # w77 fRe e e
Tz St FETar  fF grd 1 Faw e
[I% AT FI 3 AL AT 9T AR FY
TId g At @ 7w B R w1
At e g 1 A § gwaAr s w
QT AEHT T F9999 HIH A7 I q94H
FI TFT AT AT ASAT A FOOF
sy ofsd F FraT §71 g s Wk
g ¥ FT HEHH FU |

# mwA £ fr foee #3930 &t
o A2l g, (41 g F1 Swm qg;y
¥ gz aRaw A g faegT w1 R,
faege 3% @ | fad oz wdtw F1 &Y
qfag 8, T8 &1 ;T 31F FT T A AW
wrizr & foo Fafsz @Y o | s Y
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T § | WX g AT QT T AT
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TE WA AT § AT A uwIte
Z wAHefam U M F AR & 1T A
F1E Fgoad A AT TG | TEAHE B
Wt FHATQ AL AA, FgF qfeAw HY
wTaTe 2V, 39 F B @ ARA B
S gndt 3, 99 1 g1 AT 9w, e
uielz Iq &1 fFar oy | qT FTF
| TF FT CHIAZ FAT, ZATA Fr=AT
oYt fadse &3O F @ G941, HF
T 3 fare #ad fargm g Al 2
FEr | gy T mrzfaE 7 O9F
HIT AL WAARAT BT NG OGE A
@ 2, 37 1 A faAea w1 Fefat
g & fAaga F¢ 3@ F JEN
FAT & 1 T T 30 A B Y,
szt w27 famoifaama &, st& 3
THA F1 gnF (war Jman g1, 970 @i
aoAr &7 & fgam A w15 a8
A 31 FFAT & W AT HE AT T
EAATA & ATAT ATAT AT I A ZUTA

737 #g #¢ & 3377 g AR fafaex
qrgd F1 JATE AT E

Shri V. B. Gandhi: Mr. Deputy-
Speaker, Sir, now that we have bcen
given an assurance by the Finance
Minister that a comprchensive Bill,
in which wi.l be incorporated som®
of the recommendations of the Dap-
thari-Shastri Committee, is going to
be brought before the House very
soon, probably next session, I think
we can leave the matter at that, This
Bill is an urgent one and we can ac-
cept its urgency. The memory =
fresh in this House of the many o
stances in which managerial person-
nel of many large and important com~
panies were involved in cases of irre-
gularities, malpractices of all kinds,
defaults, frauds and event breaches of
trust and so it is absolutely necessary
that a measure of this kind should Lte
considered and passed into law with-
out undue delay. From that point of
view, this Bill has not come before
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the House any too soon. We know
bhow very time-consuming some of the
existing procedures can be in our
effort to bring to book persons guilty
of mismanagement, fraud etc. in re-
lation to joint stock companies. Quick
action is, therefore, very desirable.

Here 1 will enter a mild protest at
the way in which these Bills are being
brought belore this House in such
quick succession. Members should be
given time to study, to deliberate and
also to collect material for a fuller
treatment of the subject before the
House. Passing legislation hastily
withput properly digesting it is
not a very good thing; it should be
avoided.

The principal object of this Bill is
two-fold; firstly, to provide for the
setting up of a tribunal which wil] en=-
able the Government to remove the
managerial personnel of joint stock
sompanies on the basis of the findings
of that tribunal and, secondly, to pro-
vide for the constitution of a board of
eompany law administration. It is
proposed to entrust to this board most
of the powers and functions of the
Central Government. We accept both
these objects. There is something in
the point the Finance Minister made
that when a matter is deliberated by
@ board, by more than one individual,
their decisions are likely to prove
more acceptable, more valuable, But
1 am not quite sure that kind of a
board is necessary at this stage. We
would like to know if there are any
instances of other countries where
such boards or such machinery is pro-
vided for this purpose; not that we
must necessarily follow other countr-
fes and not initiate any original machi-
nery of our own. But if quick
decision is the desideratum, I am not
yet quite sure, I am not yet convine-
ed whether an arrangement of taking
_decisions through the board will be
the quickest method,

Then, there are other objects too.
For instance, there is the object of
preventing the use of voting rights of
2 trustee for the personal interest of
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the donors. We can straightway ac-
cept that object. Lastly, there is one
more object to which some reference
can be made, and that is, in cases
where Government has advanced loans
to companies, Government would Lke
to take power to direct conversion of
such a loan into shares in that com-
pany on f{air and equitable terms. ‘I'nis
too is an object to which one cannot
object. My only suggestion would be
that we should carefully go into the
ethics of the step, but as a general ob=
servation I will repeat that it is am
acceptable proposition,

The procedure to be followed In
cases that will be considered by the
tribunal is going to be som=thing like
this. The Central Government will
refer to the tribunal cases in which
persons are involved in mismanage-
ment, irregulariiies and other mal-
practices. The tribunal will inquire
into the cases and record its finding.
The finding will be a clear statement
from the tribunal as to whether such
a person is a fit and proper perion to
hold office in the management of thas
company. There is, of course, a pro-
vision for appeal to the High Court,
but that is qualified with the prowvise
that it shall be only on questions of
law. As I said, the principal object is
to take power for Government to re-
move managerial personncl on the
basis of the findings of the tribunal
There are certain provisions in this
Bill which will have to be very care-
fully considered by the Select Com-
mittee, and this matter is going to a
very competent Select Commitiee
for further consideration.

Then, there is this proviso on page
10, to new section 388F, which says
that if the tribunal has given any
finding against any partner of the
company, the Central Government
may remove the management and even
the managing agents of that cum-
pany. Of course, there is a furiher
provision that a reasonable oppor-
tunity to show cause against tle
order is to be given to the aggrie-
ved party. But I am not quite
sure whether in our reformimng zeal
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same of these things we are not going
at a rather fast pace.

There is also a provision in sub-
section 3 of the new section 388F which
says that the persons found guilty will
not hold office in any company during
the period of five years from the date
of the order of removal. Here also I
thought, perhaps this is a case which
deserves a very careful consideration
on the part of the Select Committee.

Finally, I wou'!d just make one plea.
This House should remember that in
the joint stock companies’ world, there
are a very large number of joint sock
companies, a majority of which are
well conducted and whose management
is above board. This majority may be
among the gmall companies or the
moderately large companies, but they
are well behaved and, as I said, in our
zeal for reform let us not do anything,
or at least we should take care to see
that we do not do anything, that will
make it difficult for these small com-
panies to carry on their business with
all these new and too many restrictions
end with all these attitudes of sus-
picion. 1 hope, what I have said here
is also the experience of the Company
Law Administration in this matter.

Mr. Deputy-Speaker: Shri Siam
Lal Saraf. He is not here. Shri
Bonavane,

Shri Sonavane (Pandharpur): Sir, 1
rise to oppose the motion for referring
the Bill to the Select Committe. My
grounds for opposing it are simple and
straigh‘forward. I know that this
amending Bill hag emerged as a result
of the findings of the Vivian Bose
Commission, When the report of that
commission was discussed, the Law
Ministry and the Finance Ministry
were criticized heavily for not bringing
forward early legislation to plug loop-
holes of which the management of
eompanies took advantage and indulged
in geveral malpractices, The Govern-
ment took time, thought over the
matter and have come before this
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House with this amending Bill. Ag it
was stated by the hon. Finance Minis-
ter, this Bill is of an emergent nature
and a comprehensive Bill would follow
later, Under these circumstances I
fail to understand these delaying
tactics of sending the Bill to the Select
Committee and of wasting time. If my
hon. friend who moved this motion
wanted to correct some of the bad
features which, according to him denied
natural justice and also fundamental
rights to some of the company mange-
ment, he could have come forth wi'h
amendments to whatever features tiat
existed in the Bill and placed them
before the House and then we could
have considered the matter, But he
has not done go. He has not brought
forward any amendments to the Bill.
He just wants that this Bill be refer-
red to the Select Committee and that
it should come back with a report
before the close of the session. I think,
that is not a very happy thing to do.

There is another thing. Why has
the hon. Minister not come forwaid
with a comprehensive Bill at this time?
He has taken about three or four
months. He could have brought for-
ward this Bill during the last session
and could have got it through. He did
not do that and has come with this
amending Bill. Afterwards we will be
asked to pass a comprehensive Bill. 1
think, this is too much and this type
of delay on the part of the Ministry
is not justified.

I have said that I oppose this motion
and while saying so 1 have stated my
reasons, It will be in the fitness of
thingg that we pass this legislation
without delaying the matter any
further. The hon. Mover of this motion
hag placed some reasons before the
House, but I feel that he should have
come forward with the amendments to
the Bill and saved the time of the
House, He should have avoided the
delay that would naturally be caused
to the passage of this Bill. This is the
view that I wanted to place before the
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House. The Bill ghould be passed just
now, it should not be sent to the Select
Committee and time should be saved.

Mr, Deputy-Speaker: Shri Ranga . ..
He is not here. Dr. Ram Manohar

Lohia.... He is not here, The hon.
Minister.
Shri Dai rose—

Mr. Deputy Speaker; A Member
from your Party has already spuken.

Shri Bade (Khargone): Four hours
are allotted for this Bill,

Shri Hari Vishnu Kamath
(Hushangabad): Prof. Ranga  has
come.

Mr. Deputy Speaker: Prof. Ranga

Shri Ranga (Chittoor): Mr. Deputy-
Speaker, Sir, 1 find that this Bill seeks
to confler vast powers upon the Gov-
ernment. The need and the advis-
ability of placing so much power in the
hands of the Government over the
joint stock companies and the public
enterprises have to be very carefully
considered by this House at this stage
and by the Select Committee also. Our
willingness to give so much power
will largely depend upon the confidence
we have in the Government of the
day. As we find that this Govern-
ment is not only interested in gaining
more and more power over people’s
enterprise as represented through these
joint stock companies but also is not
so efficient or competent or honest, we
are naturally hesitant in agreeing to
all these powers being given to the
Government. It is a notorious fact and
admitted by quite a number of Minis-
ters at different times that our adminis-
tration is not efficient, It ig also large-
ly admitted that our officers cannot be
relied upon to discharge their duties
either satisfactorily or honestly in very
many cases. In addition to that, it is
not quite clear that the Government
is prepared. to free itself from its own
Party interests in coming to decisions
in regard to such important matters
which affect the day-to-day adminis=
tration of the joint stock companies

AGRAHAYANA

7,1885 (SAKA) (Amendment) Bill 2073

and the people's enterpirse. 1 agree
that the Government has felt itself
concerned over the manner in which
quite a number of joint gtock com-
panies and their managements ha#
themselves not conducted their affairs
in the interest of the ghare-holders to
start with and also in the interest of
the public. Therefore, they have taken
power from this Parliament on other
occasions to interfere on suitable occa=
sions, as they considered them neces-
sary, in the management of these
various companies, such companises as
come to be adjudged as being mis-
managed by the board of directors,
directors and their management. Al-
though they have taken this power for
themselves for very good reasons, for
a very good public purpose, unfortu-
nately we have found that the Govern=-
ment itself has come up for a lot of
criticism—and  justifiable  criticism
also—at the hands of the public and
also the private interests. Under these
circumstances, it is difficult for me to
agree with the Government in their
attempt to assume so much power over
the management of all these joint stock
companies which are responsible for
the management of a large section of
people’s enterprise,

Sir, we all know how these licences,
controls, permits and regulations are
being exercised and used by various
Government officials and governmental
authorities and even by persons right
upto the ministerial level also whe
hold responsible positions in this Gov=
ernment. The manner in which they
have used them has not been salis-
factory, It has not given satisfact:vm
to the publie; it has not given satis-

faction to these joint stock com-
panies and to most of thouse
people who are responsible for
the management of the public

Now,

enterprise or private enterprise.
under these circumstances, to try te
give power to the Government to
remove from the board of directors
any director and also any other mana-
ger and any power of attorney, is to
invest in them the controlling power
over public enterprise or people’s
enterprise. We know how in States
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the cooperative organisations are being
interfered with for palitical reasons by
the State Governments and also how
even in the so-called panchayati raj
the local administration is being inter-
fered with by the Government. And
now the Government wants to take
power to interfere with this wvery
important and powerful section of our
industrial management and industrial
leadership in our country,

Now, they want to take powers to
convert their loans into shares, a3 one
of our friends who was very happy
about it said this morning, with the
possibility of converting themselves
intp majority share-holder in ag many
joint stock companies as  possible,
either directly by themselves because
they would come to own the majority
ghares in a company or in alliance
‘with minority share-holders and in
that way convert those companies into
their agencies, They may say that
when they raise any complaint against
any management and place this com-
plaint before the Tribunal it would
be open to the Tribunal alone to con-
duct the inquiry and then come to its
conclusion whether or not the Gov-
ernment’s complaint is justifiable or
not. Government may say that all
these provisions are there. But even
then the mere threat of demanding an
inquiry like this, placing a complaint
before the Tribunal and forcing the
management to go through all the
ordea] of having to defend themselves
before the Tribunal and if by any
chance the Tribunal's judgment goes
against them, then to have to go to
the High Court ang there also to try
to obtain justice for themselves as
they deem it necessary for themselves
and that too only on matters of law
is to put them under so much pressure,
political and economie, financial and
commercial, that I am sure quite a
large number of the managements will
simply be shivering in their shoes and
wil| be only too glad to agree to any
conditions that may be prescribed by
the Government concerned, by the
Minister or the Ministers concerned,
‘whether those conditiong are presecrib-
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ed in the interest of their companies
only or they are prescribed not only
in the interest of their companies but
also in the political interest of the
ruling party. It does not matter
which particular Party happens to be
in power, Fortunately or unfortuna=-
tely, in a representative system of
Government ag we have, whichever
Party may be in power, there would
always be a temptation for the wiel-
ders of that power on the ministerial
benches to try to use it as far as it is
convenient, as far as it is possible and
as far as it is wise for them to do so
consistently with their holding the
support of the electorate for their own
political interests. Under such cir-
cumstances, it is indeed very danger-
ous to arm the Government with so
much of power.

Then, there is the question of the
managing agency. For a  very long
time, this House has been worried as
to how to control this managing agency
in such a way that it would serve the
interests of the public as a whole and
it could be freed from all the evila
from which it has been suffering till
now. There were very many solu-
tions offered. Some said—and quite a
number of us were includeq in that
category—that the managing agency
system should be done away with,
But, some others backed by Govern-
ment from time to time felt that it
was not time enough to get rid of this
system. In the end, anyhow, a com-
promise was reached, and the manag-
ing agency system was allowed to
function with very many restricted
powers,

Now, this Bil] does not say that the
managing agency system should go.
If it had said that, then one would
have understood it. It does not say
that the managing agency should have
only limited freedom; if it had said
that also, then one could have under-
stood that. It does not stipulate any
other conditions in addition to what
are already to be found in the Com-
panies Act, which would go to streng-
then the hold of the shareholders over
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the managing agency and prevent the
managing agency from playing any
kind of mischief. It allows the manag-
ing agency to function as it is, and at
the same time, it holds the Damocles’
eword over it and frightens it with
this threat that at any moment, it
would be open to Government to place
their own complaints against anyone
of them or all of them who are includ-
ed in the managing agency of any
particular concern, before a tribunal,
and once the complaint is placed
before the tribunal no one knows
how long it is likely to take. So,
during that period, all these people
will be kept under duress, and they
can be ‘samjhaced’, as it is put in
Hindi, and they can be made to do the
bidding of Government not gnly in
regard to the particular company con=-
cerned but in regard to various other
things including politics. I consider
this to be a sinister possibility, if
this Bill comes to be passed in the
manner in which it has been presented
to us.

Then, there is the question of the
appointment of the tribunal, The
tenure of office of the tribuna] is not
stipulated here, The powers also are
kept vague. All the power is kept in
reserve with the Government them-
selves. Any moment, for any parti-
cular period, in whatsoever manner
they like, they are free to appoint
the tribunal. It is a draconian thing.
It does not look as if they are treat-
ing this House with sufficient courtesy
and respect. It is true that they
should be given some latitude in order
to stipulate some of these things under
their rule-making power, but that doeg
not mean that they should keep the
whole thing in such a vague condition
and keep all these powers in reserve
in order to settle how this tribunal
is to be brought into eixstence, and
with what powers, and for how long
the members will holg office, and other
such important aspects of the activity
of the tribunal,

I am glad that a boarq is going to
be created for the administration of
the Companieg Act. Some of us had
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suggested some such thing with quasi-
judicia] powers, so that the Company
Law Administration would not be at
the mercy of the political whims and
fancies of the ruling party. Therefore,
I am glad that this proposal is being
made, At the same time, I would
like to know who the members of this
board are going to be. For how long
are they going to hold office? Are
they going to hold office for three
years? If so, are those members going
to be changed after those three years?
Or, are they eligible for re-appoint-
ment? What will be their qualifica-
tions? Except for one who is to be
chairman of the tribunal, for all the
other people, there are no definite
qualifications prescribed. A number
of alternatives have been given. They
may have experience in the mana-
gement of companies, or in trade or
in commerce or in industry or they
may know law or they may have any
other gqualifications, but no definite=
ness is to be seen in the provisions
that have becen made, as to the quali-
ficationg either of the tribunal mem-
bers, except the chairman, or of the
members of the board for company
law administration.

Again, when Government want their
loans to be converted into shares, they
are completely at liberty to make their
own decision, and the compnay con-
cerned or the industrial concern
affected has no power at all even to
ask for a modification; it may go and
beg for modification but it has no
power to ask for modification. It can
do so only by going to the tribunal, I
suppose, in the first instance, and
afterwards to the court. That kind
of procedure is likely to be costly,
first of all, to the sharcholders and
secondly to the management, and it
is also likely to be very troublesome,
and all these things will tend, as I
have said, to minimise or restrict or
diminish the freedom of choice and the
freedom of action which ought to be
there for the managements of these
joint-stock companies, If they really
are to enjoy that freedom, which
alone distinguishes them from State
enterprises and it gives them the
necessary resilience and freedom of
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initiative anq enterprise. 1f once you
rob them of their freedom of enter-
prise and initiative and make them
simply dance to the tune of Govern-
ment, then most of the advantages
that accure to public ‘enterprises or
people’s enterprises as compared to
State enterprises would be lost.

The hon. Minister has said that it
is Government's policy to promote
production and developmeet, Deve-
lopment and production are to be
a(:hievedI according to the present
policy of Government, not only
through State enterprise but also
through public enterprise or people's
enterprise. We know now the evils
of State enterprise, Government
themselves admit that they suffer
from so much of bureaucratisation and
so much of rigidity and controls and
inefficiency too, and we have secn also
through the bitter experience of the
State enterprises that they have not
been agble to make a good job of it
either from the point of view of busi-
ness principles or showing profits or
from the point of view of even pro-
moting production.

In these circumstances, it is even
more dangerous and indeed even more
deletcrious to the industrial growth
of our country if the people’s enter-
prise is going to be saddled with
such restrictions wunder the powers
which are now sought to be given to
Government.

Then, Government have brought in
this question of public interest and
a number of sections of the Act are
sought to be amended in order to
introduce this element of public inte-
test as an additiona] power in the
hands of Government. Who is to
decide whether any particular order
given by Government or instruction
given by Government or inquiry
ordered by Government is entirely in
the public interest? Government
alone have that power. But they have
not defined it, and I dare say, advised-
ly. But it gives them 5o much power
that they are free to interpret it as
they like. It will rob the people’s
enterprise of the little free which it is
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now enjoying. Let us make up our
minds about one thing. Do we or de
we not want this public or people's
enterprise to enjoy more freedom
than the State enterprises in making
their decisions, in taking risks and in
going ahead with production activities
and in planning for {further deve-
lopment?

My hon, friend, the Finance Minis-
ter, has said that today in the textile
industry, as in several other indust-
ries, the people’s enterprise has not
been sufficient]y resilient, or dynamie,

and therefore, has not followed
the advice of the Government
in reorganising their equipment
He may be right—I do not contest

that. 1 would also like the people’s
enterprise to be even more adventur-
ous than what it is today, more resi-
lient too, But when Government take
and exercise these powers, especially
this arkitrary power of interpreting
this ‘public interest’ it will rob most
of this pcople’s enterprise of the free-
dom that they are excrcising at pre-
sent. Therefore, I would like the
Select Committee to go into this
matter of public interest and then see
whether it would not be possible for
them to give some clear and definite—
as definite as possible—indication of
what they mean by ‘public interest’,
and under what circumstances alone
Government would be entitled te
invoke this conception of ‘public inte-
rest’ and exercise their right flowing
from that and in that way impinge
upon the freedom of people’s enter-
prise.

I woulg like to have some assurance
to be given to Parliament as to the
appointment of the Board as well as
the Tribunal. In recent past, we have
seen quile a larges number of these
High Court Judges looking forward
to being appointed to such tribunals,
so much so that while they are High
Court Judges, they are unable to be
free from this temptation—not all of
them, a number of them,“of trying
not to displease the authorities at any
centre so that their future chances of
being appointeq as tribunals might not
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be spoiled. Adding to these tempta-
tions is also not a good thing. I
would rather—I do not know whether
my hon, freind would agree to this
proposal, because we have, unfortu-
nately, been following this kind of
procedure in various other respects
also—that this choice should be res-
tricted to the High Court Judges only
—nnt to the retired High Court
Judges—or to lawyers of requisite
lenceth of practice which would entitle
them to be appointed as High Court
Juiges. I would rather that the chair-
min of those tribunals be appointed
only from the functioning High Court
Judges.

May I take it that the hon. Minis-
ter 1s agreeing to the motion for refer-
ence to Select Committee?

The Minister of Planning (Shri B. R.
Bhagat): Yes.

Shri Ranga: I hope that when it
comps back from the Select Com-
mittee. ...,

Shri Sonmavane: Why does he

presume that?

Shri Ranga: ....this Bill would
be more acceptable to us than what
it is today.

WMo TH FAT Wifpar (Fhamag):
Tty wEE, @it A 7 @ F
¥ A s ¥ Ferfr @ @
TRfaF 6 9 9 A it
AT TOH 9 T & W TR
A FE AT A T T F i
H AT T T FgAT 1T | WX R AR
W1 g7 TR & faems so &t a
$4 315 &t | AfeT q@ oo @ fa
¥ I § Fwafaai a@r A
¥ud @ oW omd g @ e g
AR W W a@ W S st
o wfadi # S9 T 9w W
T fEan § 99 9T aHTT wT ey
T§ WA AfE ST F fgg & w9
T W T oA g
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w@fag a9 ¥ g9 & &F Fav §
FFC F Agdl A AR A9 3
fga & 1 57 & faq a7 ¥ qger aw
% gg a1 § 7 o & A FoHETR
faa vt a3 & a9 ¥ fgrgram 3 g
QAT W OH g g 99 T W@ g
ag w5 gurwrael faw aaY § fr forad
o1 9 & ag ¥ Aot & fgl
TR TFd & q9 AW ...

it qo Mo : R @ &

To TW wAWY g : o firA
AT AT & IW A F AFT 9T T AR
we @i | AfEr i @ T gy
fer e ® & 1 38 #1 39 7 79
FWHTAN Hgd @9 w9 3 % ag
gaT #7 2 1 & ot fggmm &
gflarE W ¥ aE &FIT AATEr
frar F2ar @, aer gfrare « & oz
FFART FT AT AL FEar g A9 A
I GFST qATH a9 SR frar
AT & | A GEr A g fF sw
SUTET 47 TG FT JATE H AT 31 TAY
fged ara F g a9 § | WK S
&Fe ¥ N samEr wer @@ & @
a F1% 3% T4 ¢ % fege fow
ara ¥ w7 § 7 ¢ gfAa §, 9w ¥ AR
Y AT AT AR, AT qET Y ATHEAT
a1 9gd 9 g WX @14 F7 A F I
T[T AT § | HHEAT WX TR A
€T Saded B foaer fegeam & §
S foreeeft 91 9= 191 & Tl # @,
g A G AT I g T F awwa
g O Y FE &Y 1 T AIAl D A A
ot %% § ag & wHmar § {5 FoE=rd
"1 faaer s faedy I &) T
& S Sgmer § W N aga Jw W,
B qGAT HEAT AT |

& wrva § 5 @ ot fggemr &
fre ot f 9% ow 7F g (RaD



2081 Companies

(270 T e Sfen]

@ § @ aw it ¥ 4w A
T[T WAWT g @Y 93w | Afea

e 7 Frey arelt a9 & faafoy ¥

v &1 g § 5w qoiefa q@ @
W Ty g w0 &
AT TR § {6 Gy A &y v @
fawr w4 @gw o S & wioor 2
€ o1 w1 m ag w1 w0 wElEE
O @ § a9 33 fgedy arame @ wee
9T AET FT@T | WO qF qartaal
W qATE AT qFA g a4 @ wE
@I AR AF Fg gar | AfFA
%3 qAmfaE 1 TFEE 9T 8, T9
F FAT FAT & | q7 w7 ¥ @A A
T JT A 7 a7 | F g A
®Y 5= g1 9y 5 qar ag faeq amame
93 WA U FEAT & 1 FAT ORI
FTITT wafar g, a4 #18 wE
gar f5 femr arame 19 7 &7 9
£, ST ST w9 91 &, arEd &
& 3 & 9§, wRA a9 an § )
ag &1 2 fF fgrgram &1 fam i
Wwq a% qAfd @y § §9 aF -
ofed} 1 s&7 %7 7 g IT, TE ¥
il agaeqr Ao @ s 0 afEw
TE I I, AR TMEA FT 7 qe, QA
ag o @ wFar & fw 99 F wmaor J,
TG F1 ®raaT g, a1 s I araa arey
I o S g oL

st @ ;W aF SFeTE QI

& dF qg JIEC &N |

Mo TH wART ®ifgar ;g%
"ET TG | WA FZT G ograr ar § "%
qT {7 T HIAT AFSIC HTIAT
x| afsw Y FwmmErd F afd
AT F ar aE HOA JEEC ATaEe
% §3 sarar gfamr g sl | @19 98
R 5 2% o o q@ wfa = 3
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W @R St @ agT O W oA §
mfge & &va & wmag qF Aer @ 2
W E AT daw ] AT

ot ¥¥ (@) : g AT age
frrer 23 €1
16 hrs.

To TW FAET Wifgar : 5T g
OTAT 9¥M F sfaT @ w1 & 9
& oM F & v A &F qv
T &% @t §3 T, A area §
% WA, 5@ A K fF ow @ A
wTeaT o % fad grgeaaer @ s
T OF TUET #1 3% F F fay
a2 a7 s | gfad AR W fas
g AN § T FTAA A, FIBIA AN
qE | oo T T A AETE F A
@iF F g o § g3 919 fam R
& A AR g3 F A @
wreT § fF @ar s FrEwF 93

aifat #a1 a9 & f5 a8 swafwr
FEIATHT FEAT § W AE F I
T i wFA R I AAWF
/AT TRAT | OF AT & =T, FAA
s=aT, W uF ag st oo fgor w5+ faar
ST € 1 U@ 5 92 T AT FICT §,
wrg 39 fom = # o war w0 &
oF AT #1 £ Fw fom w1 faw
TR ¥ T T A @ g T
FAT I ¥ fa¥ g Fg guTager
afaq % | ag Fge arer fafor
gfsar srERaE &, A 5 W 99 |
&g oollq O & W & | @AW
W 39 ¥ e qde § SR FU9
1 HOA AT A FTLAT A G 0 A1
Y W &4 7o, fah g aver ¥
7EY, 38 & g e § S i
FAY AT 9 S wwar fa T ag @
T A 8, T, T8 AR g I
TAATAT AT | UF WA qg gE W
EawrggfFmifmFaed
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I Tt F fgedr g 9@ feedy areit
# T A A A g A ¥
aefcar arga &1 39 FOqAET &1 @ifos
@y fagn, 9+ & fod @wr
< faur | ag &t gead € | w9 A
a1 forat greegAs @ . & @ §,
# o7 & g wTEaT g fF 5 & weemsi
TN AT FT TIAT | qZAT T TG,
531 Ot A g AT a2 FET ot 7,
FifF Tgr # fad mu FZ A fF ag A
W= | A A & AR A
qafa® wel W 2 & ahar @,
gafad 99 7 faepe @@ a1 FIA
Fr fFar | g0 a6 g $7 fF v
o fam #1 g wfawe ¢ fF @
e # a9 # F o #7193
A1Z AT | A QAT TZAHT TH HAT HAT
AT q FA HOT G A, T I A
qrE WA F gresAN WA | afe
grafagar og & 5 ag QA gTAw
oF g A I ef &

& g7 qm ¢ fF @9 a6 e
2, aAafaal #1 #faae 3 f5 7 w0d
T F T FY 9w Fqmm AY, A gafed
AT F FLATE MME FT A=Ay A & ar
&7 # far & fad OF 9y & FE A
T & 1 ag aawy & fr 9w & g
AR T , 9T @7 & | & @i
I ¥ FEAT AT & % OF aCH 4 a
=3 W=y T2 A 99 g1 A gAY aTh
gl qiEf #1 wATATEr 9l SR
...

5t @l . AaET o "ax g e
Y TG To =7 fear WAT § 1

Mo T gL Afgan : it &,
qFE! @I & | AT S AGAA, /9
R TEITREFm iRl dw
T § aY ug AT a1 A FT EHKAT
fetwigfarmaNMaw@dg .. ..
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st "o o
3o w4 fad

U% WA @3 : A9 JEFIAT
STOGT RN

TNo T AT sfgar : «ifod,
[ argd, T fFE FAg F &, 30 919
Fgd 2 | & 52 @ a1 fF qArafaay v
gfrw & f a2 793 o= & 9 #
I=1 famr &% 1 ofr=edy o & 2w
® gar ot & dar | Sfew afendt I
FY oAty A SRR @ fF A &
qamfaat &t aifert oo sfa 1
fom ¥ fax garsag g T
ag frarFat T W Fam i g ara
wY w7 wgm fr qAmfat & sy
=T T FFA &, 87 qAfaat &, afw
§9 {faEl & g7 9% 97 =w=7 a4,
@7 5 7w 917 #1X T QA A A
gi, g F§ FUq A9 gAT FGT g |
gafad & affardr 5% a2 Fgar anar
g fF o 7 9% # wrf dadt 9
wTAT 21, AT 37 814 foat 5 39 1w
qTaT, 38 A<l A @TATE g1 FLATR |

Tl (wTYY)

# 27 319 %7971 £ W O fFem
AT § TET FTAYL ML T | T@1
IS U g | ag FZ IAfaat 7 &
o werw qefrfaar & § 1 T/ UH
[T T3 AT AR T I | IW FAT
F1 FIAT FITT F qAIfaw sqR—T TR
2 #1 wfusx 7@l ar, afF 99 7
Yo gNIT 74 &1 K F a1 &Y & famm
IH FT ATH § BIST FAL

st ®o Wlo &AW : X9 AL |
o W AATET SIfg@n ¢ 49 §AT

% oF W19 gITT ®W FI & qqAET §
aif @Tg, A% THET A A0S | Fgh
a1 & I| |7 W ATH qq
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Q% WG qTq@ : TG, R AT
L ceitoil]

o TR wAIT Wifgar : a@aTAn
w3l §, 37ifF faw w41 arga a1 I
®E AT § W Ag 9 o &)

Mr, Chairman:
proper to mention names here,

o T[A "AZL wiigar : @l
f& ¥ gam wedr @y & wum wa
AAT IT AT AT & |

o} ®o Wlo ¥AWl : &% &, WU
wEi i
Mr. Chairman: Order, order. He
has gut 1o preserve decorum,

To T AART | a1 : ga= Faft
WTga AT FAA G0 & gaT A § IR A
W FTA F FATFTABIE | FTAGL
¥ fowrad it § faw St & o,
e e &Y fgmma & fF qa Wt
® {3 A1 FT I3 | F1T AT FEIAA
Le FTH F AT, F17 8T 78 Tg FTH FIT |
METdEA A TE TN e fF T2 &
WIHA # @ FAA & 09 g1 A F AR
W &% G 73 WA, W) WL @
qTd G a9 A1 g9 &1 IEA 91 & T
T T 29 Y 9ET | g8 A F dFE)
LA qaet @%ar g W Fefaat
% grg gur 54 frw awg ¥ 93 gU
¢, woAr fafaqdl &, 9od <€ 7 4R
wuR FEE # | 4 e &1 A aw
fors gar 1 at fas qeimfeal & g
g TG G W, FEIERT US-
difawl & oY geza gur ¥ § woAr
gt & 9 # fod g Aw F I
&1 594 a9 & & fo@, G F1 @i
T F | I9 a9 FT HET 937 F@T §
il & W o9 |

@ awg ¥ & @l aE W9 W'
e &S WIgAT | g1 @%al § f®
Yo wRA W W1 2w | fam Hah

NOVEMBER 28, 1963

It would not be

(Amendment) Bill

g7 @ oA W@ ag g fadd
FT AHAT | FF ¥ TF QAT AT
WA Fwdrd & a1 T A1rF Fv q
FT QAT TS & T4 ai T A0 F(
X TET 1 T AT AL ST WY TF
a8 faaw g 1+ & amn, w0 oS
s & & owe fogem Hawm 5%
qfrofy w@r @, 9% qdnfd SOy
fosiemd &1, €6 €0, s =, o9 OF
Gifs it F fwRrd #1 g7 Fwfhar w7
G [ AT 74 e 1 sm A fmr
CICEAR AL G R el ceicii pal
7 ag o7 AT 1772 THS [ATH
afdw ag FrIew 741 o w@r ¢, amifF
Uk F9 | w77 T fowee 9§
fe afr & ot =@ F w19 07 4R
Bragrawadi§ foqere qa €1 X
S wET fe TR oawa seiw
Wieg A FEm am af E s @
{1 o% & fodea 7 #.% fad aaodt
FATG I0FAT A Gl N TE ATATIAY
gaew g1 0% ¢ fw mw fogme
F 5T TF 94T /1, A1 fF g F
mq faa g F7 9T wwdr g,
TR oy 2 {7 ¢ wa ¥ /A A
¥ firew § fowd &1 gn
FT & 3T A AT @ ar A, =W ¥
figens #:% FTEE! 7&1 T AT F2AT )
fudgraar s oF fagig & €9
fomr fear smar & WT #% feom sav
g fr mfar 4037 § I Wi
e g 9w ag & wa s §
St awe § A ¥ Foderd W Al
&1 A1 7iFT gAT AT fF F wudr
A I TE WGHE | AT A
¥ fawt g2 a% 3% @dr g, AfEA
g aa wg I & wwar @
s i et & w4 3T @ af ),
SET 4T 8, Sl 1T ¥4 §, fqET A
&, s & FI qErfaa @ Wi A
¥R EFR N9 TWET, FEA WK
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§79 & 31T O Ta7 AT A1 AT AR
g A I ffzifaw ¥
fodsd & 4t fodr T & 9w
®OAN F§ I AT | AT qF A0S
AT F{0 am oAf g fom #
#101 ¥ g O &1 79747 F A99F
g woAA fear o, S AF & wiw
6 o FFT A1 AT 7. AR A8
W AAT g, AL A T FoET AT
Fu § aafa mfgac 7 afzT
% waeq g1 931 W@ &, F7f% 4g
TAT qOFE § T3 F9AT | ST A
& frwrfase g sromm 7@ 20
HTT.T0 WIEAT F AT FEATA0E IAH
gl wgl 1 @1 fad o7 ar wfawe
faa ary, st 47771 w1 39% foamrdd
& faer o+ & |

qR T avg § § W F aee
TF A1 faare w@ar 9gm & oo
&1 gfvar 7 daA, RIAT W AT 71
T§ Faww g9 ¢ ) oA gfmt §
Feafrar adr & a¥ g =+ a7 @y
& 918 98 ®9 3 /T AR I AT
g1 G w6 ug & fF w9 § afaex
W § 991 &1 @@ 1.0 9K
wu{F ¥ wfaee war @ §3 97 a9
"Il #1, T 0g T fogem § ot
grfega s gaw g, 33 8% 0%
TG wwAT AR A A FTLT ATRT
73 qamar - ff wmag gar g AT R
#7, A faoga @y o F=, fr o
AR FAFF{TIR N AT
F£ oo T8 9T gwar aqits T
7 & 4 AT §A57 | WwqAq, G137
AR BEI F AT T wF wuA §asil
®r 3. qw 9 W@ &

w1 A § fF fagar qa &)
& 19 faerdt =t a0 &7 wwer
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FT g fF T W AT E, T 9
T AN NR@ATE | Fam{qa
o7 qra7 3F @ § 1 % fag ww
ST ¢ 2AF § TAT AT E 0 gqW
a7 F A8 wwT

o} [™F wAET, O I
¥ cg{, dw & @1 wirsr fadt
1 wwen | faaar ag @«r a5y §
I FE BT Kiew A A5 = w
R |

far 3t Ama 11 A a1 & Fer
gfaa:d faafr swdr & 40 3% ay aF
fom, a3 a¥ siram W) fra
SITC &4 9T @ & | HI A Tgr
|TeAT § o ga9r 1w OF 7 7964,
TR WY Qe AL FCEFA | AHOFT
adra o feaa g fadet @A
ag, &few 3= fred 4, 7 aga
A MY, FIF IO T SA4T & FI
¥ ST g1 T, Aq §3 w4l F
AR T ® ¥ @ fag AT 37 219,
23 oEd 7Y, ¥d IR wA4q
FrofT wife | @1 FOSA 9T FF T7EE
g o afe T g T
gafa & a8 99,9 37 SR § AT
T gH A F 618 FTA TLHIL FT a519
ae&d & 1 # W FF 9 ar
TR HARHIE | TG A
Wig 1 w ar e g, afer STar
F1 FEAT gt § fF 97 7F g5 FTHR
& T|EAT AR qg wAar ¥ fof a7
shafifaa aff @, ™ %
g Twfer gem 5 a3 aw
gl & s F fraar ¥ o
FATdm AEe s ¥ AT 91 &% 1 3
G157 TFT I ALT | TIK AT
T 31, & HIAT TR I 9 ATIT, ITAY

H1§ OF A 6a1 | THA AFA W
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[T TRz Afg]

TFATE I adt & fr fegmmm & adt
FER T A F 37 fvm &< &
#X o waiar a9 & o 99 q7ier
§ 1T SE" & AT gHEA #1 T 37
R AT TF WY AIAT AT 7 A
&1 FATC WT 9 737 3T a9 7%
FOAT AR T FY QF afpar qeqn
I AT AT agT g37 I aditE
TR @ A ARIT F wd A e
Huil

Y FT{T 43T @ 99 S
R & afew 3w oferm §3 48 A1
afar F & fAyzm senfrm o
St 8 fame ¢ ag T It
¥ a9

Shri T. T. Krishnamachari: Mr,
Dcputy-Speaker, Sir, I have lis‘en-
ed with care to the several speeches
made and I do not krow if I may be
permitted to say that quite a number
of remarks were pernaps wide of the
mark of this particuiar Biil. Undoub-
tedly they referred to the adminis-
tration of companies. Bul this mea-
sure, as I said in my opening remarks,
has a limited application to some-
thing which in the view of Govern-
ment has to be enacted as quickly
as possible in order lo prevent abuses
growing.

My hon, friend Shri Morarka who
opened the discussion and who is a
very keen student of company law
made certain observatione.

Many of them were valid from his
point of view. Some of them unfor-
tunately are not so quits valid. He
took occasion to high'ight a possible
lapse perhaps in the langnage of the
Bill which might indicate that there
might be a Bench over which an ac-
countant member might be presiding.
I would like to give the ascurance
that there is no intention of having
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an accountant member
this matter by himself.

deciding om

He also made a great point in re-
gard to the character of the tribunal
Speaking for myseli, if 1 may in this
hon. House, I am a great believer im
our judiciary, I am also a ereat be-
liever in our Constitution which has
given a definite place to the judiciary
in this country. If T have anything to
do with any measure that I bring be-
fore this House, whether this one or
something else, I would like the flnal
decision in any matter concerning
people's rights to be made by the
judiciary. I held that view for a long
time. If hon. Members of this House
would permit me to say so, 1 believe
that many administrative decisicas
which are quasi-legal, which are now
being taken by the executive, should
be transferred to an administrative
Bench, the control of which will vesi
in the supreme judiciary of the land

Whi'e on the one hand it is impe-
rative that with the growing burdens
on the State, the State has to have
powers, it is equally imperative that
we shou'd put checks on the Sta'e’s
use of powers. If anybody makes any
suggestiong that there should be some
kind of judicial review of executive
action, I for one in my individual ca-
pacity will certainly support it Se,
1 would like to assure Shri Morarka
that with his help—I propose to ac-
cept his motion for reference to the
Solert Committee-—we might be able
to make sultable amendments in the
Select Committee so as to ensure
that the tribunal has a judicial cha-
racter. Short-circuiting of normal
procedures is necessary if we wani
to avoid delays.

May I mention an instance which
I know? In January, 1956, at a time
when I was not the Finance Minis
ter, and when Shri Deshmukh was
the Finance Minister, the income=
tax and the excise people raided the
premises of a particular group of
firms and took over certain docu-
‘ments. There was some horse-trading
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going on. The income-tax people felt
that they were on to a job which
meant an evasion of nearly Rs, 3
crores of taxes. I think the party
was willing to compound on the
basis of Rs. 1 crore, but in the mean-
time, the matter went to court and
the court said the incometax people
shall not look into the books. I think
it is going through the process of law,
still, and I think the State has been
denied this sum; whether it is Rs. 3
crores or Rs. 1 crore, nothing has
been recalised yet. I do not say it is
the fault of the judiciary. No. It is
quite easy to see that certain postings
do not appear before the judges.
You cannot hold the Chief Justice of
the high court responsible for that;
things can be managed; it is managed
economy in another sphere. So, that

is why sometimes we have to find
short-circuited procedures, like the
one that is mentioned in this Bill.

Admittedly, it might give room for
abuses. But I think the checks have
got to be devised. After all this Con-
stitution of ours might give room for
abuses here arngd there, but checks
have been provided. Is his.- House
not the greatest check on the use of
powers by the executive? Is it not
possib’e for my hon. friend from Far-
rukhabad, whose language I could
not quite comprehend but the threads
of which I could, to criticise any-
body and we have to stand up and
answer him? I think the Constitution
is a pood one. We have checks and
balances. Public opinion, as repres-
sented in this House, is doing a good
task, notwithstanding the sceptical
beliefs of my hon. friend from
Chittoor. Therefore, such amend-
ments as are necessary in arder
to tighten the provisions ang in
order to make it look as though
every individual case is getting the
best scrutiny by competent hands, I
should certainly be prepared to exa-
mine with a bias in their favour. The
other details mentioned by my hon.
friend, Mr. Morarka, do not need
detai'ing here for the reason that his
knowledge will be available for the
Select Committee to go into those
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matters and minor variations could be
made,

But on the major question, some
doubts have been expressed. The
motive power behind this effort of the
Government is undoubtedly the reve-
lations made by the Vivian Bose Com-
mission's report and also the subse-
quent opinions expressed on that re-
port by the Daphtary-Shastri Com-
mittee. It is convincing that other
methods have to be devised within the
four corners of law in order to be able
to check abuses such as the one we
saw revealed in the Vivian Bose Com-
mission’s report. Possibly, Sir, what
we have read in the Vivian Bose Com-
mission’'s report is just the top of an
iceberg. In the iceberg, we only see
the top. There must be a fair amount
underneath in water. Therefore, the
man who is anti-social has got to be
caught at.

I have mentioned in my opening re-
marks that I do not want to scare any-
body away. I am really not interested
in the share market, where there are
no shares. I am  interested in
in newspapers giving prices, because
that is a thing which I want to watch.
Somethimes I go a little further and
see the price of sugar in the London
market, hoping that I wil] get a little
wnore foreign exchange. Otherwise I
am not interested in seeing them ex-
cept generally. My hon. friend from
Farrukhabad mentioned something
about the Finance Minister being res-
ponsible for the share market going
up. If that is a responsibility, that is
a responsibility about which 1 can do
nothing.

I may tell my hon. friend, if he
would pardon my using the personal
pronoun, very foolishly I put in my no-
mination for the Lok Sabha....

Yo T RART ANfgan : &g7 7T
#r af A gd

Shri T. T. Krishnamachari: ....and
I was told that the share market went
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down. Again, I think pretty foolishly,
I got myself elected and again I was
told the share market went down.
I had no part or lot in the going
down. I had no part or lot in the going
down of the share market, nor do I
have anything to do with the going up
of the share market. My hon. friend
says, the Finance Minister speaks; the
Finance Minister writes. I may say
again with all respect to this House
that I have been a Finance Minister
before and I used to spcak a lot. Now
I do not. I suppose I am putting a
consiraint on myself to an extent
where perhaps the bonds wiil burst.
(Interruption). 1 do not propose to
make z beginning and maybe some-
times one will have to speak. But one
does not do these things merely be-
cause somebody is going to do some-
thing else about which I am uncon-
nected. Of course, I should not cause
a scare. A scare has various reper-
cussions. It probably has wider rep-
ercussions than the prices going up or
coming down in the share market. So,
no responsible Minister ever trics to
create a scare. Other than that, natu-
rally one has to be circumspect. I havn
enough work to do. So, I cannot
afford to go about here and there and
speak. Sometimes it is inevitable—I
am going to a function in regard to an
old dead friend of mine. These are
things which one cannot escape.
But unless a Finance Minister is going
to be a dumb person, completely dumb
and even deaf—because sometimes
he hears words of abuse hurled at him
and so it is better for him to be deaf
a'so—] am afraid he cannot function
in the manner in which my hon. fri-
end wants him to function,

Well, there have been two people,
at any rate, in this House, my hon. fri-
end Shri Sonavane and my hon. friend
from Punjab, Ch. Lahri Singh, who
felt that a Select Committee was not
necessary. That was also my feeling.
My feeling was that for a Bill of this
nature there is enough wisdom in this
House to correct the mistakes and thcn
push it through, because I do not think
except on the grounds of principle
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about which the Opposition and we
disagree ihere is anything very much
to do in this particular measure. But
still, Sir, T have myself moved several
motions for putting Government Bills
into Select Committees. I cannot forget
my old days. Therefore, I bow to the
wishes of the House and I accept the
motion for referring the Bill to a Se-
lect Committee,

I would not like to take up the time
of the House because there is nothing
much 1o say. My hon. friend from
Farukhabad spoke about companies. It
may be that what he says is true or it
may be that what he says is not true,
He is speaking about cerain rumours
that he hears. We sometimes have to
look into facts as we see them.

Yo TR #AET @ifzar @ ITemer
TERT , 07 AR A BT EE qEAEI
97 TEF AT TEAT aled FTH WA
FLF A g, 3afar faw vy Ama
U qrd FTATT |

Shri T. T. Krishnamachari: Well, I
am inclined to envy him. I am inclin-
ed to envy the hon. Member for the
facility with which he speaks, for the
complete sense of lack of restraint
with which he is able to speak and for
being able to be sure of his facts, I am
a persona nonest. 1 do not know if I
exist at all (Interruption). I have my
doubts about it. Anyway, he talked
about a number of things for which I
am not in a position to give any ans-
wer because they are generalisations
and do not have anything to do with
this Bill. If anything wrong has been
done in the manner he suggested, no
doubt, if they are true they ought to
be corrected. Well, therc may be a
difference of opinion between him and
myself. He says that in western coun-
tries these companies give donations
for political purposes and it should not
be done here. I do not know. So far
as I am concerned, where we have
been connecteq with collections of
money, we get them by cheques and
we always tell them that they will not
get any favours.
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Mo T wAER wfgar ;. STTeAE
wEen | fawr @41 wEma A4 aim &
famrenet e wvwrer &, v IA A AT Al
Afea i &7 77 w7 9n)
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IqTeT WY © W AT A AT |

To TR ®ARY Affgar: & Fft
gzt f& @t =1 7 faar wm@ wdEen
G w37 7 21 1§ |rga T 3AaT ag
el

Shri T, T. Krishnamachari: Anyway,
I shall not provoke my hon. {riend.
for the mere reason that I am not able
to reply to him, Therefore, I will accept
his admonition and so far as he is con-
cerned the Finance Minister would be
silent.

Mo TW FAGT «iigar : w7
gmT 3398 # 1 qF F1E ZET 4GS
Eu-g

st o Ao TAL : AT F FHr
ST |

Shri T, T. Krishnamachari: Sir,
there is not much that I can say about
the other remarks. I shall carefully
study the suggestiong made by hon.
friends. My hon. friend Shri Gandhi
felt that this may not be necessary.
We think it is necessary.

Somp doubts were raised about the
manner of administration. It is merely
a matter of administrative convenience
whether we should have a Secretary.
The same Company Law Administra-
tion can function under a Secretary as
it is functioning under me. But I have
felt that it is much better for them
to function on their own as a Board,
two or three people sitting together,
and my Secretary should be responsi-
ble for policy and he should bring the
matter to me. In fact, in one sense,
we do not want to be tied up in the
day-today administration of the Com-
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pany Law Board. And, as I stated in
my opening remarks, I would like them
also to look after the Stock Exchange
for which there is a special officer. The
two things are inter-related and we
can have a wider coverage because of
the Company Law Administration.
This is g matter of administrative con-
venience for which I will not plead
any ouistanding merit. That is a thing
that we have to do to administer the
Company Law better,

The other two provisions do not
seem to have evoked very much of cri-
ticism. Therefore, Sir, I can leave it
at that, with the assurance that I study
all the remarks that have been put
forward. My hon, friend, Shri Gandhi,
said that it is a very impressive Select
Committee. It is so. 1 do hope that,
with the cooperation of the members
of the Select Committee, we shall be
able to bring before the House on the
appointed date a measure which would
be better than what I have presented
to the House today.

Mr. Deputy-Speaker: I wil] now put
the substitute motion of Shri Morarka
to the vote of the House. The ques-
tion is:

“That the Bill be referred to a
Select Committee consisting of 18
members, namely, Shri S. V., Kri-
shnamoorthy Rao, Shri Ramchan-
dra Vithal Bade, Shri S. M. Baner-
jee, Shri Rajendranath Barua, Shri
P. C. Borooah, Shri Sachindra
Chaudhuri, Shri Indrajit Gupta,
Shri R. K. Khadilkar, Shri T. T.
Krishnamachari, Shrimati T. Lak-
shmikanthamma, Shri M. R.
Masani, Shri P, Muthiah, Shri C.
R, Raja, Shri Sideshwar Prasad,
Shri G. G, Swell, Shri Mavavir
Tyagi, Shri Amar Nath Vidyalan-
kar and Shri R. R. Morarka with
instructions to report by the 8th
December, 1963

The motion was adopted.
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DRUGS AND MAGIC REMEDIES
(OBJECTIONABLE ADVERTISE-
MENTS) AMENDMENT BILL—contd.

Mr. Deputy-Speaker: The House
will now take up further consideration
of the motion moved by Dr D. S. Raju
on 27th Novem:ber to amend the Drugs
and Magic Remedies (Objectionable
Advertisements) Act, 1954 Shri Bade
will continue his speech.

ot a¥ (@Tim) @ AT I
=, AEIed, &9 § &g 77 41 i §ee
H agt & guraTCEl T owfAE q @
& uF Tar #re qae e 2, fow &
AT T FIA AHTA A F 34 JFC
F AW AT UFLATE TITETEIAST
sifora 731 #7971 3A wFC H afz
fergeam & ot wrardd ¥ drarzaT @7
frrm #= & % 3 39 7917 & IR AIEHH
qEI7ATIT, HZT 73 BEAAA T ¥ 39
HITA SIIRT BAIT ZATT |

afFg g ac i azra a8 ¢ fw
Y FETT F AW QANAT F UFAGE
& FTIE TEF | E QI AA AT
TATHT AT wgALSF T4TATAT FATHL
FMqEwead 1 Ty frags @
Twdl H—g HETTT2 AT J307 H—
ardi w wERid TAe @R A aE
WL AZ TCAN WA R A FI
AT FTH FATS 7 | HYA(QH § F% TH1%
F qE W ATAE Gl F | AT
F O IAET AAFI TEAA AT
wraee arer §, W v forg & o
qg AT awE g A wE 3 7
IAAATAF: fawA| 9% T A A
% &, afem areaw § fawoa sq s
2 o faAnuAETaT Faw UHAE T @
Lzmmficm 3% faf g@EF
a| aqIfaw A gAaEr F I ¥
T ¥, s e arardy g 7
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Wt aF famA FrEaw @, & A
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& T 7 T T T AT, FTACFIL
foroer ewT_T AT oA, FOUE SAAT
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T G A1 G T IT T T30
fF w7tz F & qor & o fr fra
& qmmo g %y gafaT o F Mg g
g7 zaml @1 foveryd 575 0 fog
fasrmarar @wqar fawagwarar d
guTg ST Tfva, A1 fo 3 AT w
fasdge 3 H1C e ] 47378 Far 924
YT I qT U g AT | WA AAT
7g fear smom, 41 wEt & @
Tul Zaval A A sfew Ag gAAr
qrafadi & o 7 I F0IT 0 T
QYT AT IS § 1T 934 i § 74T
2 | WY AT T I, I I AT
aferw 78t g1 i gaiA 2, a0 2THRT
g 8, T&r e & TR0 TATAE A5 2
BT S ST AT ZATTE #, 770 7
AR FATE A AHET BT EAA AT
IrfzT A TEF AR FAED TIGE
TATH AT ETARAT ATAT AT
Shri A. T. Sarma (Chatrapur): Mr.
Deputy-Speaker, Sir, 1 want to give
the House an idea of why the original
Bill was introduced in 1954, In the
statement of objects and reasons it
was stated thet certain advertiseinents
should be checked because those ad-
vertisements created havoc in the pub-
lic. On the slrength of those adver-
tisements, certain people used certain
medicines which prodticed very dange-
rous results.. That is why this mea-
sure was enarted. But there was a
great agitation not to include the Ayur-
vedic medicin.s. Ewven the Act does
not specifically say either Alopatnic or
Ayurvedic or Unani medicines. Se,
under the general term, the Ayurvedic
medicines are included here. Bui from

the day it was put into operation, we
see that it has not bern working satis-
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factorily because it is defective in
many respects,

First of all, the provisions have been
made to conirol the advrrtisements
and punishmeats have been prescrib-
ed therefore. But the controlling au-
thority lias not been meatinned in the
Bill. That is the gre:t defect and that
is why we ars not getting any resulis.
Even now, if you put this Act into
operation, I think, all the daily pa-
pers, all the journals, all the reviews
and all the advertisements, would be
booked up. There is no doubt about
that Even rcw we s2e srch adver-
tisements in duilies, in revicws, in jou-
rnals, everywhere, but no check has
been exerciseq on tho:c th'ngs. Even
this Act provides for no. on.y a check
on the advertiser but oo the publisher
and the printer also. I think, till now
not even one published or printer has
been booked under this Act. We have
not provided :he conurol'ng autlority
in the Bill. We have only provided
that certain aurertisements shouid be
checked and cert.in  punishnionts
would be given. That is why the Bill
is useless so far as the practical side
of it is concerned.

There is another point also. The
hon, Min'ster has stated that there
were certain cases and the Supreme
Ceurt has given its idndings on certain
points, That is why, in order to rec-
tify those defects, this amending Bill
has been brought forward. But I
doubt in view of the findings of the
Suprcme Court, whether the defects
could be rectified even by bringing
forward this amending Bill. I may
tell you one thing. One of the find-
ings of the Supreme Court was that
the measure had been enacted with-
out having any controlling authority
and that the man who is to seize and
examine these advertisements is rot
qualified. That was the first point
made. The cases were against the
Ayurvedic and Unani dealers and
there was no controlling authority.
The man who could seize those docu-
ments and could find out faults with
thoge things was not qualified to do
80,
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That was the main point because
there was no controlling authority.
The man who was entrusted with such
things did not know the A, B. C, of
the advertisements, but he was al-
lowed to handle those cases. That is
why there were certain remarks of
the Supreme Court and those re-
marks still, I think, remain as they
are. With this amending Bill, Llhose
defects cannot be rectified. In the ori-
ginal Act there was a provision like
this—I draw your attention to Section
8:

“Any person authorised by the
State Government in this behalf
. Mmay at any time seize and detain
any document, article or thing
which such person has reason to
believe containg any  advertise-
ment which contravenes any of
the provisions of this Act and the
court trying such contravention
may direct that such document
(including all copies thereof),
article or thing shall be forfeited
to the Government.”

Here, instead of the word ‘person’
the words ‘gazetted officer’ have been
used; that much of change has been
made, no doubt, but that was not the
intention of the Supreme Court. The
Supreme Court wants qualified per-
sons to examine the validity or other-
wise of the advertisements.

Sections 2, 3, 4 and 5 of the Act
deal with the prohibition of advertise-
ment of such drugs for treatment of
certain diseases and disorders, and
therein we find specific mention of
drugs advertised for procurement of
a miscarriage in woman or the pre-
vention of conception in woman, the
maintenance or improvement of the
capacity of human beings for sexual
pleasure, the correction of menstrual
disorder in woman, their diagnosis.
cure etc, An ordinary gazetted ufficer
ig not expected to examine these
things and find out the mistakes in
the advertisernents.
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Moreover, in section 4 we find the
words:

“directly or indirectiy gives a
false impression regarding the
true character of the drug, makes
a false claim for the drug and is
otherwise false or misleading in
any material particular.”,

How can an ordinary man distin-
guish whether a drug is pure or con-
sists of certain other things or has not
been prepared according to the for-
mula which it is claimed to have, or
whether the properties of the drug
have been stated in an exaggerated
manner in the advertisement?

So, my point is that by bringing for-
ward this amending Bill, the purpose
has not been served. So, I submit that
a comprehensive Bill which will rec-
tify all the defects found out by the
Supreme Court may be brought for-
ward,

Here, a schedule has been given in
which various diseases have been in-
¢luded. But our aim while introduc-
ing the parent enactment was to check
the exaggerated or false advertise-
ments ,of drugs for certain diseases,
which produced dangerous results if
used on the strength of the advertise-
ment, and not to check drugs adver-
tised for various diseases mentioned
here. In the schedule attached to ihis
Bill, even fever has been included. It
is even now in vogue that there are
certain persons who give certain drugs
which are very efficacious in the case
of epilepsy, fits, fevers, hydrocele,
cataract etc. So, think that the sche-
dule requires a thorough modifleation.
Only those diseases, where if a rug
for which a false or exaggerated nd-
vertisement is made is used, it will
produce danegerous effects, must be
mentioned here.

Then, there are certain other dis-
eases mentioned here, such as diseases
and disorders of the brain, diseases
and disorders of the optical system,
blindness, cataract etc. I think that
blindness and cataract are included
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in the description 'diseases and dis-
orders of the optical system’, and,
therefore, a special mention of them
is not required, So, in my opinion,

T FFAT 8, IFY aga I A o
T T TF F G IS0 G @R X

the schedule must be modified,
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CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC IMPOR-
ANCE—contd,

EvicTion oF DispLACED PERSONS FROM
Purana QuILa

Shri Hari Vishnu EKamath (Hosh-
gabad): 1 find from the statement laid
on the Table in the morning that the
action taken was not based on the
decision of the Ministry alone but a
Cabinet decision. May I ask whether it
is a fact that this Cabinet and this
Government, which displayed its pro-
wess so well against the squatting
Chinese last year has now conducted
semi-military operations with bull-
dozers and tractors outside Purana
Quila—my information is that the
Minister promised the refugees at
election time last year that they would
not be disturbed, the actual words
used be‘ng be fikar raho....

Mr. Speaker: Now he should come
to the question.

Shri Hari Vishnu Kamath: Were
bull-dozers and tractors used against
the hapless refugees squatting at
Purana Quila, unarmed refugees? Is
is a fact that they were forcibly
evicted to places like Madangir where
there is no roof over their heads;
there ale no amenities?

Mr. Speaker: It would not be possi-
ble to answer a statement, Mr. Kamath
should realise that.

AGRAHAYANA 7, 1888 (SAKA)
i

Attention to
Matters of Urgent
Public Importance

Shri Hari Vishnu Kamath: It is not
a statement, it is my fault perhaps.
The first part of the question is whe-
ther bull-dozers and tractors were
used against hapless refugees to for-
cibly evict them from Purana Quila
area. The other part ig whether they
were forcibly evicted to  Madangir
Kalkajifil forget the other places—
where Government did not provide
them with any alternative accommo-
dation as they are bound to provide
under the Bill passed in the last Par-
liament. All this was done at a time
when in Jaipur much hypocritical
verbiage was poured about providing
housing, clothing and food to the poor.
Was it not done at the same time?

2112

Mr, Speaker: If so many questions
are put together, it becomes difficult
for the Minister to answer all of them.
The two questions may be answered.

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): What is the question, Sir?

Shri Hari Vishnu Kamath: The Mi-
nister knows how to eviet hapless re-
fugees but does not know how to
understand questions. He is expert
in that,

Mr. Speaker: The first question is:
whether Purana Quila refugees were
evicted by using bull-dozers and other
equipment in a violent manner. The
second part is whether they have
been taken to some places where there
is no shelter though they were pro-
mised that alternative accommodation
would be provided.

Shri Hari Vishnu Kamath: The
other part was aboul the election pro-
mise last year.

Mr, Speaker: I cannot take so many
parts together.

Shri Mehr Chand Khanna: About
the first part, Sir, I have no know-
ledge if any bull-dozers were taken.
But I can say this. According to my
information, this eviction was very
peaceful and there were no untoward
incidents,
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Mr. BSpeaker: The second part:
whether they have been given alter-
native accommodation as was provid-
ed in the BilL

Shri Mehr Chand Ehanna: 1 have
no knowledge about the Bill, But ac-
cording to what was decided, not once
but so many times, as I have stated
in my statements, we have allotted
them plots and the plots were allotted
a long time ago. This decision about
eviciion was taken as far back as 1955
or 1956 and during this period, a num-
ber of times. notices were served and
action was about to be taken, but ac-
tion was not taken. Plots were made
available to all the eligible allottees
of Purana Quila.

Shrj Hari Vishnu EKamath: On a
point of order. The Minister's reply
today, I submit in 2al] humility, is
wholly inconsistent with and contrary
to the solemn promise he made on the
floor of this House when that Bil] was
passed, in response to complaints,

Mr, Speaker: The hon. Membter
knows wvery well how to pursue the
matter. He knows it,

Shri Harl Vishnu Kamath: I want-
ed to have it answered now to save
time later on.

Shri Eapur Singh (Ludhiana): May
1 submit that the first part of the
question has not been directly answer-
ed by the hon, Minister? He has
merely said “I have no knowledge
whether the tractors and bull-dozers
were there.” The question is whether
they were used to evict the persons.
Does he deny it or what?

Mr. Speaker: The hnon. Member
should realise that the information
that the Minister can glve would be
only that much which is within his
knowledge, What further can be
said? -(Interruption), Shri Bade,

ft @ Fr FEAT EAT ST
TN FT FE & fF ow A9 g
oo oA TR fEr & § g
AR A, A fF A F A F U
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The Lok Sabha then adjourned till
Eleven of the Clock on Friday, the
29th November, 1963/Agrahayana 8,
1885 (Saka).
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CoLumns
ORAL ANSWERS TO
KULSTIONS 1867—1915
U.5.Q. Subject
No.
241 Floodsinthecountry , 186773
242 L.I.C. policies of Jawans 1873=-76
243 Small Pox Eradication
Week . . 1876-80
244 Power failure in Dc]hl . IBBo-8I
245 Hospital for Lepropsy plt-
ients at Agra . . 1881-84
246 Hostel for M.Ps. . . 188:—88
249 Electric Power Survey . 1880—02
250 C.H.S. Scheme for Gov-
ernment pensioners . 1892-94
251 Krishna River Water Dis-
pute . . 1895-97
252 Policies :«sucd by Ponu
guese Companies e 1897-98
253 DV.C 1899—1902
254 L.I.C. investments . 1002-0§
S.N.Q.
No
2 Teachers in Delhi for
National award . . 190%5=15
WRITTEN ANSWERS TO
QUESTIONS 1915-90
s.Q.
No.
247 New Medical College 191517
248 Ornamenta! g.'m:lcna in
Delhi . 1917
255 Floods in De: . 1918-21
256 Social security . Iga2r
257 Transfer of irrigation
canals of D.V.C. . . 1921=22
258 Thermal Power Units
from Poland , . 1922=23
259 Seca-erosion . . . 1923
260 Konar Dam . . . 1924
261 Laxmi Bank . . . 1924=25§
262 Smuggling of gold . . I1925«26
263 Residential ACCOMMO=-
dation for Central Gov-
ernment employees . 1926
264 Dearness allowance. . 1927
265 ‘F'u’ cases in Delhi and
Calcutta 1927=29
266 Abduction o!’ chnldren
from Delhi hospitals . Ig29
267 Houses for M.Ps. . 1930

WRITTEN ANSWERS TO
QUESTIONS—contd.

5.Q.
N
268

Subject

Changes in Gompulmry
Deposit Scheme .

Government employces
owning houses in Delhi

Family Planning .

269

270

U.5.Q.
No.

691 Food adulteration . .
692 Irrigation and Power Pro-
jects in U.P,

Irrigation and Power Sch-
emes in U.P. .
Rajasthan feeder in Pun-
jab .

T.B. hospnal at Chnnd-
pur and Vishakhapatnam
Primary Health Centres in
Bihar . "

693
694

695

697
698

Cholera and small-pux in
Orissa ., :

FIuod Corm:o] Schemes in

Housing Scheme for in-
dustrial workers

Gold seized in N:pam,
Mysore :

Wealth Tax .

Goitre in Hl.malayan wl-
lages .

Dam in Dch.ra Dun

T.B. ward in Delhi .
Institute for Ayurvedic
literature at Jhansi y
Commonwealth  Finance
Mainisters” Conference
Rihand dam .

Sri Ram Lakshmi Namyan
Narwari Hindu Hnspllal,
Varanasi

Construction cost in Delhl
Blood Bank and Rescarch
Institute .

Fans for Class IV em-

ployees .

Foreign Exchangc n'.-gu-

lations .

Swiss credit P N
Brahmputra river , .
Neyveli Project . .

699

702

703

705

707
708

710
711
712

713
714
715
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1930-31

I931-32
1932

1932-33
1933

1934
1934-35
1935
1935-36
1936- 7
1937
1937-38

1938-39
1939

1940
1940-41
1941

1941-42
1942
1942-43
1943
1944
1944-45
1945

1945-46
1946-47
1947

1947-48
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WRITTEN ANSWERS TO WRITTEN ANSWERS TO
QUESTIONS—contd. QUESTIONS—contd.
U.5.Q. Subject U.5.Q. Subject
Ne. CoLumne  No. CoLumns
716 Industrial Units by In- 752 Dysentery and elephannasls

dians in forcign countrics 1948 in Laccadives . 1972-73
717 Central Council of Unani 753 Water and elcctr:c:ty dues

and Ayurvedic Medicine 1948-49 from M.Ps. . ) . 197374
718 Korba Power Project  1949-50 754 Technical Training Centres, 1974
719 DN.C. . 1950 755 Beas dam . . . 1974-75
720 Idikki Hydro Eiecmc prc- 756 Drinking water suppiy for

jeet .. . . 1951 Punjab . 1975

Faked lcurre otes 1951-52 757 Monkey and rat menace in .
72t e M.Ps. quarters . . 1975-76
=22 Spurious Ayurvedic md - )

Unani drugs . " 1952 758 Quarantine period . 1976
=23 Compensation cases . 1952-53 759 Dandakaranya Project . 1976=77
724 Food adulteration . 1953 760 Rural water supply schemes

. ) in Kerala . . 1977
725 Rihand dam . i . I1954=55 )
. 761 Anti-Polio and srnn]]-pox
726 Dental clinics . . 1955 vaccines ) . . 197879
727 Aid from Soviet Union 1955=55 762 Financial Corporation,
728 Rehabilitation of gold- Assam . . . 1979s80

smiths in West Bengal . 1956 763 Spurious drugs . . 1980-81
729 Slum clearance . . 195657 764 Flood control in Andhra
730 Kopili Hydel Project 1957 Psadesh . . , I98I-82
731 L.I.C. office at Kozhikode 1958 765 Flats for low-income groups 1982
732 Aid from International De- 766 Irrigation scheme in My-

velopment Association .  1958-59 sore . . ) . 1982-83

733 Eye Bank inNew Delhi .  1959-60 767 Conference of Commi-
734 Insurance of circus artis- ssioners of Income-Tax . 1983

tes . . . 1960 768 ghnlern in Cuttack area in
i . . . 1983-84
Chlorine content in Delb: u,v.lsa - 19
738 water supp' y 1961 769 Excise staft in Kangra . 1984
736 Increase of tetanus discase 770 War Risk Insurance Scheme 1985
in the country " . Igfir-G2 771 Health of school-going chil-
737 Goods seized from a dren . . . 1935-86
vessel . . Ighz 772 Pochampad Project . 1gB7
738 Smoking and cancer . I962-63 773 Shifting of offices . 1987
739 Fiscal policy . . . 1963 774 Currency nomenclature . 1987-88
740 Balance of payments . 195364 775 Tawa Multi-purpose Project 1988
741 National Building Con- 776 Discharge of polluted water
struction Corporation .  I1964+65 of the factorics . I98Be89
742 Committee on relationship 777 Searches made bty Enforce-
between cities and villages 196§ ment Dircctorate . 1989
743 Heart diseases . 1966=57 778 Bombay Car Fi'm . 1989-go
744 Amenities in Govemment 779 Engineering firm at Kan-
quarters . 1967-68 pur . . . Tggo
745 Emsmn of land in Bihar 1968-69 780 Withdrawal of s:mngs . 990
6 Sl
746 Slum dwellers in Delhi . 1969 CALLING ATTENTION TO
747 Ashoka Hotel - . 1959 MATTER OF  URGENT
748 L.I.C. loan to Assam . 1g70 PUBLIC IMPORTANCE .
749 Expert body on Danda- Shri Hari Vishnu Kamath called the
ksrgnya o : . 1970=71 attention of dﬂ&e M::rﬁ‘}ter of w(;:ks
Housing and Rehabilitation to the
750 DamntPunm . . 1971 recent fircible eviction of thous-
751 Investment centres | . 1972 ands of Purana
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CALLING ATTENTION TO
MATTER OF URGENT
PUBLIC IMPORTANCE—contd.
Qila area  without providing
them proper and adequate alter-
native accommodation.

The Deputy Minister of Works,
Housing and Rehabilization (Shri
N.R. Laskar) laid on the Table &
statement in regard thereto.

PAPERS LAID ON THE TABLE

(1) A copy of Notification No.
G.S.R. 1524 dated the 215t Sep-
tember, 1963 repealing the Com-
pulsory Deposit (Employees)
S;:hﬁc, 1963, ul:lldcr section 16
of e Compulsory Deposit
Scheme Act, 1963.

2. () A copy of Notification No.
.5.R. 1659 dated the 19th Oc-
tober, 1963, under section 159
of the Customs Act, 1962 and
section 38 of the Central Excises
and Sali Act, 1944,

(#) A copy each of the following
Notifications under section 159
of the Customs Act, 1962 and
section 38 of the Central Excises
and Salt Act, 1944, making
certain further amendments to the
Customs and Central Excise
Duties Export Drawback (General)
Rules, 1960 :—

(@) G.S,R. Nn 1679 dated the
26th October, 1963.

() G.S5.R. No. 1680 dated
26th October, 1963.

(¢) G.S.R. No. 1703 dated the
2nd November, 1963.

(d) G.S.R. No. 1704 dated the
2nd November, 1963.

(#51) A copy of the following Noti-
fications under section 159 of
the Customs Act, 1962 :—

(a) The Denatured Spirit (Ascer-
taining and Determining) Am-
endment Rules, 1963 publish-
ed in Notification No. G.S.R.
1678 dated the 26th October,
1963

(&) G.S.R. No. 1702 dated
2nd November, 1963.

(¢) G.S.R. No. 1742, dated
9th November, 1963.

(d) G.S.R. No. 1774 dated th
13th November, 1963.

(&) G.S.R. No. 1775 dated

*  13th November, 1963.

(N G.S.R. No. 1776 dated
13th November, 1963,

(&) G.S.R. No. 1779 dated the
18th November, 1963.

(iu%qh copy of each of the fo'lowing
otifications under section 38 of

1991,
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PAPERS LAID ON THE TABLE

—contd.

the Central Excises and

Act, 1944 =

(a) The Central Excise (T'wenty-
fifth Amendment) Rules, 1963
published in Notification No.
G.S.R. 1763 dated the 16th
November, 1963.

(b) The Central Excise (Twenty-
sixth Amendment) Rules,
1963 published in Notiflca-
tion No. G.S.R. 1765 dated
the 16th November, 1963,

BILL INTRODUCED . .

The Appropriation (Railways)
No. 6 Biﬁ, 1963 . E

REPORT OF BUSINESS ADVI-
SORY COMMITTE PRE-
SENTED . . . .

Twenty-first Report was adopted.
BILL PASSED . . .

Salt

1593-94

1994

1994-96

The Minister of Finance (Shri T.T.
Krishnamachari) moved for the
consideration of the Appropria-
tion (No. 5) Bill. The motion was
adopted aud after clause-by-clause
consideration the Bill was passed.

AMENDMENT FOR REFER-
ENCE OF BILL. TO SELECT
COMMITTEE ADOPTED

The Minister of Finance (Shri T.T.
Krishnamachari) moved for the
considerazion of the Companies
(Amendment) Bill, 1963.

An amendment for reference of the
Bill to Select Committec, moved
by Shri R.R. Morarka, was
adopted.

GOVERNMENT BILL UNDER
CONSIDERATION

Discussion on the motion for con-
sideration of the Drugs and
Magic Remedies  (Objection-
able Advertiscments) Bill as
passed by Rajya Sabha, conti-
nued. The discussion was not
concluded.

1996-2006

2097-2216

AGENDA FOR FRIDAY, NO-
VEMBER 29, 1963/AGRAI1A-
YANA 8, 1885 (SAKA) .

Discussion and passing of the Ap-

ropriation (Railways) No. 6
Bil', 1963 and for discussion and -
sing of the Drugs and Magic
E‘me jes (Objectionable Ad-
vertisements) Amendment Bill,
1963. Private Members" Reso-

lutions.
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